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LEGISLATIVE ASSEMBLY. 
Wednesday, 27thJ March, 1935. 

The Assembly met in the Assemtily Chatnb'sr of the Council Hbuse at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in 
the Chair. 

QUESTIONS AND ANSWERS. 

Bal>...,.trMlllO .. l!'IMl» .,. ...... m OJ' HINlltllS'rAI!f,1 MulBA.8, RBGABDntG 
LoST H:.u.VBB! OJ! THBi ~ . 

101$9. *1Ir. I. laf,Jamurtl: Will GoVemment be pleased tc state whe· 
~ . the, ~ . ~  a· ~  . from tb& Bank of Hindustan, 
Madras" about t4e hardships reeultiBg from i:.Pe working dt the rules' under 
the Cun'eney Act m. respect' of the lost halves of the CUl'!"eDey notes; if 
80, whether they propose taking' any aotion in tAte matter; if not, why 
bot? 

The HonourQle. SID .1-. Gdtc: Ai representation was received by 
the Government of India from the Bank of Hindustan, Limited, Madras, 
but after oareful consideration, it was decidedthat',under the Currency 
Notes (Refund) Rules, their claim could not be entertained. 

Mr. . ~  Is .there any ~ pending before the Govern-
ment to amend those rules? 

The Honourable Sir lames Grigg: No, Sir. 

1Ir. S. Satyamurtl: May I know the reason why, in view of the facts 
alleged by the Hinduliltan Bank about the applica.bility of the rules-there 
f have no quarrel with the Government-they are not considering the 
question of amending rules with a 'view to avoiding such hardships ill 
future? 

The Honourable Sir lames Grigg: Sir, I do not admit any hardship. 

lNDIANISATION OF THE ABMY. 

1060 .• 1Ir. S. Satyamurtt: Will Government be pleasen to state: 
(a) what- are their lstellt policy and programme in respect of the 

Indianisation of the Army, namely, Air Forcc, etc.? 
(b) the period of time at the end of which, according to the pro-

gramme, the Army will be completely Indisnisf'.d; and 
(c) the results from the military point of view of Wle Indianiaat.ioD 

of the Army carried out 80 far? 
( 2827 ) A. 



:il828 LEGISLATIVE ASSEMBLY. [27TH MARCH 1935. 

Kr. G. K. 1'. TotteDham: I do not, think I can add anything to the 
information that I gave to the House in my speech on the Army cut 
motion on March 12th. 

lIlr. S. Satyamurti: Since that motion was carried in this House, have 
Government begun to reconsider their attitude in this matter? 

Mr. G. K. 1'. Tottenb.&m: No, Sir. 

Mr. S. Satyamurti: Do Government propose to do so? 

Mr. G. K. 1'. TotteDham: No, Sir-not to any greater extent than I 
explained in my speech. 

Kr. S. Satyamurti: With regard to clause (cl of the question-namely, 
what the results are from the military point of view of the Indianisation 
of the llrmy carried out so far-what is the answer? 

Mr. G. K. 1'. 'l'otteDham: Well, Sir, as I exphtined, the army authori-
ties regard the Indianisation programme at present as being in the experi. 
mental stage; that is to say, they cannot pronounce a judgment on it 
for some years yet. It is equally impossible for them to say that the 
experiment has been a success, or that it h8,'B been a failure, at this stage. 

Mr. S. Satyamurtt: What is the earliest year when the Government 
expect to be in a position to arrive at some results at least? 

Mr. G. K. 1'. TotteDham: As I indicated before, probably the yeaT 
1938. 

INCREASE OF THE PRoTECTIVE DUTY ON SILK AND SILK FABBIOS. 

1061. *Ilr. S. Satyamurtl: Will Government be pleased to state: 
(n) whether they have received representations from the Mysore 

Government and others, regarding the absolute necessity of 
increasing the protective duty on silk and silk f&.brics to luch 
& level as would effectively counter the fierce foroign oompeti-
tion and save the industry not only in Mysore but through-
out India from its threatened collapse; 

(b) what action Government propose to take in order to proteet the 
silk industry in India; and 

(c) when such steps will be taken? 

The Honourable Sir Joseph BhorA: (n) Yep, Sir. 
(b) and (c). I. would ~  the ~  Member to the reply given 

to part (c) of Ius questJQn No. 638 and Its supplementaries on the 5th 
March. 

Kr. S. Satyamurti: Has any progress since been made? 

The Honourable Sir Joseph Bhore! Yes, Sir. Progress has been made 
ill examining the question. 



QUESTIONS AND ANSWERS. 

JIr. S. Satyamurt1: Are Government in a position now to define more 
accurately as to when they think they will come to a conclusion in this 
matter? ' 

The Honourable Sir loseph Bhore: No, Sir. I am afraid not. 

'PACKlmS IN TIIl!I POSTAL DEPABTlIBN'l'. 

1062. $Mr. S. Satyamurtt: Will Government be pJe"sed to state: 

(a) whether packers in the Postal Department get only one pugrea 
and one shirt every ye&-r as their uniform ffom the Depart-
ment; . 

(b) wbether these packerp. are often refused leave of absence; 

(c) whether the. packers get only a pension of £Ow: rupees per 
mensem after a full service of th.irly years; 

(d) whether telegraph messengers and peons are similarly treated 
in respect of their pension ; and 

(e) whether they "re prepared to redress their grievances? If not, 
why not? 

The Honourable Sir ~  Koyce: (a) The fact is substantially as 
stated by the Honourable Member. 

(b) Government have no information but they have no reason to be-
lieve the CHse is as stated by the Honourable Member. 

(c) The fact is as stated, except that the officials are also eligible for 
temporary increases in pension varying between Re. 1 and Rs. 2 accord-
ing to localit.y. 

(d) Yes. 

(e) By the term grievances, the Honourable Member presumably ~

Cers to the items mentioned in parts (a) to (d) of his question. 

The question of the adequacy of the uniform supplied to packers is 
under consideration. As regards pensions to packers, telegraph messen-
gers lind peons, I would inform the llonourable Member that the question 
of the revision of pensions of these, as well as other inferior servants in 
the Posts and Telegraphs Department, will be considered with the main 
scheme of revision of pensions of the general body of inferior servants under 
the Central Government which has had to be postponed until the financial 
position improves. 

Mr. S. Satyamurtl: When will that examination be, Sir? 

The Honourable Sir !'rank Koyce: I think my Honourable colleague, 
the Finance Member, stated the position in ~ respect in recent dis-
cussions in this House. 

The Honourable sli lames Grlgg: 'fhe matter will be very carefully 
considered before the next budget. 

A2 
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Kr. S. S&tyainuRt: With referenM to the answer to ~ .  (u) of my 
question. may I u'Bk whether the Honourable ~  Wlll, be plea,sed f:o 
call for information in view of the very st,rong and Just grleVtUlCe m this 
matter th"t these unfortunate. IOW-llsid men are often refused loove of 
absence? 

The Honourable Sir I'rank Noyce: I think, Sir, it would be very much 
better if my Honourable friend· could furlli.h me with information in 
that respect, If he knows of ll'Ily offices in which packers are often re-
fused leuve of absence, I should be ~ to know so that I can make 
inquiries, 

m; Lalchabd lfaVlJrat: May I inform the Honoura.ble Member ••... 
JIr. Pres1dent (The Honourable Sir Abdur Rahim): The Cha.ir does not. 

think the Honourable Member can rise to furnish any information now. 

111". nldchaDd. ltaftfrat: I am puttm,g a queBtion, Sir, I want to 
inform the Honourable Member first (Laughter)-very well, may I ask a 
question-whether it is not a fact th&t there have. been ctnnpl&,oirlts with 
regard to the Karachi office that thesepacken' are ~ given leave even 
on very urgent business? 

The HonoUrable Sir !'rank Noyce: I have no information on that 
point, Sir, but I shall be very happy to send a. copy of this question ~  
of my reply to the Head' of the Circle so that he may. take suitable action 
if necessary. 

CONJ'ltBBl(CE 01' RUO:8M8' COMMISSION'EBS. 

1063; ·](r. S. Ba.tyal11urtl: Will Government be pleased to state: 
(a) whether 8 Conference of Reforms Commissioners or officers from 

the Provinces is to be held shortly at Delhi; if so, when, and 
(b) the purpose of the conference? 

The Honourable Sir Nripendra Birear: (a) A conference of Reforms 
Officers was held on the 5th to the 8th of March this year. 

(b) The confe;ence was held. on. an entirely !n,forma'l basis for the pur-
pose of ~ and co·ordinatmg the proVlsIOnal views of Provincial 
Governments, particularly on matters connected with electoral preparations. 

Mr. S. Satyamurt1: Does that include an exa'minution of the electoral 
rolls Oil the basis of the Lothian franchise, or any amended franchise? 

. The ~  Sir ~  Sire81: Sir, so far as I kno,,', I would 
~  to ~  my Honourable fnend all the information I have got The 
mformahon I have got is this, that the Reforms Commissioners' when 

~ met ~  between ~ 5th nnd 8th of March last, considered the fol-
lowmg subJeets: the ~  of delimitation; the question of preparation of 
electoral rolls; the question of corrupt practices durin 1": d on The d d' " I g e eCI4Ons, an so Co' . Y procee e , prOVlSIOna ly, on the recommendations of the Lothian 

mmlttee, I d? not know exo,7tly 8S to whether that would be' the final 
~ ~ ~ ~ ~~  lD any other wise except; that; indicated by 
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JIr.S. Satyamurt1: With ~  to the importantqu6s!.Wn of. the de-
limitation of constituencies, is there ~  on the part of Govern-
ment for consulting public opinion, as· to whether there should ~ single-
member constituencies or plural-meJllber ~  IUld so onund 
gO forth? 

fte lloDoun,l)le ... JlP' R R~ ~  JUrc;ar: As I told .my ,HoJloura.ble friend, 
no conclusions whatsoever have been arrived ut. ,This was an exchange of 
views provisionally between the Re.forms Officers in the different provinces, 
and the question whether 'it 'will be necessary to consult public opinion or 
llot has not yet uris en , and I can only say that 1 shaU bear that in mind 
when the situation arises. 

~ .. IJ.SAW'lA"nt: wm the ,:COllclusions o£thls COllfel"ence be repOl"tOO 
W . J ~  ./\.s J ~ ~J  the ~  

ft,e .• W ~  .• Jr JrJ1pendu JI4'.c:.ar: I am nqt sure of that, beca'Uie 
it is quite possible that, before the report is made, things may change; 
but, if there is any suah report. Bnd if my Honourable friend wants in-
formation, I shall beSlad to give it to him. 

JIr. S. Satyamurt1: May I take it, therefore, that no action will be 
taken till after the ~  ,have had an ~ of deciding 
whether to take ~  ,into thew cQDfidenQe or not in ~ 

ing these conclusions? 

- .~ . Sir ~  '8trcar: Certainly, Sir. 

PROVISION OF Two-SUT1DR BENCHES IN OEBTAIN TluINs ON THE SOUTH 
INDIAN RAILWA.Y. 

IOU. *JIr. T. S. AvJDublUngam Ohett1ar: (6) 'Will Government please 
state if they are aware that in trains other than local trains, and some-
tim,s j.n ~  . J~~ ~ ~. ;tbe SGl.\t.b. ,IndiI¥1 ~.  1\1ItbiJitg put 
third class rarriages with benches which can ~ QJlly ,two ~ 
sitting? If not, are they ~  to ascertain and lay the facts on the 
table? 

. (b) 1f the .fact,\!tnted above .be Con;6Ct, ~  ~ ~  prEtparsd ~ 
iSBWl early . ~  to .stQP .. ~  . praotioa ,oiprovidiqg ~W .W ~ ? 
(c) Are Government aware that in many ,of ,0II.e .m.oughtrains OIl the 

South Indian Railway the third class compartments are small and designed 
tollold ,eiaht or ten .pel'lQII,S, . . ~ ~ of f.aJnilie to 

~  to&etqer,bl.\ttliatiJ;l.,qtbers ~  ,UJ no ,.partition:betweeJl .4he OCMP-
~ .  

(d) Are Government .prepared ;to iuue 0Ider.s. to 'lee ·that in all :the 
through trains and trains,runIl.ing 'for more ·thana . hundred miles distance, 
this type of carriage, with separate. compartments ~  to hold. not 

~ I.ban tenP"ftOns,. :inVrWlucad a.nd ,that ,the ... ,.tem ·is -eJrtended to 
()tber railways •• 0.], .  . . 

Mr. ,P . ..B. ~ J.  (a) t.o (c). I have 4\l!lied ,jpr ~~  from the 
.South .lp.diQn Rlj.ihvay ~  sb-all ~ reply opihe table ~ . 
(d) fJlaequeetion of providing ,smaller third olasscompsrtmeots will be 

oonsidered. 
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PRoSECUTIONS UNDER THE INDIAN STA. TES (PBOTEOTION A.GAINST 
DISA.FFEOTION) ACT. 

1065. *Sardar Sant Stngh: (a) With reference to their reply to question. 
No. 283 of the 5th February, 1930 ~  by Dr. B. S. Moonje, will Govern-
ment be pleased to state how many proe-ecutions under Indian StGteg (Pro-
tection against Disaffection) Act, 1922 were sanctioned by them and against 
what papers and on what grounds? 

(b) What was the cost incurred by Government in each case? 
(c) What was the result of the proseoution? 

1Ir. lI. A. F. Metcalfe: (a) Since 5th February, 1930, there has been 
only one instance of a prosecution authorised by the Governor General in 
Council, viz., of the Taqat newspaper of Delhi by the Jaipur Darbar, for 
publishing two articles intended to bring. His Highness the ]daharaja of 
J aipur into hat,red or contempt or to excite disa.ffection towards him. 

(b) and (c). In a later issue the newspaper published a full apology 
which was accepted by the Jaipur Darbar. The prosecution was accord-
ingly dropped. 

Sard&r Sant Singh: The Honourable Member has not answered part (b). 
What was the cost incurred by Government in this case? 

)[r. lI. A. J'. )[etcalfe: I ~ that no cost was incurred by Gov-
ernment, but I have no information on that point. The suggestion cer-
tainly is that no cost was incurred. 

Sardar Sant Singh: Is there any prosecution still pending. against any 
newspaper under this Act? 

Mr. lI. A. J'. Metcalfe: Not so far as I know. I should have to have 
notice of that question. 

Sardar Sant Singh: My question was how many prosecutions were 
going on. How many ~  are there? You said that there was 
only one prosecution by the Government. Is there any prosecution which 
is pending now under this Act? 

1Ir. lI. A • ..,. )[etcal1e: I have already stated that I am not in a. posi-
tion to answer that. I have given the information which I have received 
from the Department saying that only one instance of a prosecution· autho-
rised by the Governor General in Oouncil is known of to me. That is the 
question which the Honourable Member put down. 

Sardar Sant SlJlIh: Is it not e: fact that the prosecution against the-
Riyosat newspaper .i.s still pending in the Hoehangabad Court? 

IIr. lI. A. 1'. Metcalfe: There may be; r am not awal'e6f that point. 
The point is that if it is pending, it was presuma.oblyeither not sa.nctioned 
by the Government of India or it is net under the partioular Act which 
the Honourable Member has put down in his question. 



QVlISTIONS AND ANSWERS. 2833 

RBPOB'J! 01' MuOB-GBNlIIBAL 8m JOlIN MlDGAW ON CONDITIONS OF 
Hlu.LTH 01' RUBAL ABlDAS Df INDIA. 

1066 .• JIr. B. D .. : (a) Has the attention of Government been drawn 
to the report made by Major-General Sir John Megaw in 1938 on oonditions 
of health of rural areas in India? 

(b) Is it a. fact that the suggestions of Sir John Megaw for a review of 
the health situation in India by the appointment of a commission of experts 
on public heblth and every aspect of rural life in India has been supported 
by the Public Health Commissioner with the Government of India? 

(c) What steps do Government propose to take on these recommenda· 
tions i' 

lIr. G. S. Bajpai: (a) und (b). Yes. 
(c) Government have decided that the first step should be to constitute 

a Central Medical and Heu,'lth Advisory Board and it is their intention to 
do so as HOOll as financial conditions permit. 

Kr. B. D .. : What will be the nature of this Central Medical and 
Health Advisot'V Bonrd and whether the India'll MediC'al Council will be 
amalgamated with it or not or will it be a separate organisation? 

JIr. G. S. Bajpai: Sir, according to the examination which 'we mad!) 
sometime ag(l, it will be entirely independent of the Indian Medical Coun-
cil which is a purely eduoational body. 

Kr. B. Das: Have Government decided upon the principles on which 
this body will nmction? 

Kr. G. S. Bajpai: The one principle upon which the <;tovernment have 
decided is that it should be ~ representative body. 

Kr. Lalchand lfavalra1: With regard to part (b), did the nonourable 
Member say that any subsidies are being reduced or there will be any 
reduction? 

Kr. G. S. Bajpa1: I am tVIrdid I am not aware of anything about 
Bubsjdies. 

T!r.ANSMlSSION 01' Am MAILS BlDTWElDN GBlDAT BRITAIN AND INDIA.. 

1067. ·lIIr. B. Dal: Will Government be pleased to state: 
(a) the nature of the proposals made by the ~  of.· the 

British Post Office and the Air Ministry during their recent 
visit to Delhi to the Government of India', regarding trans-
mission of Air Mails between Britain and India; 

(b) whether any suggestion of a subsidy out of Indian revenues has 
been made; if so, the amount proposed and whether the 
Government of India have agreed to any payment j 

(c) what arrangements will be made for transmission .of Air :Mails 
,between Karachi and Singap\ll'. when the new soheme comes 
into operation; 
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(d) :w.he\her ,the questicm of l'8duoing .mail1Jubsidy <to the P. find O. 
SteamldUp .Company .bas been 01' will be considered in view of 
the diversion of first class mail to the air route; 

(e) whether the new scqeme ~  off Elf "facilities 'fQr ~  use of ~  
air route for first class mail .to ~  of the ,Britllih 
Empire or to non-British areas also; 

(f) whether, if any ~  are granted to any .airw?y ?<'I?pany 
in tbis connectlOn,ihe ,Government of IndiA ,will !DSISt on 
adequate training facilities beiD,g given to 'lIndiaDs ; 

(g) whether there will be uniformity of rates aU over the British 
Empireregsrding first class mail: 

(h) whether any revision of rates is under consideration; and 
(i) whether this Legislature will exercise control over . ~ polWy of 

Government in regard iA,) the development of aV1Bhon? 

The Honourable Sir )'rank J ~  to (h). The ~ Mem-
ber's attention is invited to the statement made by the Under Secretary of 
State for Alr in the House of ,Commons on the 2e1lb ~ .  
which ill reported in Yoluru,e200, No. 28, of the oftioialrepal1ti of Parlia-
mentary ~  iu the ,House of CommoD6, a oopy of which is \,l rthe 
Library of this House. 'rhe whole scheme is at present under the careful 

W ~ ,0.£ ~~ J  ~ . ~  1 am JllOt iDa .position tQ .ake 
a dotlliled ;sta.wment .on 11Ihe ~ by the Honourable Mem-
ber. I hope it is unnecessary for l1le to .Q8S\U:e the HOllOurable Member 
that Government are giving, and will continue to give, careful attention 
to theprotectiouof the ~ ~  t;bia country. Among 'Gth* ,ibings, 
t.hey will take the necessary steps to ensure provision'lor -tihekaining ·and 
employment of Indians. 

(i) The 'Legislature Will h\'-vethe .sam.ecqntrol ~ ~ ~  ~ ~~ ~ ~ 
over any other subject expenditure on' which is required' to be voted by it. 

~. B. p.,.: lW 88 ~ &ttenuon of ,the Honourable MelDber drawn 150 
the two special contributions which appeared in the Stateaman of D.-1hi 
where it was mentioned that the air mail rates will be the same as the 

~~  POilt Qffice l'Qtes, n8mely:, one anna811d six ,piea; &a:ld "hat the 
Government of India had reached their conclusions on this ma'fMre.nd 
have agreed to the rate? 

The Honourable Sir )'rank Boyce: No, Sir; my attention was not 
especiaUy dra"'!:D to these articles. 

Mr. B.n .. : Did not the .ij:onqurable Member's ~ ~J  supply 
those special informations which ~  ~R  in ~  ~ ~  about 
the very time when .those three ~  ~ ~  British Gov-
ernment ~ ~  with my Honourable friend, ~ . ]3ewoor and 
others ? 

The Honourable Sir )'rank Kayee: I can assure my Hono\V'able friend 
that the fads are exactly as IJ: have stated, aI'\d ~  anyt'hing beyoDd 
this was published in the 'Statuman, it was entireJ,unaUthotised. 

T .' .' 
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IREPORT OF SPlIIOIAL OFFIOER ON'lBJI: . .A. ~ Q)" 'l'lDII T ~ 
CoKP..UTUs ACT. 

1068. ·"'.B. Du: Will Government be ,pleased 'to state : 

~  if ! the ,Speqial OfflOsr hils ~  his repGl't ·Qll the amend-
ment of Indian Companies' AQt; 

(b) if the report will be published and circulated for opinion of com-
,mercial . bodies; 

(c) whether opinions of commercial bodies, commercial lawyers and 
the various provincial Governments were consulted before the 
Report was submitted; 

(d) which are the Provincial Governments and Chambers of Com-
merce that supplied their opuuons; 

(e) whether they intend to submit the report for examillation 
to a committee of commercial experts before they intlroduce 
the amending bill; and 

(f) when they propose to introdl1ee <the amending 'bill ? 

J ~~~  .~~~ J J .J.  ,(II.) ~  
(b) .There is no intention of doing ,sont present. The report is purely 

departmental. 
(c) Yes.,P:rQPosals ~  frot:n time, to :tinwftoXll vario,lls commer-

cial bodies and individuals, before the appointment of the Speciai Officer, 
were also taken ,into ~ J~ !))..v hill';. 

(d) ;MQSt·of the .Local Gov€rnmente, the .F-ederation of Indian Ohamben 
of Commerce and Industry and a few .o$h8r ~  bodies. 

(e) Xhe fJ,uestion as to the further ;procedure to be adopted is Q'tpre,sent 
under consideration. 

(f) Government are not yet in a position to say when the amending 
Bill will be introduced. 

1IIr. ii, DaB: MRy I inquire, Sir, if Government received opinions of 
the" Ahocillted Cbambers of Commerce Ilnd the vnrious EUl'opean Chum-
hus oi,OoFllmerl'e lin this matter ? 

The Honourable Sir Joseph Bhore: I could n0t tell my Honourable 
!Fiend ~A R . .  ,believe.llo. That .is u",reIYD1Y ~ . 

M.T. B. 'Dill: Mny I jUl!t inform the Honourable Mf'mber thfit t,hoS8 
bodies did not contribute nny opinion with reg-nrd to the Itmendment of 
the Companies Act? I say this Rubjert to correction, Let my friend, 
Mr. J Ilmes, or any other J ~ . 

The BODOUl"&ble Sir JOieph Bhor&: I am always hnppy to receive 
informatiop fl'oUi my Honourable friend. 

1(1'. J.~  I $aid that the European. Chamberll of Cqtnmerce did not 
e"press qny ~ in this matter, and'how.is it that the ~  of 
Beugal did not supply Rny information? 
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Th.HOIloura.ble Sir Joseph Bbore: I cannot answer eitber for the-
Chambers of Commerce or for the Government of Bengal. 

Mr. S. Sat;yamUl'U: In view of the large and strong demand in the 
C0untry for a radical amendment of the Companies Act in order to promote 
oommercial activities in this country, will Government consider the-
desirability ')f expediting legislation on this matter? 

The Honourable Sir Joseph Bhore: My Honourable friend will realise 
that this is a mest il11portant. matter and Government are fully aware 
of the deRirr in this count.ry for f\ very radical Rlteration of the' exist.ing 
Companies Act. My Honournble friend may rest assured and content 
that no avoidable delay will be allowed to Deeur. 

Mr. B. Du: Mav I inquire when a Bill to this effect is likely to be 
introdnced in this House and when the commericol bodies will be-
consulted? 

The Honourable Sir J088pbBhor&: ~  Honourable friend has already 
had that question answered. I answered his part (f) by saying that Gov· 
ernment are not yet in a position to say when the amending Bill will be 
introduced. Obviously a Bill of this magnitude fi.na importance will have-
to be most carefully canvassed hefore we put it before this Hotlse. 

EXPENDITUBE ON STRATEGIO AND CoMMEBOlAL RAlLW AYS. 

lOe9. *Irlr. O. N. )[u'huranga Kudal1ar: (a) Will Government be 
pleased to state the expenditure on strategic railways1:lnd commercial rail-
ways each year for the past five years? 

(b) Is the expenditure  on strategic railways met by Railway Depart-
ment or Army Department? 

Mr. P. Jr.. Ran: (a) Full information regarding the expenditur.e on 
strategic and commercial 'railways, since the, separatior,t ?f the R~  
Budget till the end of 193H·34, will bp. found m the statlstlcal cOmpdy,t,lOn 
'Financial Results of Working of Indian State Railways from 1924·25 to 
1933-34', copies of which are available in the Library of the House. For 
later Yf'ars the information is contained in the budget memorandum fol' 
the ~  year. 
(b) Under the present arrangements the ~ ~  on strategio linea 

is initiallv met from railwa.v revenues but IS ultlmatelv recovered from 
general ~  as the ~ on strategic railways is deducted from the 
contribution payable by Railways to general revenues. 

CASE OF MR. AMIB HYDER KHAN, A STATE PRISONER IN THE CoDlBATORE 
JA,IL. 

1070. *Kr. S. Satyamurtl: (a) Will the Honourable the Home 
Member be pleased to state what the conveniences Ilre to which, 8 fi;tate 
Prisoner is entitled? Is lIe entitled to have books and ~  
If not, why not'J If so,· what is the nature of the book8 that can be 
allowed to him? 
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(b) Have the jail authorities any right to search the person and the cell 
of 8/ State Prisoner, and how often can they do so? 

(c) Ar.e Government aware that this right, if it exists, has been abused 
in the case of Mr. Khan? 

(d) Is it true that Mr. Khan's cell is opposite to the condemned pri-
soners' cell? 

(e) Ar3 G,)vcrl1ment prepared to consider the advisability of pincing 
Mr. Khan in a more convenient cell? 

(f) Will Goyerliment please state on what grounds they arrested and 
detained Mr. Khan as a State Prisoner within forty days of his release from 
jail ? 

(g) Is it true that the prisoner was tested by the Medical Officer and 
that the latter hal! stated th'lt the prisoner is on the verge of hlnacy owing 
to t.he eRects of continuous isolation? If so, do Government propose to 
allow him tQ move about more freely, or transfer hun to some jail where 
other detenus are kept? 

(1I) ~ it a fact thl1t even after Government allowed the prisoner to have 
whatever books he liked, the Superintendent of the Jail under instructions 
from the Criminal Investigation Department has not granted even onf\' 
book? 

ii) Do Government propose to stop the Criminal Investigation Depart-
ment dictating to Government in the mBtter of the supply of books to 
Mr. Khan? . .. 

(j) Is tpe Honourable the Home Member aware that the State Prisoner, 
Mr. Amir Hyder Khan, who is now in Coimbutbre Sub-jail, is subject .to 
various indignities. such as frequent searches. abuses from the Superm-
dent, etc.? 

The Honourable Sir HtnryI Oraig·: Sir. with vour permiasion I pro-
pose to answer questions Nos. 1070 and 1076 together. 

State Prisoners are permitted to have writing materials aud books 
and newspapers, which are not considered unde.sirable. and are granttld 
sllowanees to oover the cost of diet .and personal requirements, iucluaing 
clothing. Amir Haider Khan is· detained as a State Prisoner, under the 
MsdrasRegulation II of 1819. on account of his dangerous Communist. 
activities. He was first detained in the Central Jail at Coimbatore, wher& 
he was accommodated in an "A" class block. whi.ch. t.hough . near the 
condemned cell, is the most. comfortable building in that jail, consisting 
of four rOOrrlS each 18 ft. x 11 ft·. with 1\ yard, the whole of .whichwns 
at his disposal. He "'IlS not subjected to any indigonity or abuse and 
was allowed all books .lsked for. except one which was considered undesir-
able.. Owing to the difficulty of finding another prisoner with whom he 
could be permitted to nSRoeinte, t.he Locnl Government iRJ:;lled orders for 
his trl1nsfel' to the Central .Tail at. Rajahmundry wbere he iR now confined 
in association with other State Prisoners. He 'bas been permitted to buy 
and keep writing material& and f1110wed books from the jail library and 
bookseHers, subject to the approval of the C. I. D. i 

In the matter of search. the jail authol'ities are reqUIred t.o search State 
Prisoners and their .cells at least once a week, but may do so more 
frequently if considered nec(>ssnry. 
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,Sa\h Qo.viMllas: Is there any daily paper ~ to the Prisoners? 

The .J ~ .  Sir .Henry Oralk: I am not sure nbout that, but I 
thillK pobably there is. 

:Mr .... 1)[. lJ'ulul Huq,: Under what Regulation is this prisoner 
detained? 

The Honourable SIr Henry Oraik: Under ~  Hegulation .II of 
1819. 

:Mr. A. K. I'uzlul Huq: Is it not /l. fact thtlt Mr. Khan claimed to be 
tried in lUI ordinnry Court of luw? 

The BonourableSir Henry Oralk: No, Sir. I do not think so. 

lIIr. S. Satyamurtl,: With refer{'nre to the anSWLr to part (f), what 
are the specific grounds on which Mr. Khan WflS arrest{'d within 40 days 
after his' releale from jail'? 

Th"lJIonourableSIr Henry Oralk: Bet'l4use he waa ~  in dangel'oull 
('ommunist activities. 

I(r. ,So .Satpm1Uti: Was any overt act all.eged against him? 

The.BonourabJ,e SI,r ~ Oraik: Y{'s. Sir. 

lIr. S. SatyamurU: What Ilre those? 

The Honourable Sir Henry Oralk: 1 mn not prrpnred to Rny, 

:Mr. S. Satyamurtl: May I know whut is the latest report about his 
ht:'alth, in poss{'ssion of the Honourahle the Home Member'l 

'rile Honourable Sir BeDr}'Oralk: I hll'\'e no adverse report abont. his 
health. He was removed from the Coimbatore Jnil to the Rajahmundry 
.Jail, because there was no B ~  in the Coimbatore JaU with whom 
he couldl!ossociate, and he is now in a ~  ,to 8ssociRt,e with qther 
"StatePrisqners.in the R~  Jail . 

Mr. S.Jlatyam111'tt: When was he removed? 

The llonourable Sir Henry Oralk: I do not know the exaot date. 

Ky. S. Satyamurti: Has his health improved since his removal to the 
Rujabmundry Jail? 

.,Th:, ~  ~ Henr,v Oralk: I.have never hadqny report, ,abo4t 
his bnd·bcilHh.· , 

Prof. N. G. Ranga: Wit.h refereIlce to answer to part (d), is the Hon-
our able Member aware that to he leept !n Q cell opposite to condemned 
prisoners ~  will have the.most depressing effect upon the prisoner's minp 
:nnfl heart? ' 



The Honour.bIe Sir Henry Oraill: He is no longer there in tbai' cell, 
He wus in that cell formerly, 

Prot. Jr'. G. Banga: Will the Honoura.ble Member consider the advisa-
bility of tr4tl&ferrill8; hili!· to Bome other jail? 

An HODOUl'able Kember: That question has been already answered, 

1Ir. President (The Honourable Sir Abdul' Rahim): The Honourable 
Member 'ought to l1sten before putting his qUE:l!lt,ion, 

Pm!. It Q. :aanp: It is not always possible to hear what Members 
on the Treasury' Benches say, 

Kr. President (The Itonourable Sir Abdur. Rahim): Order, order. 
Next question. 

POLICE FORCE IN THE CBnnNAL INVBSTIOATION DlDPAR'l'JdNT l1f !PHIl 
CENTRALLY ADMINISTERED AREAS. 

1071. *Kr. T. S. Avinaahilingam Ohettiar: Will Government pleas'& 
~  

(8) the Dumber of constables, head constables sub-inspeotors, 
~  Deputy Superintendents, Superintendents ahd 

other higher officers. in the Criminal Investigation 
Department in . the centrally administered areas; 

(b) what is the total amount spent on that department; 
(e) whether the amounts spent in that department are audited, if 

not, why not; 
(d) of the total staff, how many are engaged in the regular criminal 

investigation; and 
(.e) how many are employed in watching the movements of men 

engaged in political activities? 

The Honourable Sir HeD.l'yi Oraik: The information is being collected 
and will be laid on the table in due course. 

RELIEF TO AGRICULTURISTS IN INDIA. 

1072. *Dr. Zlauddin Ahmad: (a) Are Government aware of the follow-
ing measures adopted by the American Government to give relief to am· 
culturi!:'ts : 

(i) passing the Agricultural Adjustment Act; 
(ii) raising the price level of agricultural products by restricting culti-

vation; 
(iii) giving subsidy to agriculturists in compensation for the unuse of 

cultivable land: and 
(iv) passing the Farm Mortgage Act to provide money to farms at 

cheap rates of interest? . 
(b) What action have the Government of India taken, or propb.e to 

take, to give relief to agriculturists in India? 
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Kr. G. S. Bajpaj.: (a) Government have no inforxul/.tion beyond what 
has appeared. from time to time. in the l)ress. 

(b) I would invite the Honournble Member's attention to my speech on 
the late Lala Brij Kishore's Resolution on the 6th April. 1984. As the Hon-
ourable Member is aware the <k>vernment of India ~  to allot 
rupees one crore next year to the provinces for rural reconstruction. This 
will mainly benefit the agriculturist. 

CASE OF MR. V ATSAYAlU. OF TKE DELHI CONSPIRAOY CASE. 

1073. *Pandit Nllak&ntba DaR: (n) Hus the attention of GoverJ:'l.ment 
been drawn to the news appearing in the Hinduatan Times, dated the 17th 
February. 1935. town edition, on page 9, under the heading "H. S. 
Vatsayo.na (S. H. Vutsayana)" ordered out of Delhi? 

(b) Is it a fact that Mr. Vntsa;YRna was acquitted in the Delhi conspiracy 
~  and was interned in LRhore just on his acquittal? 

(c) How long has he beeD 80 interned? 
(d) Was he recently wanted to appear as a prosecuting witness at 

Ajmer? 
(e) Is it a fact that on his way back, he was served with a notice by the 

Local Government of Delhi to quit Delhi within 24 hours? 
. (f) Is there any news in possession of Government that he was not 

leaving Delhi within 24 homs? 
(g) Is it also a. fact that he was to leave Delhi and he actually left it 

within two hours of the service of the not.ice? 
(h) Are Government in possession of anyt.hing to show that he was 

not engaging himself ;n Delhi, during the few ~ was here, in some 
strictly vocational occupation, including negotiation for sale of his manUR-
criptB? 

(i.) Have Government ascertained the present occupation of 
.Mr. ~  If so, what is it? 

(j) Do Government pay him any allowance? 
(k) Are Government prepared 00 consider the advisability of making it 

possible for him by giving him all facilities, including free movement, to 
look for an honest and suitable occupation for himself? If not, why not? 

The Honourable Sir Henry Ora1k: (a) I have scen the art.ide. 
(b) Yes. He iR restricted to Lahore under the orders of the Punjab 

Government. 
(c) Since Februllry, 1934. 
(d) He was permitted to go to Ajmer on summons from the City Magis-

trnt·e. Ajmer. 
~  Yes. 

(g) He left Delhi four hours after the service of the order. 
(f) and (h). He was extemed from Delhi as his presence was considered 

to be undesirable. When the order was served on him .he stated that 
he had had no intention of staying in Delhi and was on his way to Lahore 
from Ajmer. 
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(i) t() (k). As the order restricting his reBidence to Labore haB been 
pRssed by the Lo('al Government, it is for thb Local GQvemmen1; to 
<lecid-e these questions. I understand that no allowance is paid to him. 

Pandit Lakahmt Kanta lIaitr.,: Why was his presence consIdered 
undesirable in Delhi? 

The HODOurable Sir Henzy Or&lk: He is considered to be a dangeous 
perBon. 

PROBLEM OF UNEMPLOYlllENT AMONGST THE BlUDRALOKE CLASSES. 

107 •. *J(r. AkhU OhaDdra Dat\&: (a) Has the attention of Government 
been drawn to the faot that the problem of unemployment amongst the 
13hadralok.e classes throughout India is becoming more and more acute? 

(b) Has the Government made any arrangement for baving reliable 
stat18tics about the number, status, education and other particulars of 
the unemployed? ; 

(0) What remedial measures, if any, have been suggested and formulated 
by Government for the solution of the problem? What steps have 
actually been taken to give effect to the same in the provinces? 

I . 
'!'he lIoDourt.ble Sir I"rank 50Yo&: (a) Government are aware tbat 

"middle class" unemployment is causing considerable anxiety. 
(b) An attempt was mnde, at ~ 1931 Census. to obtain figures of 

unemployed graduates but it did not yield any satisfactory results. 
(c) As 'the Honourable Member appears to be ~  the question is 

<Oll.€ that primarily concerns ~ Provincial Governments and a number 
of them hove appointed special Committees to consider the question in 
recent years. It is impossible for me to give any indication of the various 
-steps suggested by these Committees within the limits of a reply to a 
question. nor am I in possession of a record of the steps taken. The oppor-
tunity was tnken to discuss the subject at the Fifth Industries Conference 
in Simla in 1933 nnd a summary of the views expressed and the delibera-
tions will be found on pages 121 to 134 of Bulletin No. 50 of the Bulletins 
of Indian Industries and Labour, a COpy of which is in the Library. 
])artIy 8S a result of their deliberations, Local Governments were recently 
addressed on the subject of educational reconstruction by the Department 
.of Education. Health and Lands. 

». Lalchand Navalral: Mav I know whether in view of the fact tbat 
there are graduates unemployed who aspire lor servic,e under the Govern-
ment of India, the Government are prepared to make some arrangements 
to see thot these '{l'nduutes who have passed examinations are employed 
.and thereby the disC'ontent of unemployment is removed? 

The Honourable Sir !'rank Noyce: I take it that the Government do 
employ the unemployed. How else can they enter Government service? 

lIr. S. Satyamurt1: Are the Government of India taking any steps, 
therefore. to relieve unemployment among the middle classes. or, to the 
best of their knowledge, have any Locnl Governments taken any steps 
positively to r'3licve middle class unemployment? 
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Tbe HOD01U'&ble SIr· I'rt.nk Noyce: Sil', I can only suggest that ~  
Honourable friend should study the LocHI Governments' records on the 
subject. It may be of interest to him to know thRt of the Governor's Pro-
vinces, Bengal, Madras, the Punjab, the t;nited Provinces, Assam tlnd 
Bombay have held enquiries into middle clues unemployment and the· Gov-
ernment of Bihar nnn. Orissa are now about to hold suC'h an enquiry. I 
think my Honourable friend is also probably an-are thllt in the United 
Provinees an enquiry eommittee is at present sitting under the chairman-
ship of Sir Tej Bahadur Sapru. I am absolutely c,ertain that, with Sir 
'rej Bahadur Sapru as Chairman, that cOlllmittee is bound to produce u 
most useful, ~ . 

1Ir. sl 8at18111urct·: Apart from enquiries an<l committees, will the 
Hbnourable NImttber state \\i1etber any single step bait ireeIt taken: eitlbet 
hy the GO'Vel'i'unent of India or any Looal. Oovemments to their ~ 
fu< relieve middle cls88 UDemploymeot? 

The Honourable Sir rrank Noyce: I cannot possibly aa-y inrsyly t() 
n ~  what Local Governments ~  ~  to iIl1ple-
roent the recon<LlIIeridation& made by thE: varioi,1s cormilit\;e\es' r havfi\ 
mentioned. 

Se\b GoviDd D&I: .>\re Government aware that ip. the Central Prolinces 
the Government are doing nothing in this matter? 

The Honourable Sir )'rank .0y06: I cann()t believe that they are 
doing nothing. It is tnle thRt they have not held ftDy enquiry as other 
Locnl Governments have done, but I am quite certain that this undoubtedly 
serious prol:llem ~  the n.ttention of tht! Government of the Central 
Provinces. 

Mr. T. 8. Avtnuhllingam Oh,ttl&r: How long have they been deRling 
with thi!! problem? 

Th' Honourable Sir Prank Boyce·: It will go on engaging the attention 
of the Local Governments until they a.renearer a. 8()lution of a problem 
which I admit is serious. 

Mr. Mohan La1 Swena-: Are Government aware that a young man 
recently ('ommitt,en. I>uicide in Lucknow bec-Ruse of unemployment? 

Mr. T. S. Avina.shlUngam Ohettlar: Why one young man? There are 
scoreS of them. 

Mr. B. k. Joshi: May 1 ask, what Rteps have Government taken to 
collect. st.atistics regarding ~  after their failure to get ~  
in the last census? 

The Honourable Sir Prank Noyc&: There is another question down on 
the pnper in regard to that point, but. r can say at once thnt it is impossible 
to ascertain the Dumber of unemployed at any time without a. census of 
the most elaborat.e kind. It is quest.ionable whether it would be possible 
to get reliable statistics by means of a oenSUB, owing to the .diMctilty of 
aiscriminating between voluntary and in\loluntary unemployment. WA all 
know the problem is there, and I do not think tha.t the collection of statiBticl 
would help towards its solution. 



... •• .. ;rQtJ,hlrj. 1\(110)1 1 a!W;. whf;\ther ~ Qov.el'llment of. India are 
aware that they have ~ ~  to sHPply, iigUl:e.s. rel#;ing to unemployment 
~ ~ W ~ .~  L~ J  Office on aC9?Unt of ~  ~~  the oonven-

~ ~~  ~ thtt 'VI ~~ ~ ~~  ~ ~ .  ?  . 

The Honourable Sir Prank N:erCel I think my Honourable friend had 
~ . . pu.tdp;yp. 8 que,stiOll on that subject 

:Mr. S; 8I.tnmurtt: Will Governn1ent ~  the J ~  of con-
scripting all these educated unemployed and training them: and engaging 
them in eradicating the ('.010s881 illiteracY in this countrv? 
.  .  .  , • '.' r ~ '" . '.- ',", . 

'A. B~ . . ~ ..... &Dk lIJppce: That; 'Sir, is a matter for LOOfU 
ao"eJ1llllffi,"i,.. I ~  llflt ~~ ~  .' W~~A~  y.ou,· Sir, "'ill permit oW to tvJIif;l 
a little more time than I might otherwise be allowed to take in replying 
f;p a . ~ .  question, uut it. m.ay be of interest to the House to 

~ wha.*, ~  Gon!?lusio.qs of ~ ~  .. ~ of ~ on thia 
~  ~  ... XhEly.. ~W ~~~.  

"(1) '1lbe. true remedy for· unemployment amODgst the mid.cUe claaaea, as ~  
amongst other classes, is the rapid development of the feaGurc.. qf the COWl try;. 

(2) In most provinces an undue proportion of the resources available is heiDg 
~ ~  to pw:fIly ~. ~ ~ . ~  ~~~  in ~.~~ ~ .  

(3) An industrial bias, !fom the ~  ~  would he ulI8ful in changing the 
general outlook of tbe educated classes . 

. (4) 4}l f>qssible ¥w ~  for ~~ iA A.~ 4Pn.r" ~. NI'''I, ~ . ~  
~ ~  - ~ ~  etc., should be ~  up to ~  ~ ~  young men 
as rapl y &8 poS&1 e. . 

Prof. N. G. Rang .. : Will Government consider the advisability of 
~ ~ Q, Ctlutral Emplo,Yznent B . ~ to Ber.ve the. ns.ads of ~ 

miQ,dlf;: c!I\SS ~  

T ~ ~  Sir I'na.JI: .0y08: I think that is' more a lllatt€r for-
the Local Governments than for the Government of India. 

Prof. N. G. Rang ... : In view of the fact that the Local Governmentp. -
f:!l.Iluot . . ~  a. Central EmploYIU6nt ~  ... 

:Mr. President (The Honourable Sir Abdur Rahim): A matter like this 
cannot. PfZhaplii be debated fully at question time. 

Mr. Mohan Lal Saksena.: May I know what steps Government have 
ta.ken to solve the problem of unemployment among the· educated youth 
in Delhi and other centrally administered areas? 

Th.8oai>w.ltle &II ... ' .oYU: ~  ~ -  I think my Honoura-
able friend had better put down aquesuon on the subject. 

i'Di.118 IIIP08JID DPoJr THE OIVIL J ~ B  Dr tmIllhDRAS 
~ ~~ .  . 

1075.*Prof ••• G. R ~  Will Government be pleased to state: 

(i) t,qe n).upher of cases ip whij:lh fines were imposed in the Madras 
PreB;ider;tcy upon civil ~ ~  prisop.ers ~ 1982; 

(in ~ ~ ~.W  -~ .::f ~  .~~.  . ~ . unt,il ~ ~  disobedience 
. ~~J . ~~ .~ -~ ~~. . ~ ~  .~ L  

B 
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(iii) the amounts r,calised after that withdrawal of mass 88 wen 88 
individual civil-disobedience campaign; 

(iv) whether it is a fact that even now attempts are being made to 
realise the fines impos.ed during the civil disobedience C8JI1-
paign withdrawn so long ago; 

(v) if the answer to parts (iii) and (iv) be in the affirmative, whether 
Government are prepared to stop such proc,eedinga and excuse 
the fines, thuB far unrealised? 

The Honourable Sir Hemy Or&ik·: (i) to (iii). I regret I have not this 
information and cannot undertake to impose on Local Governments the 
task of collecting it since the labour involved would be incommensurate wiib 
the results obtained. 

(iv) and (v). The fines were imposed by the Courts under the law. It 
is open to LoC'sl Governments to remit them if they consider this desirable 
on the merits of j;lsch case in the light of local conditions. The Government 
of India see no reason to interfere with the discretion of the Local Gov-
ernment in this matter. 

Kr. T. S. Avtnisbi]lngam Ohettlar: With regard to clause (iii), h&'V'e 
the Government of IndiR any policy in this matter? 

, The Honourable Sir Hemy Ora1k: Yes, Sir; the policy is to leave the 
matter to the discretion of the Local Governments who have the legal 
power. 

Prof. N. G. Ranga: Is t.here Rnv harm in the Government of India 
l'Iuggesting to the Provincial Governments that in view of the withdrawal of 
the Civil Disobedience Movement, the collection OIl the fines imposed 
during the second civil disobedience campaign might be remitted Or 
excused? 

The Honourable Sir Remy Ora.tk: That Reems to me to be asking me 
for an expression of opinion. 

Prof. N. G. Ranga: Will it be impossible for the Government of India 
to make that suggestion to the Local Governments? 

Kr. President (The Honourable Sir Abdur Rahim): Order, order. 
Next question. 

CASB OJ' MR. AMm HYDER ~  A STATlII PBI80N'EB IN THB 
CoIMBATORB JAIL. ' 

tl076. *1Ir. S. 8atyamurtl: 'Will Government be pleased to state: 
(a) what are the conveniences and comforts to which a State Pri-

soner is entitled, and whether he is 09ntitled to have books 
and writing ma.tllrials; if not, why not; 

(b) what kinds of books could safely he provided for them; 
(c) what are the orders of . Government to the jail authorities to 

search the person and the cen of the State Prisoners; 

~  answer to this question 8ee answer to question No. 1070. 
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(d) how often such searches can be ~ by the jail servants under 
the rules; -

(e) whether it is a fact that State Prisoner Mr. Amir Hyder Khan 
who is now in Coimbatore Sub-jail is subjected to various in-
dignities, such as frequent searches, abuses from the Superin-
tendent, ~ .  and 

(f) what action Government propose taking in the matter, and if 
not, why not? 

ADNDMENTS IN THJ!I QOVEBNlIrlENT OJ!' INDIA BILL BUGGBSTlIID AT T1IlII 
MBBTING OF PBniOBS AND MrNI.S'1'JllBS OF INDIAN STATEs. 

1077. *JIr. S. SatyamU11i: Will Government be pleased to state: 

(a) whether it is a fact that certain decisions have been arrived at 
at the meeting of PriMes and Ministers of Indian States on 
the 25th February, 1935, at Bombay, suggesting certain 
amendments to the Government of India Bill; 

(b) whether these decisions have been communicated, to the Viceroy 
and the Government of India; 

(c) what those decisions and recommendations are; 
(d) what action they propose to take thereon; 
(e) whether the opinion of the Legislative Assembly will be sought 

thereon; if not, why not; and 
(f) whether these decisions and recommendations will at least be 

placed on the table of the House? 

The Honourable Sir Hripendra Slrcar: (a) and (b). Yes. 
(c) and (d). A White Paper containing the documents received from the 

Princes and the comments of His Majesty's Government thereon has 
already been published. In this connection the Honourable Member's 
attention is invited to the Press Communique issued by the Foreign and 
Political Department on the 18th March, 1935. 

(e) No. The matter is not one calling for a references to this House. 
(f) Does not arise. 

, Mr. S. Satyamurti: May I lmow the reasons why the Leader of the 
House thinks that this is not a. matter calling for any expression of opinion 
bv this House, in view of the, fact that t.his Federation is a tripartite 
affair between British India, the British Government and the Princes? 
Why should not the Assembly have an opportunity of expressing its views? 

The Honourable Sir lfripendra Slrear: I have answered that. So far 
as the negotiations bp,tween the Princes and the Secretary of State are 
>concerned, the Government of India have no function in the matter at all. 

1Ir. S. Satyamurtf.: May I take it, therefore, that the Government of 
India have not been consulted at Rny stage of t.hese negotiations? 

The Honourable Sir lfrlpendra Slrear:. I have no such information before 
me. I can answer that question on short notioe if my Honourable frienei 
will put down one. 
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"',. ~~  4rmwK.o)lt Qf the ~~  given ~ ~ Leader 
of the House t1iat the Go,'erriment of IndIa have no iunctlOll Jll these 
negotiations between the Princes ~  the British ~.  I am asking 
for further ~  whetper, smee these negotiatIons ~  the Gov-
ernmeq; of Ittdia have never been consulted by the Secretary of State. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member wanted a question .to be put down. 

The Honourable Sir 5r1pendra Sirc&r: I will answer it on short notice. 

Mr. &, ~ Hss:ihe sttenuon of the Honolll'8ble Member or 
of the Government of IDdia been dra"'."l to t.he statement IIU!,de in the 
House Of Commons by the Secretary of State that tOday, the legal advisers 
of the lndilm. Princes are negotiat,ipg with the legal advisers. of the Crown 
i.n ~ -.B .~ over. the va.nouepoints they have raised in respect of this 
i'aderatioo ? 

~  B A ~ J . ~ . ~  Sircar.: I am nqt aware that the attention 
of the Government of India has ~ . ~ drawn to it oftlcially, but I remember 
to have read something to that eftect in the newspapers. . 

Mr. S. Satyamurti: H&ve the Government of India been officially told 
~  it? 

The Honourable Sir 5r1pendra Sircar: Not to my knowledge. 

Mr. S. Satyamurtl: Do the Government of India propose to take any 
action to represent the Indian point of view, at least the Government '.'If 
India point of view, with regard to these very importBnt ~  affect-
ig.g ~ W ~ rofIlll Qf the 1i'ederation? 

'l',b.e . ~ . ~ lfr1pendra 8lrcar: As I have said already, in these 
negotiations the Government of India h&'Ve no function whatsoever. 

Kr. S. ~  May I know why an opportunity will not be given to 
the Assembly to express its opinion? If the Government of India think 
they have no function in the matter, we think we have. 

'!he Honourable Sir 5ripendra S1rcar: That is a matter of opinion. We 
think that the Government of India have no function in the matter and 
we see no necessity of placing it before this House for getting the opinion 
of the House on the matter. 

Xr. S. Satyamurtt: Has the Honourable the Leader of the House exam-
ined these various amendments suggested by the princes, and does he realise· 
that, if some of these amendments arEl carried, this Federation will be at 
the mercy of any Indian Prince, and does he think the Indian pe(Jple should 
have no voice in the matter? 

T ~ ~ ~  81.r ~  Slrcar: I do not a.gree with my Honour-
able fnend s VIew of the mference to be drawn from these negotiations. 

~. ~ ~ ~ ~  Has lllY l!9J}.oura.bll'l friend ~  ~  ~ .. tions?· . .. .. ... ... . .' 



Thellonoutable Sir lfrtpendra8frcar: I have seen th6aenegotiations ~  
far as they appeBTed in the newspapers and other publications. ' 

Mr. S. Satyamurtl: Has he come to the conclusion that, whatever ~  
result of the negotiations may be, British India ianot at all concerned WIth 
it? 

The Honourable Sir Jlrlpendra Slrear: I h8'Ve DoiJeome to the conclusion 
that British India is not conoerned with the Ji'ederati0n. 

Kr. S. SatyAmurti: May I know then why the Leader of the House 
thinks that the Government of India have no part in the matter, in view of 
the fact that the Government of India will be changed olit of reoagnition by 
this Federation? 

:Mr. President (The Honourable Sir Abdur Rahim): They said they 
were not consulted; at any rate they have no function in this matter. 

Kr. B. Das: May I ask the Government of India why they did not pub-
lish the White Paper which was recently published in London giving the 
correspondence between the Prine-es and the 'Secretary of State and 
circulate it to the Members here? 

'l'h8 HCMlieUra'le 'SIr JlrtpealMa 'Smir: It was p,ublished in the news-
·papat'll. 

lb. lB. -iDas: Why did not Go-vernment publish it in the fotm of a book 
and circulate it? 

.,!!'8 ~  Sir lflipendra Sirear: Will my Honourable friend indi-
oate how it"would have been better if another republication had heen issued 
here? 

Mr. B. Das: Has it not been the practice of the Government of India 
to publish the White Paper and every other document connected with the 
new Constitution and circulate those to the Members of this House? 

'l'heHcmourab!e Sir Nrlpendra Sircar: I am not aware that there hQ1l 
been any uniform practice, and I do not see any occasion, when the matter 
was before the public and everybody knew it, for printing it over again. 

PAtT.OlTY 0Jl' MtTSLQlS .1N'mIlD ·CBNTluLSTANDARD OnroB,RmW'AY 

:Bo.um. 

1078. *lIaulvi )[uhammad Sh&tl Daudl: (a) Is it a faat that there is 
not a single Muslim in the alerieal stQff of the Central Standard Office, 
·Railway Board? 

(b) Is .. it also 8,faot that this oftiee is gOing to be made permanent and 
8S a consequence, additional staff will be ~ ? 

(a} If so, will ~  please ~  .~ ~ . ~ ~  to 
recruIt an adequate number ~  the newappomtments 
with a view to give them their due snare? 
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Mr. P. B. Bau: (a) There is no Muslim in the clerical staff of.the ~  
Standards Office, but nine out of 31 draftsmen and tracers are ~ . 

(b) Yes. 
(c) I can assure my Honoura-ble friend. that ~  ~ of ~ 

ernment regarding communal representatIon Wlll be followed In fillIng the 
new posts . 

• aulvt Muhammad Shaft Daudl: I did not flsk whether there was any 
Muslim in the draftsmen cadre: why did the Honourable Member give me 
tha-t figure '! 

IIr. P. B. Bau: I gave that figure because it enables the House to hav8' 
a better idea of the position in the Oentral Standards Office. 

lIaulvi Muhammad Shall Daudl: Is it bec8'Use the Department concerned 
sent him the figures in order to hide their sin in this matter? 

JIr. President (The Honourable Sir Abdur Rahim): Order, order. 

DAJUGll TO THE SUGa-CANll C:jWl' IN TmIl DELHI PRoVINCE. 

1079. *Seth Govtnd D&8: (a) Has the attention of Government been 
drawn to the news published in the Natiofl4Z CeIlZ, dated FebrulloQ' 14, 1985, 
under the heading" Village Sugar Crop Spoiled", in which the villagers 
in Delhi Province are reported to have sent in a complaint regarding the 
inattention on the part of the canal authorities, although they had paid 
the abiana in full? 

(b) Will Government lay on the table a statement of figures showing 
the extent of damage to the sugar-cane crop and the extent to whioh the 
canal authorities are responsible for it? 

The Honourable Sir Prank Noyce: (a) Yes. 

(b) In any irrigated district complaints of this kind are not uncommon, 
and, if properly represented, me dealt with as a matter of course. The case 
referred to in the press report is not a case of general importance and I am 
not, therefore, prepared to lay on the table the statement for which the 
Honourable Member asks. 

UNJ!lMPLOYJONT PRoBLEM IN INDIA. 

1080. ·SeUl GoviDd Du: Will Government· pleaBe state whether they 
are adopting any steps to gauge the extent and measur,e of unemployment 
in various parts of the country? If so, what? 

The Honourable Sir Prank Noyce: 'The matter is primarily one for the 
Local . ~  S? far as. I ~ aware none has conducted any 
elaborate statIstICal mqUlry relatmg dIrectly to unemployment, but statistics 

~ ~ annually ~  the average numbers emp'loyed in factories, in 
mmes, on raIlwa.ys and m certain other branches of activity. 

Mr .. MohaD Lal SakseDa: ~  I know what have the Government of 
India done· for the Centrally administered are81j? 



QUESTIONS AND AHSWDS. . ~ 

Mr. Pre8tdtnt (The Honourable Sir Abdur Rahim): That question does 
not arise. 

lIr. KobaD La! Sakleaa: I submit that it arises from this question. The 
question is: 

"Will ·Government pleale state whet.her they are adopting lUly steps to gauge the 
extent amd measure of unemployment in varipus parts of the country!" 

Therefore, the Government of India being interested in the administra-
tion of the Centrally administered areas, I am entitled to know what steps 
.have been taken in those areas. 

The Honourable Sir Prank Boyce: I do not agree that the question arises 
out of the original question; but I think the Honourable Member is con-
fusing this question with the one I answered previously. This question 
merely asks whether the Government are adopting any steps to gauge the 
extent and measure of unemployment in various pllrtS of the country. In 
any case, I have already answered the question. I have asked my Honour-
able friend to put down a question on the notice paper in regard to it. 

Mr. Kohan Lal Sweaa: I want to know whether the Government of 
India have adopted any steps for gauging the extent of unemployment in the 
Centrally administered areas. 

The Honourable Sir :Frank Noyce: And I have asked my Honourable 
friend to put down a question on the paper. 

Mr. Kohan Lal Susena: My submission is . 

1Ir. President (The Honourable Sir Abdur Rahim): If the Honourable 
Member is not prepared to do it, he will not get an answer. 

SILVlIB JUllILlCE OJ' HIs MuESTY THE KINa EMPEROR. 

1081. *Se\h GoviDd Das: (a) Will Government be pleased to state what 
special instructions, if any, have been issued to Local Governments, and 
through them to district and local officers, to secure India-wide celebra-
tion of the Silver Jubiltle of His Majesty the King Emperor? 

(b) Will Government be pleased to state what expenditure, if any, is 
proposed to be incurred in connection with the Silver Jubilee celebrations? 

(c) Will Government be pleased to state if in the Delhi Province special 
leaflets have been circulated in the villuges in connection with the Silver 
Jubilee? 

(d) If the answer to part (c) be in the affirmative, will Governm,ent please 
. state (i) the. contents of those leaflets, (ii) the authority circulating these 
leaflets and (iii) the money spent on these leaflets? 

The Honourable Sir Henry Craik: (a) The Honourable Member is pre-
sumably aware of the official statement which was made in the Press on the 
31st July last announcing the wishes of His Majesty the King-Emperor in 

.. regard to. the celebration of ~  Silver Jubilee. It WB'S His ~  ex-
~  deSire that the celebratlOn should be on a local basis, and that His 

Majesty's sUbj.acts should, wherever ~  the opportunity to-
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observe the occQSion neal' their homes. It was 1I'1io B ~~ the ':cele-
bration should be as simple as pos!;ible and that all undue expenditure should 
be avoided. In conformity with the wishes of His Majesty, the Govern-
ment, of India's'Sked all LOC'A1 Governments t04rtadge for ~  at 
provincial and district headquarters and a.t such other centres in each district 
as appeared to them to be suitable. It was suggested that local and provincial 
Committoosshouhl be appointed to arraD.ge'the celebratiol1:'andacc'ording to 
press reports all Loc.nl Governments have taken this step. The decision what 
form the celebration should take thus rests with t,hese ~  and'iocal 
eorrtmittees but it was suggested to Local Governments that they might 
suitably be on the same lines as on other similar occasions in the past, e.g., 
distribution of alms to the poor, ~  of school children, illumina-
tion of public find priVl\te buildings, etc., etc. As the ~  in England 
will stRi'twith a Thanksgiving Service on May 6th at St. 'Paul's Cathedra.l to 
be attended by Their Majesties the King snd Queen, similar Thanksgiving 
SerVice-s will be held on that day in Indilt' in ::\1) rhul'ches,and the Govern-
ment of India have no doubt that followers of other religions will recognise 
that this is a most appropriate wa.y of inaugura.ting these celebrations and 
will hold similar religious services in their places of worship. MII'Y 6th ha.s 
been declared to be a Public Holiday and the Local Governments will declare 
one other day within the period from 6th to 18th, during:whioh the oe1ebra-
tioris will be carried on in all p'ltrts of the Empire, to be a local holiday. 

I may add that at Simla where His Excellency the Viceroy will be in 
residence at the time, there will be a religious service on the Ridge 0:0. May 
6th, a Military Search Light Tattoo lit AnIla1ldale 011 May 11th ands MelG 
arranged by the Government of the Punjab, as well us the other iteIIls 
arranged by a Local Government. 

(b) The Government of India anticipate an expenditure of about two 
lakhs to cover their illuminations throughout India and the Military Tlrltoo. 
Local celebrations in the Provinces will be financed, as far B6 possible, from 
public subscriptions. Local Governments are, it is understood, devoting 
some funds to illuminations and other officia.l functions but the Government 
of India have no informa;tioIl' as to the amount o£EttPentllttIteproposed. 

(c) No. 
(d) ! fioes not arise. 

Seth Go'fbld 'DaB: Do Government'not think that it is a.11 ptactically a 
waste of money when the whole country is Buffering from lIuch poverty? 

J . B ~  (The HOllourable Sir Abdur'Ra.him): The Chair 'will hot 
'SHow sutih qUMtiODS. . 

The Honourable Sir Henry Ora1k: Certainly not. 

.'ilr.:.'T. 'So ~  . With ~  part (c). may I 
know from what item of the budget this item of Re. 2 Jakhs is . proposed .to 
be spent? 

'l'Iie 1toDourable"Str .Tames Gna: It is Being submitted to the Standing 
Finance Committee on Friday. 

.. ,\fr.'". )tAvtBMbllingain ~  May I ]mow whef!he/anyJo1'J3eis 
brought to bear upop local bodIes to contribute to these fund,? . 



The HonO\tlllbte Sir -'tdf ~ Nb. 

Dr.T. '8; ,So .lan: Are Government aware th8t lumb&f'dar,"fh the 
Punjab provinee are putting undue pres'sure upon the peasants toeontribute 
to this fund? 

The ~  Sir Henry Oraik: No. Government are not aWSTe of that. 

MESSAGES OF LoYALTY IN CONNEOTION WITlI T1IE CELlDBBA.TIONS 01' TBlI 
Sn.VEB JUBn.EE. 

'lo$i.*Seth Qoviud Dis: Will Government bEl pleased to ~ if in ,the 
villages of the Delhi Province attempts are being made by loeal offici&Is, 
directly or indirectly, to obt,ain signatures of villagers on specially devised 

messages of loyalty in connection With the celebrations of the Silver 
Jubilee? If so, will Government please state: 

(a) what are its contents; 
(b) with what object these signatures are being obtained; 
( c) whnt expense is likely to be incurred to obtain thee.esign8tures; 

and 
(d) whether these signatures are being obtained in the Delhi Pro-

vince 'or in other places? 
The Honourable Sir Henry Oraik: The reply to the first part of the 

.question is in the tlegative. Parts (a), (b), (c) and (d) do not arise. 

FORMATION OF A MINISTRY OF AGRICULTURE AND CoMMUNIOATIONS. 

1083. *Stth Otcmb.d 'D .. : (8) Will Government please sta.te if they 
have taken any steps towards theformo.tion ,of a miniltry of agriculture &M 
communications to serve as a link between the producers and transport 
agencies? 
, (b) If the answer to pArt (a) be in the affirmative, will GO,vern.ment 

plE:flse state what action they propose to take in providing efficierit mllcliinery 
at the centre with a View to co-ordinate the activitie!', of the Local Govern-
ments and evolve common policies? 

The Honourable Sir I'rank Noyce: (a.) The Government of India h8'Ve 
accepted the principle that there should be a rE'distribution of portfolios 
'within His Excellency the Viceroy's Executive Counoil so 8S to bring all 
questions relating to transport and communications into one. As my 
Honourable colleague, the Finab.Q'e Metnber, has already informed the 
House, it is hoped that it may be possible to put the new arrangements into 
operation before the end of thedurrent calendar year. The question of 
adding agriculture and connected subjeots to the portfolio of. Communica-
tions has not been considered. 

(b) The question does not a-rise in the form in which it is stated, but the 
. Honourable Member is doubtless aware of the existence of the Imperial 
Council of Agricultural Research in t.he domain of agriculture; and his atten-
tion is drawn to the recent creation of a Transport Advisory Council in the 

. domain of transport .mld communications, particulars regarding which were 
~  in reply to question No. lOS asked by Professor N. G. Banga on the 
22nd February, 1985. . 
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PBOVISION OF MEDICAL AID IN THE RUB.a\L .AB.BA~ ... 

1084. ·Sea Govind Du: (a) Will Government please state what has 
been their policy for providing medical aid in the rural areas? 

(b) Can Government state the number of free dispensaries in Delhi 
and the extent of relief provided to the villagers? 

(c) Is it a bet that the doctors incharge of the dispensaries demand 
a fee from the villagers, thus making it impossible for the villagers to 
even take advantage of the meagre facility provided to them? 

Kr. G. S. Bajpai: (a) Medical aid in the rurnl areas of Delhi Province 
has, for many yeaTs past, been provided by the District Board in the form 
of Charitable Dispensaries. 

(b) There are five such dispensaries which provide, in addition to free 
diagnosis and medicines. a limited number ·0£ beds for urgent cases. 

(c) Doctors in charge of these dispensaries are not allowed to charge 
fees from patients who attend the dispensary, and. if any instance in which 
a fee has been demanded is brought to the notice of the local administration, 
an enquiry will be made. These dootors are, however, permitted to charge 
a fee for attendance upon patients in their houses. 

Prof. N. G. :B.anga: Do Government propose to have any more dispen-
saries in the next year? 

Kr. G. S. Bajpai: That is a question really of financial prosperity: wheD 
there is a little more money, we shall probably establish more dispensaries. 

Kr. Kohan Lal Saksena: Are Government aware of the suggestion made 
by Mr. Darling that the medical officers should be required to tour in villages 
also, to attend on patients without charging them any fee? 

Kr. G. S. Bajpal: No, Sir; I am not aware of any such suggestion. 

Kr. Kohe 1.&1 Swana: Will the Honourable Member care to read the 
latest book by Mr. Darling entitled "Wisdom and Waste"? 

Kr. G. S. Bajpai: When I have a little more leisure, I shall certainly 
familiarise myself with its c()ntents. 

Prof ••• G. Banga: Will Government care to accept the suggestions made 
in that book? 

{No reply.} 

PuNJAB Ma'l'UL LAw PBIsoNBBS STILL IN J.A1L. 
1085. ·Seth ':lovlnd ~ .. : (a) Will Government be pleased to state the 

number of PunJab martlal law prisoners, serving sentences in the various. 
jails in India? 

(b) Have Government considered the question of releasing any one of 
these convicts? 

(c) Do Government propose to release Mahasba Raito and Ch. Buggo-
in view of their 19n9 incarceration and their present state of weak and bad 
health? 
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(d) Are Government aware that the wife of Mahaaha Ratto is financially 
in a bad way? 

(e) Will Government be pleased to state whether they intend to help 
her financially? 

The Honourable Sir Henry Ora1k: (a) Seven. 
(b) The question of the release of these prisoners is considered periodi-

cally and each case will again be cOIlsidered on dates which have already 
been fixed. 

(c) I presume the prisoners referred to by the Honourable Member Sire 
Ch. Bagga Mal and Ch. Rattan Chand. The former was released on June I, 
1984. Go'Vernment do not propose to release t.he latter at present, as his 
conduct in jail has been unsatisfactory. 

(d) The answer is in the negative. 
(e) Does not arise. 

AOTION TO BUY TIDII DlaTD.IOlU.TION OF l.ITJIIU.OY. 

1086. ·Seth Govind Daa: Will Government De pleased to state what 
action, if any, they propose to take to stay thtl deterioration of literacy 
as reported by Sir ·George Anderson in his report of 1982-88? 

Mr. G. S. Bajpai: Education is very largely a provincial subject, but 
Provincial Governments are making strenuous efforts to remedy the ~  
referred to in the Report. 

The Government of India hope that the advice of the Central Advisory 
BOSTd will be of great value to Provincial Governments. 

Prof. N. G. Ranga: What are the duties discharged' by Sir George 
Anderson? 

Mr. G. S. Bajpai: Sir Geol'ge Anderson primarily concerns himself with 
the collection of statistics and data relating to Education throughout India 
which are published annually and also the Quinquennial Reports: He also 
advises the Government of India on such educational matters as are referred 
to them by Local Governments. 

Prof. N. G. Ranga: Is he expected to convene from time to time con-
ferences of Educational Advisers belonging to different provinces? 

Mr. G. S. Bajpai: Well, Sir, it is in order to put these conferences on 
a regular basis that we are creating the Central Advisory Board of whioh. I 
think, Sir George Anderson will be the Chairman. 

Prof. N. G. ltanga: Who will be represented on the Central Advisory 
Board, may I know? . 

¥r. G. S. Bajpai: I cannot say off-hand, but certainly all the provinces, 
and university 8'lld other important educational interests. . 
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1087 .• Set.b Govind Da8: Will Government state what aotion has been 
tak.enso far towards the promotion of ~ hand-work ~  and seri-
culture, for which the Government of India allotted a SpeOlal amount to 
be distributed among the various provinoes. following the last Industry 
Conference at Simla? ' 

'l"M Honourable Sir :Frank lT01oe: By "hand-work industry" the Hon-
ourable Member presumably means handlcom weaving induf'tr,V. As far as 
this industrv is conr>erned, the Government of India have recently approved 
the revised ·schemes submitted by the provinces and have already Blloeated 
grants to them amomiting in the aggregate to Rs. 1,76,000 fbr the current 
financial year and Re. 3,97,500 for the ensuing filllmcial year. With regard 
to the sericultural industry, a meeting of the Imperia-I Sericultural Com-
mittee waS held on the 25t,h of the last month. The Gover)l.IDent of India 
have accepted the recommendations of the Committee and the grants for 
the year 1935-36 have just been allocated. They amount in the aggregate 
to Rs. 93,962. 

Prof. ]f. ,G. a.,&: Rathe Legisleitive Assembly been given an oppor-
tunity to discuss the manner in which the grants to handloomweavers ought 
to be spent?, 

'!lie ~  Sir ~ .  '1 alD afraid, Sir, I cannot state the 
position offhand, but I thin'k,-I speak subject to correction.-that the pro-
posal for the grant of this money was duly placed before ,the S.ding 
Finance Committee. The exact method of its allocation"was left to Govern-
meI).t, and, as I have Irlready stated in reply to questions on the lloor of 
this Rouse, that allocation was made in consultation with a conference of 
representa.tives of the Local ~  and I am glad to say that a un-
animous decision was arrived at which was duly bnplemented. 

Prof •. :N. G. RaDga: Is it not a fact, Sir, that the s.chames of LocBl Gov-
ernments on which they had to spend these grants made by the Gover:o.xnent 
of India are subject to the supervision and control of the Government of 
India? 

The SOI),ourable. Sir :rfank:Noyce: Yes, it is proposed to review the .pro-
gress made at the next meeting of the Industrial Conference. 

Prof. :N. G. Ranga: And, therefore, .... 

Xr. Presidilit (The Honourable Sir Abdur Rabbn): Next queStion. 
please. 

lItlilUl'U\SlIBIfTATWli AGAINST· INDIA. po .T1lE ~ "bil>lA. SP1t.uts ". 

1088. ·Seth GoviDd Jlu: (a) Has the attention of Government been 
drawn to the press .l'eport wherein it has been stated that 'a film.' ~  
Speaks" by R. K. O. Radio makes wild stattements about the civilization 
of India? 

. (b) What acticSn· 'do GO'YernmeDtprcip0ge toe-aka· .~  'auc!b ,Mfl.t of 
misrepresentation . ~ .B  lridia'? . 



~  ~  (the }!QnpuralJle Sir AbdUl: lte.hitn); ;Tbc. Ohair, believes 
there. is ~ abort llQt;i;ce qWlitioJ). outhe ~  ~  ~  of\\' blcb . h&i 
been given by Dr. Banerjea. J:>erJJ.8,ps the lionoW'a-ble Member in cbarge 
would like to answer both. 

l. 

The B ~  Sir Benry Oraik: Yes, Sir, I think it would perhaps 
suit the Honourable MemLeril if 1 ~  both: together. 

As regards No. 1088, the answer is as follows: 
(a) Yes. . . 

(b) 'rhe film is, I understand, being exhibited in America. The Secret-
~ .of ~  for India has beell ~ in. the ~  ~  t.h", J.Qggf3lll'tiOIl 
A . ~ ~-  J ~ .~  a4p"ld; be lp.ade in the proper JJ ~ . 

I might> add fOl: the . ~ of the House thut the British Board ot 
Censors refused to certify this film ill June, 1933, for pUb.lic exhibition in 
,he UJlited Kingd()[D. a.u,d tbll>t it i. W ~ . ~.  ~ . oi ~ in 
any other part of the Bntiab.,Mpire will. ~  its ex4ibition. 

Mr, I;aIcUI1d ~  May I know, 'Sir, wheJ;l the Hoaouraqle Melaber 
oameto kllow of this film being exhibited in America ior the first time? 

The Honourable Sir Henry Oraik: I think it would be more convcIlient 
if. I answered the short notice question first. 

IIr. L&lchand Navalrai: I have also put down a question on this subject, 
and, therefore, I ask this question. 

Mr. ~ (The Honourable Sir Abdur Rahim): Short notice ques-
tion. Dr. Banerjea. 

SHORT NOTICE QPESTION AND ANSWER. 

FILM NAMED .. BENGALI" BXHIBITED IN EURopa. 

Dr. P. N. Banarjea: (a) Has the aHention of Government been drawn 
to ijo ~ ~ .  ~ . ~ ~ Chapdra Bose'Jublisbed. ill the 1#nd""tan 
'limes oi the 12th ~  1935, in the course . which he ~  that a f).lm 
~ ~ .  .. BAA8aU" il>. beipg ~  4+ EurQpe? 
(b) Are Government aware tha.t, this film follows closely the film "India 

Speaks" and that it is a part of a propaganda: against Indian people? 

(c) Are Government aWllre of the Bcandn)ous nature of this :film, und if 
so, are they prepared to make un ~ .  ns to the bruins which are direct-
ing the propaganda and the money which is finanCing it? 

(d) 1)0 ~ ~  J ~  to consider the desirability of making re-
presentations to the Government·f\ of the ('ountries concerned to stop this 
anti-Indian propaganda? 

"nt_ ~  ~  Jile:nry Q,:r.Ut: I ~  no info,l'lll.Q.tion regarding this 
~~ ~ W ~. wha.t, is ~  iDr ~ ~ report ~ which the HonoUrable 
Member r,efers. The Secretary of State has, however, been addressed ill the 
matter. as in the case of the film "India Speaks" to which ~  was 
made in an earlier question today, with the suggestion that similar action 
rna y be taken if inquiry showlS that the. tUm ~ ~ . 
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Mr. Lalch&Dd ~  May I know when the Government came to 
know of this film being exhibited in Americr., and when did they come to 
know of it for the first time here in India? 

The Honourable Sir Henry Craik: Which film? 

Mr. Lalchand lIavalrai: "India Speaks". 

The HODourable Sir Henry ~  I cannot say the exa,ct date, I think 
it was quite recently. . 

JIr. Lalchand lIavalral: 18 it a fact that the papers in India wrote about 
it about three months ago, and I think the Bombay Ohronicle wrote some-
thing about it. What steps did the Government of India take then? 

The HODourable Sir Henry Oraik: I don't remember the exact date, but 
I don't think I saw that in the Bombay Chronicle. 

Mr. LalohaDd .avalrai: MaV I know if the Honourable Member came 
to lmow of this film only when 'questions were put in this House or before 
that? 

The Honourable Sir Henry Cralk: No, Sir; I had seen some notices in 
the press before. 

JIr. Lalchand 1favalral: How long ago was it? 

The Honourable Sir Henry Craik: J can' t remember. exactly. 

Mr .... E . .James: May I ask a supplementary question on this? Has 
the Government's attention been drawn to the malicious suggestion made 
in certain quarters that this film emanates either from British official 
sources or from British producers? Is the Honourable Member satisfied 
that there is no truth whatsoever in that suggestion? 

The Honourable Sir Henry Oraik: I have seen certain innuendos to 
that effect, but I should have thought that sufficient answer to any such 
suggestion was given by the fact that the Board of Censors refused to certify 
the film as fit for exhibition in the United Kingdom, and I understand that 
no Board of Censors in any other part of the British Empire will permit the 
exhibition of films which have been refused by the British Board of 
Censors. 

Dr, P. 1f. Baneriea: What is the exact request made by the Govern-
ment of India to the Secretary of State with regard to this film "Bengali"? 

The Honourable Sir Henry Oralk: We have 81!ked the Becretar.v of 6'tate 
to address a representation to the Government of the United States pointing 
out that we in India so work the censorship as to avoid the exhibition of 
any film which is offensive to the susoeptibilities of other countries, and 
a'Sking that corresponding aC'tion should be taken by the Government of the 
Unit,ed States. 

Dr.P. 1f. BanerjM: That is with regard to "India Speaks"? ", 
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'l'he Honourable Sir Henry Oraik: That is with regard to both. 

Dr. P. If. Danerjea: But the film "Bengali" has nothing to do with 
the Government of the United States, the reference in regard tv "Benga,li" 
must be made to the European Governments '! 

The HOl101Il'&ble Sir Henry Ori.lk: Anyhow, a representation has been 
made to the Secretary of StRte. 

Dr. P. N. Danerjea: To approach all the Governments concerned? 

Srilut 5. O. Dardaloi: Is it a fact tha.t the said film was produced in 
India by a foreign company? 

The Honourable Sir Hemy Oraik: No, Sir; I ha.ve said that that film 
was never produced in any part of the British Empire. 

Srilut N. O. Dardalol: Was it not produced in India? 

The Honourable Sir Henry Oraik: Made in India? On that point, I 
have no information. 

Kr. K. P. )[ooy: What happens when a film is banned? Is it confiscat-
ed by the Government in the same manner 118 they oonfiscate objectionable 
)iterature? 

The Honourable Sir Henry Oraik: I must have not.ice of it; I am not 
familiar with the practice. 

Sr1jut N. O. Dwalo!: Are not banned films in India exported out of 
this country? 

The Honourable Sir Henry OrUk: I do nof) think ther9 is any censorship 
on films exported. Any film exhibited in India must be censored before 
exhibition, but, so far B8 I am f.ware, anybody can make .a film in India 
and take it out. 

MOTION FOR ADJOURNMENT. 
RESBRVATION OF THE HIGHLANDS ()F KENYA FOR EUROPlCANS. 

Kr. President (The Honourable Sir Abdur Rahim): Order, order. I have 
received !l notice from Mr. Satyamurti that he proposes to ask 

12 NOON. for leave of the House for making a motion for an adjournment 
of the business of the Assembly for tbe purpose of discussing a definite 
matter of urgent public importance, namely, the criticial position of Indian 
settlers in Kenya in respect of the proposed reservation of the Highlands 
for Europeans. I should ~  to know from the Honourable Member when 
this proposal was made. 

Mr. S. Satyamurt! (Madras City: Non-Muhammadan Urban): This 
proposal wa.s made by the Carter Commission Borne time last year; but 
after that there was eo series of questioos 8ftd Bllltwers in the Rouse of 
CommoDs, on the 14th February, 1985, in which the point of the questioner 
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p.lr. R Satyaanurti.] 
was that the Commission went. beyond their terms of reference in reserv-
ing. a. larger ~  than was originally contemplated and in also te.c6mnlend-
ing that that reservation should be made statutory by an Order m Oounoft 
of His Majesty's Government. That report was received in the Library of 
this Assembly on the 18th March, H135. On that very day, a short notic" 
question was put by me which was anBweredby my Honourable friend, 
Mr. Bajpai, on the 25th of this month. In that answer, he inter aM 
stated: 

"The Government of India approached His Majesty's Government with a request 
~  an op}Jortunity be afiorded to them to Ulake representll.ti0l18 ~  I,\Il Qrder 
in Council was made. This request has been acceded to and detailed representatjollJ 
to safeguard Indian interests will shortly be made." .  , 

In answer to a supplementary question ofXlliAe, my B ~  friend 
stated that they hoped to despatch the same by the next air maiL My 
submission to you, Sir, is this that this is the earliest opportunity I could 
have taken, after the answer from the Government that Hia' Maje.y's 
Government, who originally stated that they would pass an Order in 
Council, had &greed to stay their hands, pending coneiderationof ~
tions to be made by the Government of India. TherefQ$, 1- ~  ~ ~ 

ask your leave and the leave of the House to make this adjournment 
motion, in· order to stNngthen the hoods of· the Governmellt in ~  

public opinion and their opinion in UUs matter. If I do not do ~ today, ~ 

Order in Council will be passed, before the House can have anoth'lf OIlPor, 
tunity of representing on this matter. 

JIr. President (The Honourable Sir Abdur R ~  What is the apecific 
ma.tter? 

JIr. s. satyamunl: The specific matter is this. The proposal to pass 
an Order in Council by His Majesty's Government reserving an area of 
about 16,OOO,square miles in the Highlanda of 1Wmya for; llluropean ~  

alld making it a statutory segregation or reser.vatioQ, and the statement qf 
my Honourable friend, Mr. Bajpai, that His Majesty's Government ~ 

decided to stay their hands pending consideration of representations ~ 

by the Government. 

:Mr. Q. S. Bajpai (Secretary, Department of Education, HeaJth and 
Lands): l,'should,lih to place.a few, fActs . ~ ~ ~  Ip. accord. 
ance with paragrapb 44 of the Manual of Business and Procedure, one of 
the conditions of admissibiHty of an a.djournment motion is that it mHst be 
restricted to a. specific matter of ~  occurrence. I s1.lbmit that my 
Honourable friend has not shown what ElX}l.ptJy ill this sPEIcHic matter of 
recent occurrence. The fact of. reservation is not of ~ occutrenc,e; ~  

goes back to 1900. The recommendation of the Carter ~  that 
the area known as the Highlands should, be ~  by an Order in CoU!)-cil 
to be reserved in certain ways-that, again, is not of recent. ~. 

The report of the CuTter Commission was published in May, 1984: so alao 
was the declaration of t.he intention of His Majesty's Government to pass 
an Order  in Council .~~ .  the bounoRry of. the H1f{hmn<ls. Thf. only 
thing that can be said to be of recent OC()\JITence 15 the definItion. of ~ 

leged: ~ whjp4 .. ~ ~~ J  Qt StQ,te fQT the Coloniel gq,ve in the 
HoU18 01, ~~  on tiJe.l,4,ib. FebJ;v.aJ:y, ~~~.. BJlP even, with regard tp 



MOTION FOB A. J. J ~ . 

that, I should like to submit for your ooIlSideration tha.t in its iuue of thtt 
10th March, 1986, the Special Correspondent of the Lead.er newltpaper in. 
London referred to these quelttiollB and IWswers, as also to the implication 
which I brought to the notice of the lIouse the other day, namely, that 
that definition will have the effect of ~  what is an administrative 
into a statutory restriction. I submit that even the fact of 
that intention being entertained by His Majesty's Government has beell 
known in this ooulltry since the 10th March and that therefore the matter 
cannot be said to be a matter of recent occurrence. 

Ilr. Pre.ident (The Honourable Sir Abdur Hahim): 'Vhat about the 
short notice question and the answer to it? 

1Ir. G. S. BaJpal: In the answer to the Ithort notice question, I stated 
nothing beyond this, that the Government of India are making repreltenta-
tions to His Majesty's Government. The Government of India first asked 
the Secretary of State fOr India to represent to the Secretary of State for 
the Colonies on the 12th February that an opportunjty should be given to 
the Government of India: to make representations. That request of the 
Government of India has been acceded to. I think the fact th&.t His 
Majesty's Government have agreed to receive representations from the 
Government of India is not by itself a W~  which ca.lls for an adjourn-
men t mot,ion. 

Ilr. Prutdent (The Honourable Sir Abdur Rahim): I hold that the 
motion is in order. It will be taken up at 4 O'clock. 

ELECTION OF A MEMBER TO THE COUNCIL OF THE INDIAN 
INSTITUTE OF SCIENCE, BANGALORE. 

IIr. Prealdent (The Honourable Sir Abdur Rahim): I have to inform 
the Assembly that Dr. G. V. Deshmukh has been elected to represeni 
the Assembly on the Council of the Indian IllBtitute of Science, BangeJore. 
(Cheers.) 

DEMANDS FOR SUPPLEMENTARY GRANTS-contd. 

LEGISLATIVE ASSEMBLY AND LEGISLATIVE ASSEMDLY DEPARTMENT-Concld. 

Kr. Prelldent (The Honourable Sir Abdur Rahim): The House will DOW 
resume consideration of the Supplementary Demands for Grants. 

Difference between a Supplementary "Grant and an E:rceBB Grant. 

Kr. S. Satyamurtl (Madras City: Non·MuhammadaD Urban): I do Dot 
propose to take more than 0. minute or two. I was just submitting to you 
and the House, in respect of this supplemental demalid for the Assembly 
that that was certainly an expenditure which the Government could ~ 
foreseen, and should have placed before this House. Both on this and 
other demands, I have raised a number of questions and I find no answeJr is 
forthcoming. I recognise that we have no power to compel the Govern-
ment to answer the questions, but it seem. to me. . . . 

o 
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JIr. Pruldeu\ (The Honourable Sir Abdur Ita.him): 'fhe Oha.iJ.· would 
like to knoW ~  what are the questions. Perhaps some ~  
Member will explain- the procedure as regards 8uppolemental dema.nda 1f 
you "rpeoity the questions. 

Ill.S. satyalliurtl: :M,v questions are these. What, Bccording to the 
HOliOUl'a.l5te the Fil1flllce :\iember, is the difference between a supplementary 
gra.nt and un excess grant? Are supplement,ary ~ .  ~  only 
ufter expenditure hAs been incurred, or before expendIture ~ bern mcurrpd 
ani} when the need for it, arises? Does the Honourable the 1! mrmce :Member 
consider that supplementary grants should- be introduced ~ e9.rly HS possible 
when the Government come to realise the need for expendIture, beyond that 
voted by this House; and my next category of questions IS this. poes the 
Honourable t.he Finance Member consider that supplementary grants ma.y 
be used for the 'Purpose of incurring expenditure, not this year, but the 
next year, in view of the definition of 8upplementary gra.nts in Rule 50 Of 
the Legislative Rules which says that supplementary demands for grants 
may be moved when the necessity for exceeding arises during t.he year or 
when expenditure on a new servioe, not contemplated at the tIme of the 
budget.. is made compulsory? How does the Government construe the. 
phrase 'new service' not, contemplatedst,· the time of the budget? Is it 
merely the case of n service which was in their minds for which they 
omitted to provide for any reasons which they considered proper at that 
time, or is it because of a new service which actually .arises after the 
budget had been submitted and voted on by this House? Then, Sir, as 
regards increltse of expenditure, according to May's Parliamentary Practice, 
the expenditure can he ~  onlv under one or two well-defined CIlte-
gories of unforeseen circumstances,--either a sudden war or n rise in prices 
or .n statutory obligation cast on the Government by an action of this House 
or something of that kind, which !trises out of circumstances which were 
not and could not, have been foreseen, at the time when the budget was 
presented. . 

Mr. President (The Honourable Sir Abdur Ra.him): The ~ thinks 
the Honourable Member wants to know thE' procedure relating to supple-
mentary demands and the circumstances in which the supplementarv 
demands are made. . . u 

1Ir. S. Satyamurti: 
supplementary ~. 

.And the distinction between excess aud 

Mr. Pruldent (The Honolll'lible Sir Abdur RAhim): The Chair would 
like to know whether the Honourable Member draws anv distinction, ~ far 
ns the soope of t,hediscussionis concerned, between ~  grants 
or exees", grantR? . 

:Mr, S.SatYaQludi: Most (·ertain1.... When a. Government has ~ 
corred ~ .  Itny ~ ~  ~  of th!8 House will bring tol> 
bear on It ilifferent conSideratIons from tholle WhlCh he will bring to 
bear . 

. . ~ . ~ B ~ T . ~  Sir Abdur R~  What about 800pe 
d/ dISCUSSIons I Questions of pohcy ror inst.aD'Ce. • 
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'llf. II. I&tfamurtt: On that matter, I am in your ~ 

, XI. P1'eatdellt (The Honourable Sir Abdur Rahi:m): 18 there any differ· 
~  in that ~  hetween supp}ementary grants and excess grants? I 
liave loolied up the Parliamentary procedure and I do not find that there 
is any distinction as regards the scope of' discussions SO far as supplemen-
tary grunts 8Jld excess grants are concerned. ; 

1Ir. I. Batyamurt.t: I would respectfully draw ~  attention to the fact 
that there is a distinction both in our Rules and Standing Orders And in 
MiRY's Pnrliamentary Prndice. Rule 49 of the l"egislative Rules refers to 

excess grants, that is to say, when money has been spent ·on any service 
for which the vote of the Assembly is necessary, during any financial year, 
in excess of the amount, grAnted for that service and for that year, & 
-<lemMd for the excess shall be ~  to the Assembly b:v the Finance 
Mflmber and shall be dealt with in the Bante' way by the Assembly as if i., 
W(,l'P n dt>mHndfor II grtlnt. nnd Rule 50 provides: 

"An eRtimate shall he presented to the ASRembly fo\' Ii sUpplementary or additional 
·grant when th", amount voted in the Budget of It grRnt is found Lo be insuffieip-ot for 
t he purposes of the current ./ellr o,r [\ need arises during the current year fol' expendi-

·ture for whic.h thE' vote' 0 the .<\ssembly is neCeSAll.l"Y upon some' new sen-ice not 
·contemplated ID the budgl't, for that year." , 

You will notice Itt once, comparing the onf' with the pther that, whereas 
J~ .  demandA can be moved for new services, excess grilnts elln· 

not be moved ,for new services. 

Mr. Prel1deDt (The Honourable Sir Abdul' Rahim): Apoart, from -the 
-designation, the Chair WlUlts to know the substantial distinction the Honour-
nble Member (haws in the matter of scope of B ~ , 

The Honourable Ilr Jamel Grigg (Finance Member): May r explain? 
An excess grant rel8.tes1;o an excess, which only emerges after' ~ end· of 
"the financial year. A ,suopplementary grant relates to an Elxcees. which 
'emerges during the COurse of the financial year. 

Mr. I. latyamU11l: I entirely differ. " . 
Mr. Presldent (The Honourable Sir Abdur Rahim): What the 

wants to know is about the scope of the discussion. 
Chair 

. Mr. S. Satyamud1: On the point made by the Finance Member. , . ' 
Ilr. ~ T  Honourable Sir Abdur ,RaJlim): That is another 

'mntt.er. Wha.t Is the distInction you suggest regarding the scope of the 
"<iiscussion. ' 

Mr. I. Satyamurtl: The scope, of tH.e rli.sellssion is this. In one cllBe, 
the expenditure has already been ~ ," 

Kr. K. A. JIml&b. (Bombay City: Muhammadan Urbab): The point 
that the House would like to lmow. as I unnerstand from yonr ,suggE'sti,pn, 
is t}lis-that when the grant is bmugbt before tIre 1fouse,\\-httt are our 
rights as to t,he di&eussion, namely, clan we make A. cut momon, can we 
reaHy discuss the policy and So fortb. 'ThBt is ,vhat the House would lib 
to know. ,. 

02 
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Mr. I. I&&yamurtt: So far as the actual words ~ the rule are concerned, 
I admit that the rules are the same in b,oth, but, with your leave, I ihould 

like to comment on what the Honourable the Finance Member !laid. 
because he is the oustodian of the rights of this House, so far as finanoial 
matters are concerned. Rule 49 sayil: "When money has been spent on 
any service for which the vote of the Assembly js necessary" ~  IlIl:Y 
financial year, in excess of t,he allloomt granted tor that service ., that I&-
to say, the expenditure has to be incurred during the year. The ooly 
point that I should like to submit to you is tpis, tha.t 8uppiementlU'Y 
demands can cover new services, which exceBB grants oannot. So far aa. 
expenditure actually incurred is concerned, that is a di.fferent matter from 
an expenditure proposed to be incurred, and jn May's Parliamentary Prac-
tice a distinction is drawn between supplementary grants and excess grants. 

Ill. Presldent (The Honourable Sir Abdur Hahim): The Chair know!! the-
distinction. The Chair knows the circumstanoes in which one is called an 
excess grant and the other a supplementary estimate. The Chair simply 
wanted to know whether the Honourable Member can discuss questions of 
policy. What is the Honourable Member's suggestion on that? 

Ill .. S. 8&'J&murU: I submit that we ean discus8 questions of polioy on 
both. That is my submission to the Chair, because the Chair can cha.nge-
ita rulings. 

1Ir. PresidlDt (The Honourable Sir Abdur Rahim): The Chair has given 
ita ruling. 

Kr. S. SUyamurtt: But the Chair can change its ruling. 

Sir Oowujl .Jelwlgtr (Bombay City: Non-Muhammadan Urban): What 
is the ruling of the Chair? 

JIr. Preald.ent (the Honourable Sir Abdur Rahim): The Chair has &1-
re.ady ruled that no questions of policy can be discussed in con.nection 
With these demands. 

Sir OOWujl .Jehanglr: On either the one or the other? 
Ill. PreJldeDt (The Honourable Sir Abdur Rahim): Yes. 

Mr. S. ~  In the case of the excess grants, unless. we sur. 
cb;arge the offiCials WIth actually spending the money, the House can do no-
thmg: The money has been spent and the only thing We can do is to say that 
we w1l1 make these gentlemen pay the money out of their pockets. In the-
.case of the supplementary demand, that is for future expenditure. If we cut 
It down, the Government may either certify it, if they are 80 advised or 
they may accept tbe vote of the House. ' 

. Mr. ~  (The Honourable Sir Abdur Rahim): The House is at 
liberty to reject any sort of grant. . 

Xr., S. Satyamurtl: In the case of an expenditure a.lready incurred, -the-
scope l:ie?Omes narrower, because the money ha.s been spent, and it is Q case 
of shuttmg the 'door after the l'lteed has been stolen. In the case of the 
lluppJementary demands, we can reduoe tItem. . 



DEMANDS FOR SUPPLEMENTARY GRANTS. 

lIIr. E. SaDliva Bow (Government of India: Nomin6tedOflicial)i The 
first point raised by the Honourable Member iF! the difference between an 
-excess grant and a BUp'plementary grant. I shall try to explain the position 
BO far as I am able to understa.nd it. I shall deal with the excess grant 
'first. As regards the excess grant, May's Parliamentary Practice says:, 

"The need for an excess grant arises when a ~  ~  carried ell:I?Mditure 
upon a service beyond the amount granted to that service dllflDg the financIAl year, 
for which the grant was made." , 

This means that when, after the close of the year, it is found that there 
is an excess the question of presenting an "excess grant" arises. That an 
"excess grant" is to be presented only after the close of the financial year 
is also clear from the following quotation from May: 

"Demands for excess grants, lJaving been ~ brought befol'e the committee of 
lJublic accounts are presented to the committee of snpply in the form of a single 
resolution which includes all the occasions' for exceS8 expenditure that have OCClllTed 
in the branch of the public service to which the resolution applies," 

The Committee on Public Accounts is "for the examination of the 
accounts showing the approP'l'iation of the sums granted by Parliament to 
meet the public expenditure". ,The Committee also scrutinises the oauses 

which have led to any excesses over parliamentary grants. It is clear that 
thJ examination by the Public Accounts Committee of the excesses over 
sanctioned grants can only be after the year has closed-that is, when the 
accounts of the year are phlCed before the Committee. 

Mr. President (The Honourable Sir Abdur Rahim): Is the Honourable 
Member referring to the procedure here? 

111'. X. SanJlva Bow: [ am explaining the procedure in England, Sir. 
As, according to the quotation from May whi'cb I have read out just now, 
demands for "excess grants" can be presented (lnly after they are brought 
'before t;he Pub1ic ACCOWlt,s Committee, it follows that demands for "excess 
.grants" are in respect of excesses of 3 year which has already closed. I 
may also read out a. passage from Parliamentary Grants by Durell which 
makes the Jl(lsition quite clear: 

, "A deficit on a civil yote pr on the gross army and navy grants is met by 
~  a supplementary estimate or' an exce88 vote, according to the time at which 
it is discovered," "If a Department exceed. parliamentary provision and fail. to 
t,ake a 8upplementary estimate either from misapprehension or because it aacertain. 
the fact of a deficit too late to do 80 tJle only alternath'e is to obtain an exce .. 
-\'Qte in the following year'" ' 

-not in the Bame jinanC1·alllear. ' 

This is exactly the procedure which we follow in thec&se of "exeelltl 
grants"-that is, in the calle of excesses whi'ch Bre discovered after the 
acco';!nts of the year are closed, ~ .  excesses are first scrutinised by the 
PublIc Accounts Committee, and It IS only after their recommendation that 
We come up t.o the House for •• excess votes" at the time the Report of the 
Public Accounts Committee is taken up for t'onsideration by this House. 

Mr. PreeldaDt (The Honourable Sir Abdur Rahim): When does the 
A ~ . .  come in? 
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1Ir. E. Sqjlvaao,,: The Auditor ~  cOl)llOOnts .onthe .app):opria-
tion accounts which are examined bv the Public Accounts Oommittee, IIoDd 
in the report .of. the Public Aerount's Committee. that Committee make Q 

recommendation to the Assembly to pass the excess votes and it is only 
then that we go up to the House with the excess votes. Now 8S reKa.rd& 
the supplementary grants. this iF; what· May says, Sir: 

.. A ~  demand may be presented either: 

. (1) for a further graut to a service aheady sanctioned by Parliament in addition 
to the 8um already demanded for the current finllncial veRl'''-for the current fmaDcial 
year, hI! it ~  "or . ' .  • 

(2) for a grant caused by n fresh occasism for eApelldtture .thut hall arison since the 
presentation of the s6II&ional estimates."· . 

I think it is quite clear from this that a demand preSented to the 
A ~  before thecl08B. of .the fina.ncial year forexpe/lditure within 
that financial ·year is a "supplementar.v demand" , whereas a demand 
presented to the AS8embly for un excess which ho,s . ~  occurred during 
t.he previous financial year is un "ex-cess grant." , 

1Ir. Pratdent (The Honou1'sble Sir Abdur Rahim): As regards the 8&JlO-
'tionof tbe Assembly, in the case of a BUp'plementary dema,nd, in what way 
is that sanction obtained? 

Kr. E. Sanjlva Row: I am corning to that, Sir .. The next point raised 
by Mr. Satyamurt.i J.; that a supplementary demand should be presented to· 
the AS!I,embly as soon as possible ~  the need !or a ~~  demand 
is foreseEm .. This is indeed eitremely ~ . The mere tact" that certuin 
extra expenditure, not 'provided for In the Budget, is being incurred does not 
nepesB8rily mean that there will be a need for a supp)ementBrY grant. In, 
most casell, such extra. expenditure is met from unforeseen savingl!l in the 
sUIIIB alres,dy ~  by the Assembly. It may he, that in othtlr cases, a 
portion Ca.ll be met froIJ? t!wsumt:; ~  voted by the Ass(lmbly and a 
supplementary grunt may be required ~  for the balance. If, in such 
(laBes, supplementary prants are obtained Irem tIle Assembly for the full 
amounts, they will prove, at the end of the year, 1:0 be whDlly or partiany 
unnecessary. In spite of these difficulties, Sir. we have been, until 1932; 
obtaining ~ .  grants during the Simla Session which is the 
earliest tirp.e in the financial :rear when we could obtain thew. As amn.tter 
of fact, until that year, it has been our practice to obta.in during the Simla 
Session all the supplementary grants which could be foreseen at the time, 
The result was, that. ~ to t,hedifficultief:! mentipned by me already, 
some of the grants were, at the end of the year, found to be wholly or 
p'IIrtially unnecessary. This question was considered by the Public Acco'Unts 
Committ;ee in 1002, and I may say here thnt it was at the instance of 
the Audltor·General that the qUMtion was considered bv the Pllblic Acconnts 
Commith:;e. We ceminly had no intention of dehtying (loming up to the· 
lIoUBe till as late a date as possible. Sir, thE' Auditor-General in for-
warding the approprintion accounts for ]930-31 lliRidas fonows: 

"n will. be obsel'ved on ~ «ther band in ~  24 to 25 of the B ~  that 
CASet! oCCUlTed in which Supplementa.ry Demands were presented which subsequently 
proved to he unnecessary Bnd I think it would he Bdnntageolls for ~  . Puhlic 
Accounts Committee to 'discuss onCe mOn! with t.he Fina.nce Depa.rttnettt the posMihility 
of improving procpdure in such a way ~ to minimise Inch unneoellary ~ ~ of 
.npply." 



The Committee, after examination, accepte4 .·th$ followieg view of the 
.A - ~. 

"We are ou the ~ of Ii dilemma. If you incur expenditure without rlltting 
up fOl' a 8upplementary gl'ant, that is objectiona.ble from one point of view of the 
Assembly, On the other hand, if you put up for a suPplemenHol.'Y gra.nt and get 
lAfger sp6udillg po weI's than you require, that ia ohjectionable from another point of 
view. and 1 think myself ill the end that the le8sel' evil consists ill making departments 
not incur expenditure without apPl'opriation except when it is ablOlutely r.e<lessary 
and urgE'lIt to do so. and in arranging to (Xlllle up for your supplementary grants only 
WhE'Il you. have good reas.ou to believe ~  extra money is ~ . Ithin.k in the 
end that 18 the lesser eviJ from the pomt of view of the Lega8iatut'e,-thlit it should 
uot lIe asked to vote mOlley until it has !oeen proved ('0l1clu8ively that additional 
mOlley is required," 

This view.of the Auditor General was accepted by the Public Accounts 
Committee and was· incorporated in their report as a definite recom·menda-
tion, 

Sir Cow .. ji lehangil': In what year? 

Mr. K. Sanjiva Bow: In the Report of the Public A ~ Commit-
tee on the accounts of 1930-31,':"-that is, in 1932. It is in accordance with 
this recommendation that we gave up the practice of presenting demands 
for sU}l)Jlementary grants during the Simla Session, as, with only two or 
three mouths' actuals, it was impossible to foresee what, if any, savings 
~  occur in the origiD.Q.I ,grants voted by the Asseinbly. For example, 
take the supplementary demand now under discussion, viz., Legislative 

. ASllerubly. Mr. Sutyamurtisaid that when we found that the Delhi Bes-
sionof the Assembly in 1984 continued beyond the first of April, we 
should have knowu that there would be an excess, and .that we should 
have ~  a demand in the Simla Session of 1934. Sir, all that we 
Imew at the time was that some expenditure which wQuld have ceased in 
March, 1934, continued.till.jIobout the third week of April, ·1934. We 
could not possibly say at the time, by how much the ~  voted by the 
Assembly, would be exceeded because .that amount would ~  upon 
certain other considerations, for example, whether there will be a 'Session 
in November ~ . if so, how long it will last and .. ijlso when the Budget 
Session will begin and when it wiU end. It we Qre to carry out the recom-
~  of the Public Accounts Committee we have to take into account. 
these things before fix\og theaITIount:of the supplementary demand. As a lnatter of £aet, 1;hill year,even in J~  when we prepared the sup-
plemen4ry demand. we ~  it difficult to filii the exact amount as we 
had to guess whether the 4ssembly would goon beyond the 31st of March. 
lUxactly the SlWle di1;Bculties arise in the caSe of other supplementary 
demunds, und, it is, therefore I in accordance with the recommendations 
of tho Public Accounts Committee .that we presented supplementary 
demunds in March and not in July. 

. Mr. PrUid.t (The Honourable Sir Abdur Rahim): As regards "new 
service", the Chair thinks it is obvious that Governmept must obtain the 
sanction of the Assembly. 

J,Ir. K. ~  ~ A.  regards "new service", I may explain that 
ell soon as the need arises W~ try to go to the As8embly. For example, 
.take the case of. ~ tra.nsfer of the Agricultural Institute from Pusa. It 
was a new service and it was altogether a new demand and we knew fo1' 
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[Mr. K. Sanjiva Row.] 
eertain that it could not be met from ot,her demands. and,· therefore,we 
presented the demand in respect of the Agricultural InAtitute in the Simla 
Session last year. 

Xr. President (The HonourRble Sir Abdur Rahim): What about broad-
'Casting? The Chair is just giving RS :m example of one of £he new items. 

lIIr. E. Sanjiva Row: That is a new service and we are asking for a 
supplementary grant only during this Session. 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is asking for sanction by this grant. 

lIr. It. Sani1va Row: Yes, Sir. Then my Honourable friend. Mr. 
~  said that the total amount of the supplementary demands was 
about 12 crores. I do not know where he got the figure from. 

JIl. President (The Honourable Sir Abdur Rahim): He said the railway 
demands as well as the general demands. 

JIl. E. Sanltv& Row: The total amount of the general supplementary 
demands is only 880 lakhs and the total amount of the railway demands is 
82 lakhs, that is, 4 crores and 62 lakhs. Out of this, 814 lakhs are on 
account of the special items for which we had to submit 8 supplementary 
demand, and, excluding this amount. the general supplementary demand 
is for 66 lakhs. The total amount of the voted expenditure of. the Gov-
ernment of India is 40 crores. and I think an exceRS of 66 lakhs in a SUlD 
of 40 crores, which comes to about ] t per cent.. cannot be said to be 
excessive. In the case of the railways, it comes only to 82 lakhs in about 
100 crores; so it comes to less than 1 per cent. Then my Honourable 
friend, Mr. Satyamurti, asked the question whether we could present a 
supplementary demand in the Cllrrent year for expenditure ~  the next 
year. The answer is certainly not. We can never do that. A supple-
mentary demand is always presented for expenditure during the financial 
year in which the expenditure is being incurred and not for expenditure 
in the next financial year. 

Dr. ZlauddlD Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, the practice that we have been following during the 
last five years with regard to the exoess grant and the supplementary grant 
is this. Take the budget of 1984·35. If about this expenditure any 
demand is made before the 31st March. 1985, it is a supplementary grant. 
If the demand is made after the 31st March. 1935, it becomes an excess 
grant and not a supplementary grant. That is the first difference. 'rhe 
second difference is that the supplementary demand filters through the 
Standing Finance Committee and the excess demand very often filters 
through the Public Accounts Committee. In one year only they demand-
ed a !'lllpplementury gl'llnt for the last several years because of the objec-
tion raised by the Accountant General. The fact of the matter is that 
whenever there is 8 motion for an excess grant, there is always the idea of 
a vote of censure behind it because these things are always pointed out by 
the Public Accounts Committee and by the 'Auditor-General and they 
always insist on the permission being taken before the 31st March of 
that particular year. So, to avoid that, it should be brought in the shape 
of a ~  grant and not as an excess grant, because an excess 
grant is really a sort of a vote of censure on the spending authority by the 
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Auditor-General and by the Public Accounts Committee. It is a kind of 
post mortem examination. As regards the new item which com&g in the 
shape of a supplementary grant, it is always discussed first by the Stand-
'ing Finance Committee. Take, for instance. the case of the Agricultural 
.Institute, l>usa. The Standing Finance Committee, on its own recom-
mendation, said that that matter ought to be discussed separately in the 
;Legislative Assembly and it was discussed in the last Simla Session. So, 
.whenever a new expenditure is to be incurred which, In the opinion of the 

.Standing Finance Committee, involves a new principle, then the Standing 
Finance Committee of its own accord, recommends that that matter should 
be discussed separately by the Assembly and there should be a separate 
vote demanded so that the Assembly may have a full discussion on the 
policy and the principle of the new undertaking. This has been the 
practice 80 far; we may change it in tht: future. The practice so far has 
been thM in the casp of nll these supplementary grants we have never 
raised the question of policy. We discuss these grants only from the 
point of view of economy and whether the amount should be sanctioned 
or not. In the case of the new expenditure, we pointed out very clearly 
that it should be discussed separately and then usually we ~  a day 
to discuss this particular question either in the shape of a Resolution or 
in 80me other way. The other point raised by my Honourable friend. 
:Mr. Satyamurti, is that these supplementary grants should not be shoved 
in in the last week of the nmmcial year. They could have been taken up 
'in the month of January or February. But this year, the case was rather 
exceptional, because in the month of J anllary there was no Standing 
::l<'inance Committee till the Assembly nctually met and then the Standing 
Finance Committee was elected. So, we should not take this year as an 
·example; it is an exceptional year. But I certainly agree with the point 
Taised by my Honourable friend, Mr. Satyamurti. 

Pandlt Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
.l\luhammadan Rural): Sir, the difference between an excess grant and a 
supplementary grant is plain enough. The one is the result of a poat-
mortem examination IlS has been said IIJ1d ~  ordinarily brought to notice 
by the Auditor-General in hill report of the examination of the accounts 
for a completed year. So, in the case of an excess grant, the motion 
before the House is essentially of a formal character. The House has willy-
'Dilly to accept it. 

The Honourable Sir la.m88 GrlJl: Or pass a motion of oensure. 
Pandlt Govind B&llabh PlDt: So far as the oeD8U1'e i. oonoemea, It II 

something distinct from the approval of the grant by the HoUle. This ~ 
.certainly the result of some sort of oversight on the part of the Finance 
Department. But, that is not the material part of it so far as the excess 
grant is concerned. The important characteristic of the excess grant with 
reference to the House is this that the House is practically powerless and 
>cannot effectively reduce that amount which the Government places before 
the House for sanction, for the expenditure has already been incurred. 

JIr. President (The Honourable Sir Abdur Rahim): But sanction had 
already been given to that schf:mt'. 

~ Govlnd B&llabh Pint: It is not necessarily so. It may be a 
new serVIce altogether. Suppose the Government incur cost of a service 
·that had never been brought before this House .... 
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1Ir. President (The Honourttblo Sir Abdur Rahim): The llQnourl:\ble 
Member was referring to an excess grant. 

Pan41t Govind Ballabh Pant: I om referring t.o an excess gra.nt. Even 
~  the ca,se cif 1m excess' grant, it is just possible that the Government ma,. 
incur expenditure for a service which had never been placed before this 
House for examination 01' consideration. Even in that case, the only 
remedy open to the Finance Department will be to place it before this 
lio1)se. But, as I said, it is more or less a formal affair and that is what 
distinguishes it from it supplementary grant. Now, what is th& 
chllfHcteristic of 11 sUI.iplementary . grant? Is it also of a purely formal 
character? 

111'. Preaident (Th{j Honourable Sit· Abdur Rahim): The Chair fiadll· 
they Ilre all called supplementary demands for grants. 

;pandi.t Govind Ballabh ~  I am ilubmitting that if the proposals for' 
supplel1leI;l.tary ~  are brought before the House after the expenditure 
b,as alreildy heen incurred, there is nothing to distinguish supplementary 

. grauts frow excess grants. The two theu would stand for all practical 
purposes .011 a similar footing. The House will have, 'unless it chooses to 
cast the responsibility for the expenditure on the individuals concerned, 
to approve the amounts involved. But, the supplementary grant in fact 
stunds on II diHerent footing from an excess grant. A supplementar,. 
grl¥Jt is eXl/octly of the nature of the dem!illds thut are made in the course 
of the budget discussion at the start of the financiaL year. It should be 
from its very nature a demand which the House oan consider on its merits,. 
and either accept or reject not ~  in form but in substance also. But 
if the demand is brought before the House after the expenditure has 
already been incurred, what can the House do? It would then have to 
give ito{; fonnsl consent in the matter of supplementary grant in the same· 
manner lis it is expected to do in the case of an excess grllIlt. Sir, the 
occasion for R s\ppplementary grant ma.v arise in three C88es though one 
'feature will 'be common to all. When the provision for a serviee fD· the 
budget is found insufficient for the needs of that service, then alone the 
occul!ion for a supplementary grant arises, and, it may be met in three· 
ways. First.Iy, it muy be only a transfer from one sub-head to another 
under the Bame main head in the oud@et .. , And, that need again may 
~ ~ . . ~  ~ .  011,e ~  it may . J,"{lquire . ooJ.y an adminis4'ative 
. R~  }otz:y.nsf,c;i' ~  J ~J .  under ~ ~  to another. In 
that Cllse, the OCCHSlOQ for a supplementary grant does Dot arise at all. 
Th(· Department concerned having the authority under tue rules tp make 
a transfer from one sub-head to another could sa.D.ction or refuse. The 
.second case mlly arisf' when spare money is fLva.ilabJe under orie head or sub-
helld, hilt ~  he trnnf'fe'rred to another without the slIllction of 'this 
Honse. In tilllt. etll';e, tIlP course open to the Finance Depa,rtinent is to move 
for II token sltnct.ion of one rupee for the transfer of that lUllount from one 
bead of account to another. It is not necestllU'y that they must&lways 
require ext,ra and additional fnnds. They may have funds at their disposal 
~~ thos.e funds may not be appropriately, ~~ C01)stitutiona.lly U8ad . for a 

dJ/Jf;lr£'llt purpose nnd the proper and npvropriate course then is to Iileek 
approval by means of A token demand for a ~  for the tranJifer Qf thai 
am'JUnt. 
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1Ir.1t. Sanllv.Bow: May I -interrupt 'n.v Honourable friend ? 

Pandlt GovlDd Ballabh PlUlt: The Honourable Member will have his 
opportunity to say what he. wishes to. Then, 8,ir, there may be So third 
case whAre money is not available :It all for carrying on the service for 
which the funds have fallen short. In that case, obviously they have to 
seek the sanction of the House for fresh additional funds, and it. does 
impose distinct responsibility on this House if it sanctionB funds fot which 
there waf; no provision in the budget itself. Now, Sir, if you were to 
approve of the practice of these supplementary demand'\. being introduced 
in the House after the expenditure had been incurred, that would be very 
dangerous and very risky. The Government may go on spending money 
and then confront us with the expenditure und tell us that there is no option 
to us except to sanction.. I submit there is nO point in submitting a sup-
plementary demand if it is not to be treated just in the Bame .manner as 
an item in the budget, and I would stress that just as they cannot incur 
any expenditure which is not included in the budget, so they cannot 
incuf any expenditure unless it has been sanctioned by the House in the 
form of Ii supplementary demand. in calte the necessity for it; actually 
arose after the budget ho.dtaken final Bhape in this House. So, I submit 
it is absolutely necessary for the Finance Department to place their pro-
posals before this House for sanction before they actually incurred any 
expendi ture in excess of the amount provided in the budget itself. In 
case of emergency when the House. is not sitting, it is open to them to 
obtain a certificate from the Governor General in Council if they have to 
m.eet any expenditure outside the budget. But it would be highly 
improper and I submit repugnant to ull elementary canons of finance to 
allow the Finance Department to spend money for which no sanction haB 
been obtained from this House either in the budget itself or subsequently 
.in the form ofa supplementary demand. (Applause.) 

Dr. P. 5. Baneriea (Oulcuttu Suburbs: Non-Muhammadan Urban): 
May I' suggest a compromise in regard to future procedure? 

~  BODoura1?le Members: No ~. ,ple.:lSC'. 

Dr. P. N. Banerjea: Supplementary demands mlly be placed before thill 
Assembly twice in the year, once in the month of.A:ugulit Of' September 
when only half the year is out, and then, again, if necessary, in the month 
of February when there is still one month of the year to be finished. If 
th&t is done, the Legislative Assembly ~  .' have ,the ~  of 
considering the necessity for most of the supplementary demand,s in the 
month of August or September; lind, in the case of snlHIl grants, where, 
by means of re-appropriation, the additional expenditure ought- toO.'. be met, 
but ultimutelythe Government find that this cannot be met, supplementary 
demands may be placed before the Assembly in the month of February. 
If this procedure is adopted, tho question whether the grants are really 
neoessary or not may be discussed once in August or September and again 
in February-this time only in the case of very small grants. In any 
CRse, the supplementary demands, as has been suggested by Dr. Ziauddin 
Ahmad, should not be placed before the Assembly ill the last week of 
March. 
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• r. T. S. AvtmabJUDgam Ohettlar (Salem and CoimbatO're CUm .North 
Arcot: Non-Muhammadan Rural): Sir, whilE:' I bow to your ruling that we 
cannot raise questions of poliey in supplementury demands r should like 
to point out that in these supplementary grants al'eincluded such things 
which have not been f;ubmitted to us in the Standing Finance Committee, 

. and I, therefore, submit . . . • . 

The BODour&ble Sir James Grill: In so fur as they are new services, 
I imagine your ruling, Sir, was not intended to npply to these. 

Kr. President (The Honourable Sir Abdul' Rahim): May's Parlia-
ment-ary Practice, page 536. Rays: 

"Debate on supplementary and. excess grants is restricted to the particular. 
contained in the eIItimates on which those grant. are lIOught, and to the application 
of t.heitems which compose thoaegrants; and ihe debate cannot touch th.e policy 
or Uie expenditul'e sanctiOlled, on other heads, by the eetimateou which the original 

:·grant was obtained. except 80 far &8 Buch policy or expenditure is brought before 
ihe Committee by the items contained in the supplementary or eX('ess estimates." 

As regards the ruling which the Chair gave, t,he Chair wishes to make it 
-perfectly clear that as regards the demands that refer to schemes which 
-have already been sanctioned by this House, there can be no quesfion at 
fill of discussing any quest.ion of principle or policy. But. fiB regards 
-demands which· come up with respect to a new service and for which 
previously no sanction has been obtained of this House, no doubt that rule 
has to be rela.xed to a grent, extent (Hear, hear) (Applause), hut the question 
of policy must be confined within the itcm on which the vote of the House 
1s sought . 

. Sir Oowaajl Jeh&Dgir: Sir, ,I underRtand that if there is a supplemf'ntary 
·demand for a new 8er\1ce, the Finance Committee will not, allow it to be 
brought before the House as a supplementary demand, but will insist upon 
its being brought before the House by way of a Reeolution: ,thepomt in 
ease is the demand for· the removal of the PUSB Institute which was brought 
forward in the sbape of a Resolution at the Simla Session. 

The Bonour&ble Sir James Grill: The supplementary 'demand is itself 
,8 Resolution or a motion; it is always brought in that form. 

Sir Oowujl JehaDgIr: Can you bring by way of 1\ supplementay dema.nd 
-8 demand for a grant for a new service? 

The HODOurable Sir James Grill: Yes, Sir. That is the only way you 
. eRn hring it. 

Dr. Ztauddin Ahmad: In all t.hese cases, the Finance Committee 
pointed out that an opportunity should be given to the House to discuss 
It. 

JIr. President (The Honourable Sir Abdur Rahim): The Chair does not 
know which are the items for which the previous sanction of ~  Assembly 
DaS not bCf'n obtained. That can he made clear in the course of discussion 
,of particular items. 
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There ~  amendment standing in the name of Mr .. Mohan Lal Saksena 
which the Chair hold. out of order. 

The question is: 

"Tha.t a supplementary sum not ~  RI .. 82,000, .be granted to the ~  
G.neral in CouDcil to d.fray the chal'ges which, will come m ~ ~ ~ . ~  danng 
tb. year ending the 31st day of March, 1935, In respect of Legislative Assembly and. 
Legislative Assembly D.partment· ... . 

The motion was adopted. 

HOME DEPARTMENT. 

The Bonourable Sir Jamel Grigg: Sir, I beg to move: 
"That a supplementary sum not exceedi!lg ~  5,000 ~  granted to the Govdl'!l0r 

GeD.ral in Council to defray the ohargee which wdl come In coune of payment durm,: 
the year ending the 31st day of March, 1935, in reapect of 'Home Department'." 

JIl. Preliden\ (The Honourable Sir Abdur Rahim): The quest.ion is: 
"That a supplementary sum not exceeding RI. 5,000 be granted to the Governor 

General in Council to defray the chargetl which will come in coune of paym.nt during, 
the year ending the 3ht day of March. 1935, in respect of 'Home Department' " 

The motion was adopted. 
LEGISLATIVE DEPARTMENT. 

The Bonourable Sir James Grigg: Sir, I beg to move: 
"That a supplementary Bum uot exceeding &S, 12,000 be granted to the G'overnor· 

General in Council to defray the charges which will come in courle of payment during· 
the year ending the 31st day of March, 1935, in reapect of 'Legislative Department'." 

JIr. President (The Honourable Sir Abdur Rahhri): Motion moved: 
"That a supplementary Bum not exceeding Ra. 12,000 be granted to the G'overnor 

General in Council to defray the chargee which will come in coun. of payment durin,.· 
the year ending the 31st day of March, 1935, in respect of 'Legi.lative Department'." 

JIr. :B.am Narayan Singh (Chota Nagpur Division: Non-Muhammadan): 
Sir, I heg to oppose this demand. So far a6 I know, when a proposal is 
made in the House, it ought to be supported by some statement. We do 
not hear on this occasion what the Honourable Member has to say in.c 
support of the motion. 

Dr. Ziaudd1n ~  It is in the Finance Committee's report. 
JIr. Ram Narayan Singh: In opposing this motion, Sir, I have to talk 

of things which to the fastidious man may appear to be small things, but 
I am of opinion, that those people who cannot attend to small things are 
not capable of attending to big things either. Sir, it was during the time of 
the late Mr. Fatel that, after considerable struggle and endeavour, the 
Assembly Department was separated from the Legislative Department of 
Government, and after t,hat it waR thought that ill the Assembly Depart-
ment there was something like Swaraj and that the bureaucratio na.ture of 
the Department was gone. But, as soon (1S the Congress left the Assem-
bly, we see the bureaucratic n3ture has again crept in. Sir, when we, the 
eleoted .~  have oome here by summons or by invitation, we nre in 
the pOSItIOn of guests. The members in charge of the Assembly Depart. 
ment should regard themselves as hoats and inquire into our needs and· 
grievances. 
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Sir Lanoelot GIlham (Secretary: Legislative Depatment): Sir, I r,ise to 
a point of order, Is nil this relevllnt? It seems, to me, that ~  the 
Honourable Member is talking of flny Dppltrtment ut aU, he IS talkmg of 
the Legislative Assembly ])ppnrtment.. 

lIIr, PIwldent (The Honourable Sir Abdul' Rahim): Thi!! Legislativ$ 
A ~  Department. is quite separate from' the, Legislative Departmenii" 
Perhaps the Honourable Monher IS not uwure of It, 

Mr. Ram Narayan Singh: I 11m awure of it. 

Mr. President (The Honourable Sir Ahdur Rahim): Then the Honour-
able 1'.1(,1I1her Illust uddrl:lss himself to the Legishrlive Department, 

JIr. Batr/.'lfarayan Sin,h: Is not the Legislative Department controlling 
the Legislat4ve Assembly Department? (CrieB of "No, no",) 

:Mr. :President (The Honourahle Bil' Abdm Rahitn): No, tHe Hononrnble 
Member ist·ntirely nnder a mil!conception, 

:Mr. !tam Warayan Singh: 'fhen, am 1 not entitled to refer t.o what is 
going on in the Asspmhly acimini"tration? 

:Mr. President (The Honourable Sil' Ahdur Rahim): ~  under this head. 

)[r. Bam Narayan Singh: 'fhpn, T postpone my remarks, 

JIr. President (The Honourable Sir Abdur Rahim): Tho quest.ion is: 

"That, a supplementary sum I\ot eXct'eding RII. 12,000 he granted to' the G'overnor 
'General in Council to defray the charges which will come ill (:ourse of paymellt ~ 
the year ending the 31st day of March. 1935. in respect of 'LegiRlntive Departml'nt': 

The motion was Ildoptecl. 

CENTRAL BO .... RD 01" HEVENUE, 

The BonourableSir James Grigg: Sir, I beg to move: 

"That a "uppJemental'Y Rum not exceeding Rs. 6,000 he granted to the ~  
'General in Council to rlefray the charges which will come incaurae of reyment 'durin, 
thf' year ending the 31st dRy of March, 1935, in respect ()f ',c:entfai\ Board of ReveIlue'." 

:Ml. Preaident (The Honourable Sir Abduf Rohim): The question is: 

T ~ a supplementary Rum not exceeding Rs, 6,{l()() \,e granted to the Governor 
~ . ID C;ouncil to, rlefray the charges. which will come in course of ~  duriq 

the year endIng the 31st day of March, 1935. ill respect of 'Centraji Boarded Revenue'," 

The motion was adopted, ;, 

POLICE. 

The Honourable Sir James 8rigg:Sir, I heg t,o move.: 
T ~ a ~ T  sum Dot I'xceedin&: RI!. 1,000' he granted ',t.() the G'o_nor 

Gerteral 111 ~  to defray the ~ B ~  :which will come in coune (}f payment thi't81 
ib. yesr endlllg the 31Mt day of Mareh. 1935, in rpspect of 'Police', .. 
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JIr. Preaident (The Honourable Sir Abdul' Rahim): MotiOn moved: 

"That a lupplementary eUlD not .~. 1,000 ~  granted to the G'o\"t!r'.lor 
General in Council to defl'&y the charges whIch wlll (.oome m course of payment durlDi 
the year ending the 3lat day of March. 1935. ill respect of 'Police'." 

Pandtt KUakantha Das (Orissa Division: Non.Muhamme.d&n): Sir, ill. 
the proceedings of the Finance Committee, I find on ~  384 of No. IX 
nnd pages 223·24 of No. VII, t,hatthere wa.s some ~  about the em·· 
ployment of p(,ji"e in the Madras Harbour. We should hketo know what 
bas been done with regard to thut. 

IIr. G. 8. Bajpal (Secretary, ·Department of Education, He!\lth 'and 
Lands): Sir, I am in a position to answer that question and satisfy my 
Honourable friend that the suggestion of th'! Committee has already been 
;lIcted upon and the Hovernment of Madrns asked to employ a Sub.Inspector 
if they prefer it,. 

JIr. T. 8. AviDaahilinpm Ohettiar: I want to give 11 practical suggli!8tion 
in this matter. I suggest that in the notes which are given at the bottom 
of the page, the wb,ole of the recommendations of the Finance Committee 
may be given. 

The Honourable 81r .James Grigg: Surely the whole proceedings of the 
'Committee are set out in u separate document. 

Mr. T. S. AvinashUingam Ohettiar: But they may I1lso be given in the 
loot· notes, because it is only two or three lines. 

Mr. President (The Honourable Sir Abdur. Rahim); The question is: 

"That a supplementary Hum not exceeding Rs. 1,000 be granted to the G'overnor 
General in Council to defray the charges which will come in course of psyment during 
the year ~ the 31st day of March, 1935. in rellpect of • Police'. " . 

The motion Wf\S adopted. 

SURVEY OF INDU.. 

De Honourable Sir lames Grigg: Sir, I move: 
"Thst a supplement.ary sum not exceeding Rs. 36,000 he granted to the G'ovt>rnor 

General in Council to defray the charge'! which will come in COITI'IIf! of payment' fillring 
the year ending the 31st day of March, 1935. in respect of 'Snrvey of India'." 

JIr. President (The Honourable Sir Abdur Ruhim): Motion moyed: 

"That & supplementary Bum not exceeding Re. 36,000 be granted to the O'o""l'IIor 
Genera.\ in ~  to defray the charges which. will come in coursil of"paym8llt ~  
the year eudmg the 31st -day of March, 1935, m respect of 'Survey of India'." 

Mr. Qhanshiam Singh Gupta (Central Provinces. Hindi Divisions: Non-
11' Muhammadan): Sir, in "iew of the ruling just given, I do not 

.111. propose to m:>ve my motion; but I shall beg leave to ask for 
certain information with a view to which I have given in this motion. 
TherE' are three circles of the Survey of India Depa.rtment and the Central 
Provinces ill ill t,hp Eastern Ci.rck: there it; one party, No .. 1), in the Eastern 
Circle which has heen working there for about· twenty .vears--that is my 
informat.ion, I am speaking subject to correction, IIIld I want 10 ~ 
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[Mr. Ghanahiam Singh Gupta.] 
whether it is correct 01' not-aud the whole of this party move to Shillong-
for six months in the year and the cost is very considerable. They not only 
take every man, but all the instruments and the whole of the records from· 
the Central Provinces to Shillong and they get shifting expenses aud" 
probably Assam compensatory allowancee also. Is there _ QIly utility -in 
making this exodus, something like the Government. of India exodUB t.o. 
Simla, of a Department which has been working there for full twenty 
years? I think the money could be ~ . 'fhis is the information I 
want. 

Mr. G. S. Bajpai: Sir, if r were induced· to be technical, I might perhaps-
take the line t.hat inasmuch lUI we are Dot asking for any money for com·· 
pensutory allowances the point which my Honourable friend has raised i&. 
not in order. I can only tell him that the process of recessing has been. 
in force for a period of years, for the simple reason that after the field.' 
work is finished during the winter these people have to move somewhere 
because they have no provinoial headquarters and we found on examination 
that it is just a8 economical to allow them to move up to a hill station-
as to try and get accommodation all the ~  round perhaps at the head-
quarters of the Local Government. But this particular suggestion of my 
Honourable friend's namely, that these people should not. move from the 
Oentral Provinces to Shillong does appear to me to be worthy of examine 
ation because I should personnl1y have thought that Ooty would be nearer-
the Central Provinces if thev wanted to recess in a hill station thaD 
Shilling; but I will look into it .• 

Mr. II. S. ABey (BeNr Rvpresentative): Why not Pachmarhi? 

Mr. Ghanahiam Singh Gllpta: Why is tl. hill stati0n necessary? Why 
not Raipur or Nagpur or some such station? 

Mr. II. S. Aney: Why do you not suggest Pachmarhi? 

JIr. Ghanahiam Singh Gupta: I do not want to suggest a hill station .. 
T ~  I will not suggest Pachmarhi: I will suggest Nagpur, or Raipur,. 
or Chattlsgarh (Laughter) . . . . 

Mr. Prel14ent (The Honourable Sir Abdur Rahim): The. HQDourable 
Member has mude his suggestion. 

Pandit lfilakant.ha Daa: Sir, I find from the records that the service •. 
~ this Department are less and less requisit.ioned, and, therefore, the 

Fmance T ~ recommended that efforts should be made to . ~  
retrenchment III tlllS self·same grant. The House would like to know what 
is being done and if there is any plan for accelerating the retrenchment. 

Mr •. G. S. B&jpal: I ~  Sir, .my Honourable friend is referring to the-
suggestlOn of the Committee, ,-?-ot III regard to the Survey of India 8S a 
whole, but .as regards the services of the Mathematical Instrument Office. 
r do not .thmk much time hus been given to us since the Committee consi. 
dered thiS matter to come to a complete decision; but, as the House is 
aware, we have already taken up this matwr with the Army Department 
and we have told them tha.t, unless they are prepared to give us a guaranwe 
thY.t they would get a certain ~ ~ amount of work done by us, we . 

. may have to close or greatly curtail thIS Mathematical Instrument Office. 
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Mr. Prea1d8Dt (The Honourable Sir Abdur Rahim): The question is: 

"Thataeupplementary aum not exceeding RII. 36,000 be granted to· the Go'Vtol':lor 
General in Council to defray the charges which will come in course of I-aymentdunng 
the year ending the 31st day of Marcb, 1935, in R ~ of 'Survey of India'." 

The motion was adopted. 

METEOROLOGY. 

The BODourable Sir James Grigg: Sir, I move: 

"That a supplementary sum not exceeding Re. 1,09,000 be granted to the Governor 
General in Council to defray the chargee whichril come in course of payment during 
the year ending the 31st day of March, 1935, in reBpect of ·Meteprology'." 

JIr. Presldent (The Honourable Sir Abdur Rahim).: The question is: 

"That a supplementary sum not exceeding Rs. 1,09,000 be granted to the Governor 
General in Council to defray the charges which ~  come in course of payment during 
the year ending the 31st day of March, 1935, in respect of ·Meteprology· ... 

The motion was adopted. 

GEOLOGIOAL SURVEY. 

The BODourable Sir James Grigg: Sir, I move: 

"That a supplementary Bum not exceeding Rs. 3,000 be granted to the Governor 
General in Council to defray the charges which will come in course of payment during 
the year ending the 31st day of March, 1935, in respect of 'Geological Survey· ... 

:Mr. President (The Honoura.ble Sir Abdur Rahim): The question is: 

"That 0. supplementary sum not exceeding Rs. 3.000 be granted to the Oovemor 
General in Council to defray the charges which wi.!l come in course of payment during 
the . year ending the 31st day of March, 1935. in respect of 'Geological Survey· ... 

The motion was adopted. 

AB B~ L  • 

The BODourable Sir .James Grigg: Sir, I move: 

"That, a supplementary sum not exceeding Rs. 44,000 be granted to the GOH,rnor 
General in Couucil to defray the charges which wiJI come in course of payment dt:ring 
the year ending the 31st day pi March. 1935. in respect of ·Archreology·, .. 

lit. PresfdeDt (The Honourable Sir Abdur R.ahim): Motion moved: 

"That a supplementary sum not exceeding Rs, 44,000. be granted to the Governor 
General in Council to defray the eharges which wi,11 oome in course of p:.yment during 
the year ending. the 31st day pf March, 1935, in respect of ·Arclullology· ... 

lit. O. 5. lIuthuranga lIudaUar (South Arcot cum ChiIlgleput:Non-
Muhammad·a.n Rural): Sir, I have no wish to move my motion, provided 
you permit; me to say a few words on a matter thall I wish to refer to. 

D 



~ 
~  --'127TB MARcn 1985. 

{Mr.'C. ~ . Muthtirlltiga'Mudaliar.]'-i'; 

The offi.ce of . ~ ep.per:intendent of Archillology, Sou,thern. Circle, is at 
"prellent looated·>14; XGthagiri near Ooty. The circumete.neeau-nderwbmh 
the 08iee 'was ~ fl'om Madras to Kothagiri a:re 8S follow.: "Mr. 'Lo'tig-
hurst, sometimes Superintendent of Archlilology, :was the owner of big 
tea and coffee estates in the Nilgiri Hills and he wanted to be as nea\' to 
them as possible. Dr. Sir John Marshall, the then Director General of 
A,tchIeology, ,happened to be the b,rotp.6f"in-Iaw of Mr. Longhurst, and 
through his kind offices Mr. LonghUrst had the office shifted to Kothagiri. 
-It is unnecessary to point out t4&t1;he -office of the Sup,erintenqe.n;t of 
Archreology situa.ted at a comparatively long and secluded distance cannot 
be of allY help to a scholar who is interested in the subject. Foreign 
visitors to India. take a good deal of interest in the' Archreologiee.l work of 
ours and they naturally find it difficult to' go out of the' way to a plA.Ce 
like Kothagiri to visit the office. From the point of view pfthe Gj)vern-
ment, Kothagiri js certainly 8J place more expensive than Ma'di-iis.Rticent-
ly, the Government of Madras shifted the office of the Inspector General 
of Prisons from OotytoMadras for purposes of reducing the unnecessary 
. extra expenditure 'involved in the retention of the office at a. distant snd 
expensive place like Ooty. I wish to suggest that on that anaiogy', the 
office of the Superintendent of Arclueology, Sout-hem Circle, should be 
shifted back to Madras. This transfer will be beneficial both to the 
Government and the public in that the former can have their expenditure 
retrenched and the latter have easier ~  to the office, 

The office of the Government Epigraphist for India is also' at'pl'esent 
situated in Ooty. The purpose, for which tha office is at present located 
at one of the comers of India near the vicinity of whiCh not a single in-
scription could be formed, is not clear. The office can very well be either 
aot Madras in which CBse it can be accommodated in the same place where 
tht;! Assistant Superintendent for Epigraphy, ,Southern ~  MadrlJ8, has 
his office, or at Delhi, which, from the point of view of all India, is cen-
trally situated. 

ArehreologiclIl monuments of South India conSiAt mainly in Hindu 
and Buddhist remains. The present Superintendent for "'Archlilology, 
under whose charge these monuments are, is'quaiified not in Archreology, 
but in Architecture only. So, I would impress on the Government the 
necessity for appointing only such people to the Southern Circle as are 
tully conversant with Hindu and Buddhist monuments. Sir, I have done. 

Mr. G. S. Bajpa1: Sir, I do not think that my Honourable friend was 
quite in order in talking about· whom we should appoint to the Southern 
Circle, because that has nothing whate'li'er to do with the proposal which 
is before us, but we had notice from the questions addressed by him of 
his desire that we should consider the question of locating th8,headquarters 
at Madras instead of at Kothagiri. We have taken up this question al-
ready with the Government of Madras, and my friend will be glad to hear 
that in consultation with the i Govel'liment of Madras; 'we are exploring the 
possibility of finding of a suitable place at Madras 'for locating this office. 

. ,-t1JIr. . . ~  -~  m;r, ~~ ~ .~ ~~ ~ ~  ,of "order 
twice. '. As llihdetBt66d your' ruling, SIr, ItSlttfply 'menns' ,thls--:.-bh'at we 
cannot'move wlfat are called token cute, -'hut" ~ -  w1l can ~  
any'reason pertaining to the ~ . So long as the remarks pertain to 



~ . ~~ ~  . ~~  no ~  to ~~ ~ . J W~ ~~  to 
.any gneva'Ilce whIch concerns the Department, and: If' my Mend will not 
Q8wer our quMtioos, we.will ~ .<the:demand. 

, Iir. J . ~  ~T . ~~  for tqe ,repair ~ . . .  
!by ~  in :j3ihar and Orissa and the United Provinces. 

JIr. President (The Honourable Sir Abdur Rahim);;,lo ~. ~  ~ J  

~  irrelevant. :'. ~ 

~~ ~  .. ~ ~ .~ .  ~~ . ~ ~  
oUU>numents and.buUdipgs in ~ A  and: ,Qriaaa. a,nd ~  . ~ . ~~~~ . 
i'r.b.ere ,was ,no earlb.quivke in ~  but ~ ~ lqlow:s, is 
ofr.mous, for .L . ~ I ~  ,to him in ,this ~ -

.nection that though .. ~ ,;JXlonutn.e.Q.ts have; J;i,Otbeen . ~ P3"the 
~  ,at.I"thqqake" yet . ~  ~ ~ . A  the, cotu'Se,of ,gee, 
..e.o.d.nobpdy has so fM',pajd.any"at.tElDttiQll toliOmeof ~  ~~  

of them. My frien.ds.might ~  heard the name J . B~ .  .at 
,oKon6lJk in, ~ -  . ~~ . !Money is, 80ing tol?e 
:spent ..... 

JIr. Presldent (The Honourable Sir Abdur Ra4im): ~  ~  

,can be brought up now. 

"d1t'.Uakantba',Da8:' I merely soggest,Sir,that'some of thtI money 
which is going to be'spent in Bihar and Orissa may be spent onthtl pre-
'1'Iervation of some of the old monuments in Orissa. . 

Dr. ZlauddiDAhmad.: Sir, this is definitely a deJllS.nd for carrying out 
repairs to buildings which have been damaged by eaorthquake.' .  ,  .  . 

IIr.Preaident (The Honourable .Sir Abdur Rahim): Is the Honourable 
Member making some suggestion? 

Dr. ZiauddiD Ahmad: I am making a suggestion. 

1Ir. President (The Honourable Sir Abdur Hahim): The question is: 

"That a supplementary sum not exceeding Rs. 44,000 be granMd to the Oovllrnor 
'General in Council to defl'ay the ~  which wi:l come in course of payment during 
'the year ending the 31st day' pf March, 1935, in respect of • A ~ .  

The motion was adopted. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Dlock. 

The Assembly re-assembled Illfter Lunch at Half Past Two of ths 
(}look, Mr. President (The Honourable Sir AbdurRahim) in the Chair. 

EDUCATION. 

The BonOlll'able. Sir hme. ~  beg to. moffe: 

"'rhat & supplementary. s1,UIlnotexq\eding RIi. 1,000 be granted to the Governor 
~~  itiC?uncll to ~ ~  ch4rges. .• ~  .~  co,me . ~ ~  P.r.,rn$Dt ~ ~  

ilie year .eaalDg tb.e, 'ltst .. d&y of ~  ID.teepect of "EducatIon'.' . 

~ 
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III, ~  (The Honourable Sir Abdur Rahim): )rotion moved: 
"That 0. supplementary sum Dot exceediag R.. 1,000 be grantedt.o the GoverDl)I"" 

Generalin C?,1lDcilto defray the charges "hieb. wi.ll come. in course ,p'f fo.Fent .4,l1ring 
ths year endiiag the 31st day of March, 1935. 1ft TeBpect of 'Educatlon.' ., 

.T ~  is an ~  in the name of Mr. ~  . ~. ~ . 
which 1& (nit of order.· . . '." 

JIr. Gbansbfam Singh Gupta: I am not moving my motion, but I only 
wau\ied to comp8JI'e notes whether my experience of the . students tha1l oome 
()ufl of the Rajkumar Oolleges tallies with the experience of Honourable 
'Members opposite. We have got a Rajkumar College at Raipur situated 
in Chhattisgarh. My experience is not 80 vast as ~  of Bon· 
olirableMembers oocupying the TrelllBury Benches. My experience is 
very limited, but I have seen that students that come out of the Rajkum&1' 
Colleges know very well how to dNlsS when they have to go out for tennis 
or how to changE! their dress when they have to go out for cricket. But 
very soon after, when they manage their affairs, it generally ~  
neoessary for the Court of Wards to IIJSsume charge. I only wanted to. 
compare notes whether my experience tallies with that of the Government, 
and I wait for an answer. . 

Kr. H • .A.. 1'. Ketcalfe (Foreign Secretary): Sir, I am afraid I have no 
experience of the students from the RajkumarQollege, so that I am not 
in a position to give any information or to compare notes with my Hon-
ourable friend. In any case, I suggest that that is irrelevant to a small 
payment to be made to an a.'Bsistant master at the Mayo College, Ajmer. 

Kr. President (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary sum not exceeding Re. 1,000 be grauted to the GovernOl" 

General in Council to defray the charges which wi.:l come in course of parnent during 
the year ending the 31st day of March, 1935, in respect of 'Education'.' 

The motion wss sdopted. 

MEDIOAL SERVIOES. 

The JIonoarable SIr .Tames Grtu: Sir, J beg to move: 
"That & IUpplementary sum not exceeding Re. 6,000 be granted to the Governor 

General in Council to defray the charges which wi!l come in course of ~  during 
the year ending the 31st day of March, 1935, in respect of 'Medical Services' ... 

Kr. Prea1dent (The Honourable Sir Abdur ;Rahim): The question is: 
"That a supplementary sum not exceeding Re. 6,000 be granted to the Governor 

General in Council to defray the charges which wi.ll come in course of payment lluring 
the year ending the 31st day of March, 1935, in respect of 'Medical S.vices'. It 

The motion was adopted. 

PUIILIC HEALTH. 

The Honourable Sir .Tam's Gngg: Sir, I beg to move: 

T ~ a supplementary Bum not exceeding Re. 4,000 be granted to the Governor 
General In Council to defray the charges which will come in course of pa.YJllent dqrlng 
the year ending the 31st day of March, 1935, in respect of 'Pub1ic He&lth'.'" . 
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1Ir. Prtltdent -(The Honvurable Sir _ Abdur Ra4im): The question is: 
"That a supplementary' Bum not exceeding Be. 4,000 be .granted to ,the Goveruor 

General in. Council to defray the charges which wi:l come in coarse of payment during 
the year ending the 31st day of March, 1935, in respect of 'Pubt!.ic Health'." 

The motion was adopted. 

TJU.NSI'EB TO THlil FUND I'OB THE TB4NSI'EB OJ' TIJB AGB.IOULTUlUL 
RBSEA.RCH INSTITUTB lI'BOKPuSA. TO DlIILltt. ' .', " 

The Jloaourable Sir .James Grigg: Sir, I beg to move: 
T ~ a ~ ~  Bum not ~ Ra. ~ . be granted to the ~  

'General 10 CoUncIl to defray the charges which wlol come JO course of payment dunng 
the year ending the 31st day of March, 1935, in respect of 'Transfer to the Fund for 
the Transfer of the Agricultural Research Institute frpm Pusa to. Delhi· ... 

Kr. President (The Honourable Sir Abdur Rahim): Motion moved: 
T ~ a ~  sum not ~ Re. 36,00,000. be granted to the Govef!l0r 

'General ID Council to defray the charges which wi' coMe ID 'CourAe of payment ~  
Cbs year ending the 31st day of March, 1935.,1 in respect of 'Trlmefer to the Fund for 
the Transfer Df the Agricultural Reeearch lnstitute from PU8& to Delhi· ... 

Kr. S. Satyamurt1: This is anotoor case-tiil. now we had expenditure 
already incurred, for which they were moving supplementary grants. Now, 
it is a case of expenditure fot next yea.'I:. I expected some remarks from 
the Honourable the Finance Member to intimate to this House the scope 
of what this demand was. He talks of a "Transfer to the Fund for the 
'Transfer of the Agricultural Research . Institute from Pusa 'to Delhi" • 
What is this fund? Where is it being instituted, and under what rules 
'01' standing orders? Is it, again, a block grant which is being made, to 
be spent, as and when the need arises, on expenditure connected with 
the transfer of the Research Institute from Pusa to Delhi? The reference 
is to page 28 Of the speech of the Finance Member in introducing the 
budget proposals for 1935-86. I hM'e got paragraph 83 which is referred 
to: . 

"After these special grants have been made there, should remain a ba.::\nce of 
Rs. 2,04 lakha. A large part of this lIum I propose to put aside for two eel:emes 
'Which it was provisionally decided to finance from ('.apit"l. TheslI are the civil 
aviation prpgramme, which is expected to ~ Its. 93 lakhs and the transfer of the 
Puss Instituto to Delhi which will cost about Rs. 36 lakhs. .. .and now that we have 
an accrued revenue surplus it seems to me BOund policy to use parI of it for these 
purposes and to avoid the creation of what might have become an awkward precedent." 

I am not now on the merits of the question, I am only dealing with 
'the procedw:al aspect of jt. What is the actual supplemental demand 
which is being moved? It certainly is not for excess expenditure on any 
grant already made. I tak,e it, it is common gIQuodthat,' this is a new 
service. 1£ so, my submiss.ion to you is, a. need must arise during the 
current year for expenditure for which the vote of the Assembly is neces-
sary upon some new service not contemplated in the budget for that year. 
Does the need arise for, expenditure this year of this sum; or is it a CBse 
of disposal of surplus for the next year? My submission to you is this. 
if it is the latter, the surplus ought to go into the opening balanoe of next 
7ear, and should come as. one of the demands for the expenditure next 
l'6a.r on this or any other purpose. I submit, to ask for a supplementary 
demand for the disposal of the surplus for expenditure in the future year 
is not consistent with ~ letter or a.t ~~  the spirit of Legislative Rule 50. 
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ThI BOIioua.1:I1e &tr .Tmea ~  It is 8! question merely of'interiept-
ing' a sUrplus which would otherwise arise in this year, and, therefore, it 
is appropriate to deal with it by a supplementary demand this current' 
year. 

JIr. S. Satyamurti: When is it proposed to spend the amount? 

,.' The lrOllourable Sir .T J .~  That will be spent as and when th6 
bills have to be paid for the building of the Institute. It will be taken to· 
a suspense account for which separate records will be kept, and, although 
the money will be merged in the bals.nces of the Government of India, the 
suspense account will be debited as and when the expenditure is incurred 
over the next year or so. 

JIr. President (The Honourable Sir Abdur Rahim): Is the expenditure 
likely to be incurred this year? 

The Honourable Sir James Gfla: Some expenditure has e,lready been. 
incurred, and a supplementary demand W1I.S taken earlier this year on the-
8'Bsumption that the· expenditure would be charged to capital, I think. 
Rs. 7 lakhs. Now, ~  to e.lterthe method of, charge and charge 
it to the revenue surplus of this year. That means thllot 7 lakhs of rupees 
charged to capital will not now be needed. The expenditure will be 
charged to this fund. 

. Kr. S. Satyamurti: In view of the ~ the Fin8ID.oe Member's' 
statement, I submit that all this demand, except. the. expenditure which 
is actually to be incurred before the end of this financial year, is out of 
order. It is not a demand for any expenditure this year. It is a demA'lld 
for being paid to a suspense account to be spent, as and when the need 
arises. I submit that it is not within the scope of Legislative Rule 50. 
defining the nature of supplementary demands. 

The Honourable Sir Jam'eB Grigg: On the same analogy, if there is 
anything in it, would apply to the expenditure which was incurred on 
the relief of the Bihar earthquak,e sufferers, and it would be equally ouu 
of order. 

Mr. S. Satyamurti: That is irrelevant. 

The KoDourlMe Sir James Grigg: Also all pa'Yments paid to the Rail-
way Depreciation Fund would be equally out of order. 

Dr. Zia'1i4diD .AlDIia4': I understand there are two distinct points .. 
One is about ~ merits of the case, whether the Agricultural Resea.'l'ch 
Ihstitute should be transferred from Pusa to Delhi. 

Mr. S. Slty&'murl1: I am not on that now. That is not the question. 

Dr; Ziauddfn A'bmad: As regadrs the other thing, I thought it was" 
kind of paper transaction. We sanctioned last yMr that 86 lakhs of 
rupees sho\lld be spent. The idea at that'time wall that ~  of' it 1rill 
be 8pen,t out of the capital fund and part out of other ~ . Agam •. 
on account of the saving which has been eRected, 1 understand"tba. 
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Finance Member has changed his mind and instead of. bot;r?wing the 
money, he would like to spen<i the entire amount from the savmg of .the 
curren" vear . This . is to· my . mind' a paper tl'!'llB;BctlOn. 
No' ~  is involvfld in it and it; is 8 right ~  of 
accountancy. If I decide to spend a certain amount by borrowmg and 
afterwards find' that I have got enough money in my pocket whi.ch I ha,:e 
saved from somewhere else, then I can certainly change my mmd. ThIS 
is the principle which We have been following in 8 number of other ~ . 
To my mind it is 8 paper transaction and it must come up for sa.nction. 

Kz." S. ADly: The point which my ~ ~~  friend has ~ is'. 
this, whether this whole amount of 36 la'khs IS gOlI).g to be spent dunng; 
this year or any part of it is going to be spent a year. after. ~  the latter 
ii the case, then it is not covered by Rule 50. That ~  the pomt of Qrder 
to which Dr. Ziauddill has given no reply. 

¥t. Prea1dent(The Honourable Sir A ~  Rahim): T~  Chair takes it. 
it is really a point· of accounting, and, in VIew .of. the practlc,e ~  has been. 
poirlted out by the Finance Member, the ChaIr IS not. ~ B ~ to say that. 
by putting this amount in the suspense account, he .1S ~ Rule 50. 
The Chair, therefore, holds that the point of order 18 not vahd. 

There are several motions with regard to this demand. Ooe is in the 
naIne of Pandit Nilakantha nas that the demand be omitted. . That will 
be a. direct negative. Therefore, the Chalr does riot' think that is in order. 
Then, Mr. Mohan Lal Saksena has a motion that the demand be reduced 
to Rs. 100. 

'ne B ~  Sir 1.lDles Grigg: Before the debate proceeds may I 
ask for .your g.uida?<le in ?lle matter? This is not a new ~ . The 
only thing which IS new,s the alteration in the method of charge. Is 
the scope of the debate confined to the ~ . of the method of charge? 

1Ir. PrutdlDt(The Honourable Sir Abdur Rahim): The Chair under-
stands ~ so far as ~  demand is. ~  the scheme has alrea'Ciy 
been BlUlctlOned by thIS ~. but It IS open to the House when the 
demand is made to veto it. 

Mr. Kohan Lal Swena (Lucknow Divi6ion: 
Rural): Since there is another motion in the name 
Ballabh Pant, I do not wish to move my motion. 

Pandlt Govtnd Ballabh Pant: Sir, I beg to move: 

Non-Muhammadan 
of Pandit Govind 

. "That the demand for a. supplemental'Y grant of " slim not excp.eding R>I. 36,00,000 
In respect of 'TraDsfer to the Fund for the Transfer of the Agricultural Reallllorch 
ID.Butute from PUM to Delhi' be reduc&d tp one rupee." 

Sir, it is a pity that the debate on the Finance Bill had to be sus-
pended to make room for the supplementary estimates. It w.Q.8 parti-
cularly unfortunate that the discussion was switched oft immediately after 
the very interesting, I would not say, provocative speech, of the Honour-
able the Finance M.ember. I will, however, restrict myself strictly to the 
four corners of the supplementary demand' for the present but I do feel 
that it would have given me immense relief if I had a'D. opportunity of 
having my say in respect of many of his remarks immediately after they 
had been uttered. Itis a load on me that I have to wait for some days 
yet. However,:E· have to restrict· myself, for the present, to the motion 
tha'li I have just made. · 
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{Pandit Govind BaUabh Pant.] 
Sir! th.e ~  Institute was establjshed about 80' years ago." n 
~  . Its InceptIon. to the munificence of an American gentleman, ' Mr. 

Phipps, wooooniiributed £30,000 for scientific research which was' ut.iliaed 
by the tilen Viceroy for founding this Agricultural Institute at Puss. 

Mr. Q. S. Bajp&1: I do not wish to interrupt my Honourable friend 
~ Deputy Leader 9£ the Opposition,.. • . • • 

Pandit Govtn4 ,allabh Pant: Is that a point of order? Otherwise J 
'lLm not going to give way. 

Kr. G. S. Balpat: It is a point of order. I want to know, Sir, whee 
ther, in view of the ruling which you gave this morning, as I understand 
it, nt!.mely, that the question of merits could, with your. ~ . . be 
'dl'l!hllssed if a new service were being proposed to the House, the questIon 
of the merits of the transfer of the Institute of Agricultural Research from 
Pusa to Delhi is not in order. That is the point which I wish to submit 
for your cons.ideration. 

Mr. President (The Honourable Sir Abdur Rahim): It is open to the 
House to reject this demand if it so chooses. If that be so, then the 
Chair takes it that any Honourable Member is in order in giving appro· 
priate reasons for that rejection. 

Pandit Govlnd B&llabh Pant: I think there is an amount of con1usion 
in the minds of several Members of this House as to thlr exact import of 
your ruling. I ;interpret it as meaning that where a person wants to 
raise III discussion On a point which d'oes not directly relate to the demand 
before the House he cannot be allowed the same amount of, latitude in 
the consideration' of supplementary demands as is available in the course 
of budget discussion. But so fa)' as one chooses to malw out a case for 
throwing out a demand, he can say anything from Tim,buctoo to Cape 
Camorin as his reasons for throwing it out. So long as I base my case 
on pertinent facts they a.Te perfectly relevant. I on my part do ask the 
House to throw out this demand beca.'Use I do not want the transfer of the 
Research Institute from Pusa to Delhi. Let there be no misapprehension 
about it and I say that I am perfectly within my right in asking the 
House to revise its decision. 

Kr. President (The Honourable Sir Abdur Rahim): The Chair hopes 
the Honourable Member will benr in mind that this question has been 
fully discussod. 

Pandit Govlnd Ballabh Pant: I bear that in mind and thel'efore feef 
the necessity of advancing my arguments in greater det&il in order ·to 
induce the House to revise its decision. I know that this House has 
already anived lilt a decision-rather, to be more precise, previous Assem-
bly had allowed the decision to go by default at the eleventh hour of the 
last day of its protmoeted life. Sir, I must confess that there is nothing 
new that I will be able to add to the illuminating discussion that was 
held on the floor of this House at Simla last year. .sir,as I was sub. 
mittjng, the Agricultural ~  Institute WII.'B established at Pusa ~ 
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-thirty. years. ago. It has rendered very useful services in the course of 
the last thi!ty' years. Croreaof J . ~ been spent, I believe that 
9. large number of original papers have been contributed to resea.rch jour-
nals in this country and outside by the ste.oif oithe Pusa Institute duriD,g 
tbe last thirty years. The Pusa Institute has made an abiding contri. 
bution towards the agricultural development of lWscountry, at least in 

-certain parts, during this 10ngpeHod. Its discoveries and ~  work 
in the matter ·of improved varieties of staple erops and other agricultural 
products have been really of great help, and we owe a ~ debt of 
gratitude to Pusa and to all that it has done. We have also to bear in 
mind that the Pusa Institute is a memorial to the generosity of a gentle-
man from America who went out of his way to make a handsome dona-

. tion for this institute. I feel it would be an illustration of ingra.titude on 
. our part if we were now to remove this institute from Pusa. We will be 
in a way unfaithful to the memory of the donor who gave £,aO,OOO for the 

,establishmemt of this institute. 

JIr. II. S. Alley: Was that a condition-that the institute should be 
,&t Pusa? . 

Pandl\ GoviDd Ballabh Pant: It was used for that purpose. I have not 
:-Seen the cottespondence-I was not inthecolltidence of the Viceroy then, 
'8S I am not now. (Laught6l'.) SiJ:, the mct ~  that it commemo-
.;rates and perpetuates the generosity of that gentlsl;Ila,n.Sir, Pusa has 
secured a conspicuous ~  in the research world. It has found a per-
manent mention in such a respectable work of reference as the "Encyclo-
pedia Britannica". I will just read out to the House what that book 
lIays about Pusa: 

"The Institute, which owed its inception to Lord Curzon, has within the compara-
tively 8hort period of its exist.ence, done magnificent service to Indian agriculture by 
producing improved varieties of erops. In particular, it has I\Chieveti relDlol'kable' 
:success by evolving strains of wh@ll·t which give a high yield, have powers of re8iFtanoe 
to rust, are able to ma.ture wioh less· water than the geperality of Indian wheats, 
a.nd ~  good r9llults nnder diverse conditions of soil and climate. The PU8a 
'Varieties are now grown on over one and a half million acres of the {;nited Prnvinces, 
:the Punjab and the North-West Frontier Pl'ovince. The Institute has also produced 
a heavy-yielding variety of bearded wheat suitable for "reaR where . ~ crop's liable 
to damage by birds. The Institute has introduced berseem, or Egyptian clo"er. It 
has been proved tha.t 6 .&ma.!l irriga.ted area of poor land, in which IIerseem ill foDowed 
by E'July maize, can provide a la.rge herd with all the bulky green food it requU'es-
a discovery of immense importance in a country depending so largely on (little, 
wllere ~  pasture lllnds are for a large part of . the year parchE'd and bare. 

Further valuable results have been obtained by selective breeding pf cattle, c, (J., 
by doubling the milk yield of a pure bel'd in ten years. 

In order to improve ?oth the ~ ~ and qU!lntity of ~  sugar production, a eugar 
bureau has been estahhshed whICh gives adVICe to cultIvators, manufacturers. etc. 
The institute 8tudies soil improvement aud the use of phosphate8 found in India." 

Sir PUREt is also a. household word in the remotest villages in this 
eonntry. The villagers are fa.milia; with ~  ~  wheat, with its vari.ous 
numbers; and, wherever you go III the mtenor of, at lea.st. the UDlted 
Provinces. you find people familiar with the name of Pusa. Sir, Pusa 
possesses a. rich· and appropria.te soil Qnd can .produce a la.rge vnriety of 
agricultura.l crope than Delhi and ma.ny other places. There have been ex-
periments at Puse. 'not only in the matter of whea.t, not only in tb,e matter 
ofcOltton, not only in the matter of tobacco, but also in the matter of 
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paddy Mid'other things. Sir, Pus" . ~ . 11., raiAt_l1 .~ . ~  ~ ~~  
as compMedwith fifteen inohes of· Delhi. P.u.aa., a mIld. ~  ~  
throughoUt' the year, as ooIDpal'8d :with the B ~ condiets 8oQ4 fl,bl'1.1pt 

~  that we notice in Delhi and· are its ~  in the. 
matter of climst.e as ,in' S0 many OtlaMB. So, Sir, PU.B" is intrinsically 
a1:i1i on its merits in every way a better B ~  suitable place for. a research 
institute than Delhi, and Puss has also· the virtue of being free from: 
storms, and the dust ond turmoil' of political controversy (Rae-r, hear), 
and the fortuitous gaze of the dazzling eyes of the Government of India. 
So Pusa can conduee mOre towards1,he dispassionate study of scientifio' 
subjects thail Delhi. Frc·m whichever point af view one might look at it, 
PUSIl is on' 'intrinsic merits a ~ congenial pla.ce for the purpOse for 
which the Ab'ricultural Research Institute was founded than Delhi can 
claim to be. Sir, Pusa has vindiceted during its career of the last thirty 
or thirty-five vears its choice for the purpose for which the institute was 
founded; it hail notable achievemants to its credit and through the 
assiduous labours of the gentlemen associated with thePu.sa ~  
the agriculturist has derived substantial benefits. Sir, the proposal for thj;l' 
tram fer • of the PUStl Institute to Delhi has been made on the grounds: 
that some of the buildings at Puss ha.ve been damaged bylhe recent 
earthquake, and Puss is not as aentrally situated as Delhi. I believe-
Mr. Bajpai will agree with me that those 8re the only two reasons for 
which the Government press for the transfer of the institute from ~ 
I had thought, Sir, that in tho matter of locomotion, there was a consider-
able progress made since the year 1908 when the ~  Research: 
Institute wa.s established at Pusa,. At that, time people were more handi--
capped than they are today, but those in (,harge of the Department in the: 
Government of India seem to think that, with the progress of aircraft and 
wirelcss, the need of locating the institute at a physically centrlll place 
in Indio. had i.ncreased I Yet I do not know what they mea.n" for I fintr. 
Mr. Bajpai actually said, in answer to one question last year, that the 
Pusa Institute was devoted only to matters of fundamental research as 
distinguished from field research, and consequently it was not necessary 
to establish it at a central place. 

The Hous.e will please note tha.t it is not necessary. even according 
to Mr. Bajpai, to have this institute shifted to 8 centrally-situat/:ld locality 
in the country. Then, Sir, what is the reason? Why is this t,ransier' 
being ~ ~  Bihllr had the eA-lamity of suffcring from the diRaster 
of f.nrthquake. b the Government t\dding to that dis!l.l'ter by taking away 
from Rihar what it possessed formerly? Is t.hat just? Is that &, 
sympathetic treatment? When Bihar ~  every possible sympathy 
and every possible relief, is it the time when they should give it a stone' 
when it is asking for Bnd undoubtedly deserves a piece of bread? It is,. 
I submit, most inequitous and atrocious to put forward a proposal of this: 
chornder at n time like tbisonthe ground tYlat Bihar ~ been the 
victim of CIlrthquake. Then, Sir, is it the proper time when we can be 
n p(lrty to the reckless wa,ste of an enormous .sum of no less t·han 36 
In·khR of rupees? I aRk the Hono\1rable ~  of this House whether 
they would be £eithful1y diB<'harging their responsibility to the tax-pnyer 
who ran ill-afford to spare even Q rupee if they ~  sUQhextl'" •. 
vagsnce on the part of the caprictC'ltJs Government of lnciia'l· I submit ~ 
would be unpardonable. Whatl ani submitting 'is mot i:rOlely. my peraonal 
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view. Sir, th3 Government of India. ha"e been making too D111ch of II 
theatrical pose,these days' in proclaiming theit', regard for,the' press in 
Imdia.l I· flnd that so £&11· as the, question of. the transfer of. the Pun 

. ~  My PUea 11'lstitutfi, because thaI; is the endeavour 
on the part oftha Government, let me say tlie" Agicicultural· Instiilute-to 
~.  is: coneetired"it has been:·opposed by alna* every paper in this 
eohntl'.v, be it I ~ ~  . by aD· Indian· or B' European.· I, will read· out a, few 
~  fortbe' infutmation·, of the House; FirstUy, I. refer to the 

Sta6eBmanwhich, had the honour' 'Of being' placed along with· tiha . ~ 
tjon-stone· sO that it may be preserved· for ever and in perpetuity' for the 
edificatioo' aUhe' Memoore ,Of ·toe Governnient of· India. It sa.ys : 

"Th081l of us' wllto know 0111 India woUld not I'e!t8rdsuch· di8ll.bilities in too 
~  Ii light! about PU&8 ·beiu( ine.cceemble. They JI1ayllOund ~  tragio ~ 
people a.ccuRtomed to the accessibility of all concerns of England but in: thia country 
such difficulties of access can be taken almost /1.8 a matter of' course not' only in getting 
to PUS& but in getting to many other parts: II 

Sir, I will also read out wha.t other papers say. The Time. of India 
r,emarked: 

"In these ~  when it is so difficult to set even the smallest aum for beneficial 
State activities, It is right arid proper tha.t an estimated outlay of 36 lakha of rupeel' 
for tbe. transfer of t1\{s Jnartittlte shoaid' be very critically regarded. Estimates of 
cost when they aN put up by tliOlle, who Inpport. a aoheme naturally tend to be 
CODlMrvative; It i" an ,DP8,lI.r. queatiQn whether the sum of Re. 36 lakha w,ould bE' th., 
end of ~  00 the transfer allgge.ted." 

It ends its leadi;Dg article in this way: 

"The proper way to juliaeths plan il. solely in, relation to the great financial' 
stringency of the momE-nt and the inability of Government to finance many a measure-
of social importance, let alone reduce the crushing burden of taxation their fint 
duty, It would be interesting to ,have more ·detaila .. to how the R •. 36 18k!:!a eetimaW' 
of the cost of the tranafer has been compiled, apd whether it has been proved that 
the capital ouUay will be recouped in a reaaonable time by savings effected tNougb 
removal from Pusa. There would be, a case for the transfer if that were demonRtrated 
beyond a dOubt, but unless and until it can be the Assembly should tum .101l1n the-
plan." 

Then, Sir, the Fed8ratcd India, Madras, says: 
I 

"India, 'will CODdtemll with one, voice the mOl18trou8 proposa.l to spend 40 ~ of 
rupees on the erection of 811 Agricultural ReselW'ch Institute at Delhi to take the 
place, of the, InRtitute that haa been located all along, at Pusa. When the Ilstimated 
expenditure is 40' lali:hs; we may expect the fhtal eXpenditure to clo2e at a few aDIiaF 
less than 50· lakUB. The qUt!Btion that h811 to be laced' is whether when the &l!ricu1-
tutiat is in need. of practical relief in so many directions, money ahou14 be WURt.ed< 
on research in this lavisb and light-hearted manner. II 

Then, Sir, I will q:uote the Statesman again: 

"After the lakhs or crores that have been expended on PIUI3' during the last 
~ ~  an.d ,j)lst when the past 30 years of, experiments, are now bearing fruit, all 

tllis ,public mdney and att this valnable work' s1i811 not he wiped out at a ininute's 
bot/Ce, withoal. giving each Pl'OlIinoe time to pon8ierand realise wbat their action 

~ . FCfI! PUIIa i,1 now ~ • ~  wh8l). .~ yeIlr· the)' &r. producing. new IrJn" of 
~  ~  p!lJ,lj, piAdy r ~ ~  puleee of ~ vll1'l,etie8, jute, hybrids, t)f , l¥IlDJ' 

~ J ~~ ~ ~  typel1. pf tobacco,. o;lt of Wlilcli are. d'eft'nite. benefit. to "he .~ ~ 
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[Pandit .Govind Ballabh Pant.] 
Sir, I will not read other extraots.I read only recently an article 

in the Leaasr of Allahabad very. vigorously opposing the idea of ~ 
transfer of the institute from Fusa to Delhi. I know that Mr. Bajpai 
has a 80ft earner for the Leader, and I also know that the Leader of the 
House has a great respect for the Leatier 8S he quoted the othl:lr day 
some extracts from an article oontributed to the Leader by the son of the 
editor oi the Leader. In these' circumstanoes, I hope the opinion of the 
Leadsr will weigh with the Govamment. Bir, I do not see any reason 
why this transfer should he made. And, what is, after all, the policy 
of the Government of India? , Is there a 'Bingle" Central Institute, with 
which they are concerned, situated in Delhi? What are they going to do 
in the matter of the Bacteriological Institute at Muktesar? It is in an 
inaccessible plaoe, and I challenge if a single Member on the other side 
has been there? ) 

The Honourable SIr Prank Boyce (Member for Industries and Labour): 
Yes, Sir, I haye been there. 

Pandit GOvind Ballabh Pant: I am glad to know that. Sir Frank 
Noyce, then, is an enterprising adventurer, and, a", he is connected with 
.the Department of Labour and Industries, we can expect much from him. 
Anyway, the fact remains that Muktesllol' is a place where many Members 

·of this House have never be,enand with the name of which very few in 
this House are familiar. Then,what are you going to do in the matter 
of the Dairy Institute at Bangalore? Will it also ·be transferred to Delhi, 
because it is not centrally situated ? Wha.t are you going to do in the 
matter of the Forest Institute at Dehra Dun? Is that also to be trans-
ferred to Delhi because Dehra Dun is situated in the United Provinces? 

'There are many other such institutes and the tale would be too long to 
J:nention on this occasion. Then, we are told that they want this transfer 
not because there is any physical necessity but to establish cultural con-
tacts. I wonder if in Delhi there is too much of this cultural and aesthetic 
contact. Only if the Honourable Member concerned were to visit some 
-day our residences he would have some idea of the taste of his depart-
ment. I am not supposed to be a fastidious man. A plain man as I am, 
I feel the strain of living in that building and also feel that it is culturally 
obnoxious. But that is by the way. Now, where are these cultural 
contacts? Are they' to be found in the colleges affiliated to or constituting 
the Delhi Univer<lIty? Are there other resenrC"h institutes dealing with 
that branch of scientific research? Is any agricultura.l research work being 
.done anywhero in the neighhourhood of Delhi? What does all this sr. am 
'flJld hypocrisy mean? Delhi iF! so far altogether devoid of any atmosphere 
or medium for geientific reSeArch, I'Itudy or conta{!t. The local University 
has only recently come into existence and I wish it all success. But we 
have to accept the fact that it is just in the initial stage and no more 
than a smnH infant. Why do you want to throw it into a shade by lodging 
by its side such an advanced rival IP'lt;tution at the very start. Instead 
of advancing the cause of the Univerqitv, you will really be embarrassing 
~  the very outset. I, therefore, subInit that, from whichever point of 
!'View you may look at it, it will mean a tremendQus WBBte of publio 
money. Then, I object on principle to this policy of the (}overnment of 
India transferring from revenue surplus money for the purpose of traIlS-
ferring this institute which they had originally intended to finance from 
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capital account. Why should they do so? It is unfair to the tax· payer. 
(Hear, hear.} When we have surpluBmoney, we aTe entitled to ask and 
to press for, a reduction . in the burdens and in· the taxes. We are 6ntitled 
to press for the reduction of the price of the postcard. We havetbis-
surplus of 86 lakhs and we are entitled to urge that the salt duty or 
the income· tax rate should be reduced. It is just to deprive us of that 
opportunity that the Honourable the Finance Member wants to appro-
priate these sums for other purposes for which provision had already been 
made. So, I repeat that, on financial grounds, on cultural grounds as-
well as on the ground of progress Ilnd development of the institute itself 
which has been steadily growing at Pusa for the last thirty years and doing 
very good work, it is absolutely necessary that the institute should' be' 
retained where it is, and in view of the fact that Bihar needs every 
relief and every assistance; I feel that it would be heartless, it would 
be cruel on the part of this House to effect this transfer at such a critical 
juncture. (Hear, hear.) (Applause.) 

lI[r. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That the demand for a supplementary grant of a sum not exceeding Rs. 36,00,000 
in respect of 'Transfer to the Fund for tbe Transfer of the Agricultural Research 
IDBtitute from Pusa to Delhi' be reduced to one rupee." 

The next motion is in the name of Mr. Ghanshiam Singh Gupta anet 
he wants to raise the question of neglect of rice on this motion. 

Kr. Ghuah!8;Dl SlDgh Gupta: I wou!d support the motion moved by 
Pandit Govind Ballabh Pant. 

1rIr. Pr88ident (The Honourable Bir Abdur Rahim): Does the Honour-
able Member want to move his motion? 

Mr. Ghamw'am Singh Gupta: I dQ not wish to move my motion., ~ 
I wish to speak on the motion of Pandit Pant. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member must take his turn in the debate. 

There is another motion in the name of Pandit Nilakantha Das. 

Pandlt lfila.kantba Daa: I do not wish to move my amendment. t 

Maulvt Muhammad Shaft Daudl (Tirhut Division: Muhammadan): Sir, 
I rise to support the motion moved by my Honourable friend, Mr. Govind' 
BI111abh Pant, on very important grounds. He has got his own reasons 
for standing up against the motion for transfer of this Institute, a.nd I 
have got my own reasons. 

·"That the demand for a supplementary grant of a SUID not exceeding 36 lakha of 
rupees in respect of 'Transfer to the Fund' for the Transfer of the Agricultural 
Rellearch Institute from PUBa to Delhi' be reduced to Re. 100," 

t"That the demand for a supplementary grant of a SUID not ~ 36 lakh'l of 
rupeee in respect of 'Tranefer to the Fund for the Tranafer of the' Agricultural 
Research Institute from PUla to Delhi' be reduced by Rs. 100." 



W .W ~~ "SlWi Daucij.] .' I 
,')}be. ilstl'lWllDn .at· I w.ouid like I ~ T  is that isince r.l,ilieard, (If 

.:1h-amder,6f tbeillnstitute lirom .Euaa,.to Delhi,'I.am ,aawedtbat 
itItUd_ts. ioHiIltBeaieb·hsd . no .plaee w.aaisoe'ftlr, to . Go, iheir WDl'k. "The ,wh. 
'lreseBNb w.k has been disloostad,Whework·· 'lthieh w.s,gaiagon,,80 
~  ", BUM and whieh ooulcl: Jhsve gene' on ,in ~ at the 'waster 
...... h W8s.',nauaed '"bydihe ell't.bqll8.ke: 'has been lthopel8lsly ~ .  and 

.~  .has ~. loullld •• p WI Jlf)W tin,plooe' ~  @l'8&t!. in.titution 
_ Puss., , . 

The, ,secoll;d, 4P'Qlolnd ~  that' the :lall.ds ,whic;p.the . ~  have 
.. J~  of ereGti.9.ithe ~  to ~  ,the work 
,,at ~  have been ~  by ~ .  ~  we have fOill,ld. them ,to ~  
..ap/iOlutelyun'iit for ~ for which .t,bey havebeElnchosen. ~  the 
other dllY we were t,",en to that part ·of the ~  ~  ~  ,miles ~ 

this place and we found that it wa.s on, ~  sandy ,l&nd cn all sides 
with no prospect whatiloever of ever growing'into importance as Pusa did. 
The very appearance ,of tb.elocality showed that the . ~  was the 
worst possible. ' 

Now ,the thirCJ. ground ~  Iwotild gi ve is this : that the, Pusa Institute 
was said to be inaccessible" ,beeause it, was at some . ~  from a oentrai 
place called Muzaffarpur. But what of Delhi? We find the same draw-
;back hEll'e. 'Hone would 'like to go to the newly selected site in Delhi, 
he has to:travel ten miles before one (;ould reo.ch that place. I submit, 
Sir, that M uzaffarpur is not the place which could be called inaccessible. 
It is 8· plnce, where: the' planters had once upon .8. time,'tbei'i'" good4ays. 
When the planting community was in affluence, at eVfJrY tE>n milcsof the 
country we found faetoritlH established by planters for growing ~  and 
at' ~  we find sugar('anegtown in' abundance. ]it appenrs that those 
who were responFoible for t,he selection of the site at Pusa in 1904 were the 
wisest men who had no ot.her eonsideration before them except the interest 
-of J ~  and not-hing ~. ' I havete&d the ~  of that 
time which couvin('od me . ~  ~ qelection WftS made simply 
for the reason that it WilS the best part of India where a Research Institute 
of this' kind could be loeated· lll1cl it jU!'ltified' its selection. beMuse' during 
all these 82 yl'ars that the re!'leareh had been going on 8t Puss,no trouble 
whatsoever wus found by the <;t,udentiJ who were engaged in reschrch or 
bv the scientist!! who had to· do research work there. AU went on well 

~  quite Rm'Jothl,v. It WfiS only the ofi1rials who had no time t.o go to 
PU811 thRtraised all thege objections. . 'fhe directors of BOmE' of the depart-
ments who could not tnke the trouble of motoring a few miles from the 
railway-station would find it a little difficult. 

·Kajor'/lI'nab,Ahmad 'l(awu:'-Jlhan (Nominated Non-Official): Has the 
Honourable Member read Dr. Keane's report? 

. JlaulvLJluhamm.!ij\ .ShafLDaud1: All the .repor.ts that have been made 
,against Pusa go to show nothiIJ.g else except that it is some miles distant 
,from the raUwsy sto.tion !lild that it·ison thf'!, Bengal !Lnd ,Nmh.Weswrn 
Railway. I do not know if theplaee being 00: the Bengal Ilnd North We8tern 
I Railway is a curse; if so, the Government could remedy it at once. Thall 
;\"tailway, ' after all, bas a lot. of . ~ .  it Gan cerliainly;improvetbe 
train service and ·it ,can ~  ,run a mail ,train to ,Musaffarpur and from 



thence we could motor to Pusa just f.s lW'e. 1Ir&. ~ lo;mot6l":'boa):, Delhi 
.to this . newJ;y selected site ten miles off. What I find is that the new 
,plaQ6 .that ~ ,been seJectedfor the ~ .  of this ~  abso-
:lutely rotten as compared WIth ~  institute at 'PU&L\. '1'he';dismap 
~  by the earthqul\ke had been very . .alight 3S compared to the;uamage 
.aone to oilier ~  in the Division. We were' told at that time t}1at the 
dauwge was very heavy. 'l'lli!.vemlide it a point to inspect the ~  
,D;Jyself and see whether the damage could be repaired' by sp.ending a few 
J,aldls over it. From the statement given by Of'vemment on'this question 
~  learn that about 20 lakhs was spent over'the buildings from the ~  

inception up to 1934-only 20 lakhs, arid, with these 20' ltdrhs, we 'had "' 
huge building in that ~  and an area' Of sbout 1,*,50' 8Ct'es 6f 'land 
.aU round .full of greep. and fulJ of fertility. You cannot have anything 
.J4ke that here near Delhi with these 36 lakhs which Go"en:rtnent are 
.demanding at the present moment. I. am sure that nn equally good site 
.in this P&rt of the country can be had for not' le9S than a orore' or mOl'e. 
We find that 7 lakhs were granted last 'September and we are again asked 
.to grant 36 lakhs now. I do not know how many 86 )hkh8 we Will have 
.to grant in future if we allow this thing to go on. It is true, of comBe, 
that they onCe got this House to pass the demand for transfer at the ele-
venth hour when people were very tired and did not want to devote their 
. attention to it. I ·know that that was a very tactful moment tba.t my 
Honourable friend, Mr. Bajpai; selected. for put.ting the demand before the 
Hoose. Provincial jealousies were also very much awakened, and it WIlS 
said that'the transfer from Puss. to Delhi is a question of provincial con-
siderations. The Punjab Members were asked to support it, because it 
was coming to the l'unjab aDd the United Provinces Members were to 
stipport 'it,beetLuse it was nearer to the United Provinces. I would 
ask my Honourable friends from the Puujab Q.nd the United Provinces to 
conrdder the qUeBtion dispassionately and find out for themselves without 
wlouring their mind by 8ny provincial considerations whether the Institute 
hilddolle satisfactory work at Puss. or Dot during the 32 years of its 
existenee in that locality, whether there have 'been a,ny r,omplaints what-
soever on behalf of the students and on behaJfof the scientists who were 
doing research work there, whether they had any compluint about the 
land or the climate or the water of the place. There was nothing of the 
kind. Simply On the statements and, reports ofthesc few highly plll;ced 
officials who feel it troublesome, to go to Muza.ffarpur A.iJd thence by motor 
to' Pusn., that this transfer is going to take, place. 1 submit to this House 
most earnestly that this is a very good opportunity that has come t<> us. 
Now the buildings have not been started, only the ~  hH.s been selected, 
and that I am told at Bs.lOan acre. It isa very ehellp site because no 
one would like to have anything to do with that site. Thereiore even Re, 
10 per acre is enough for those people. We have seen the siw now. On 
the last occasion, there ,,",'8 n difference of opinion as to whether the site 
seleci.ed is more. suited to agricultural research than PU8a, and my friend, 
Mr. Gaya Prasad Singh, made a very elaborate speech On "hat occasion 
which I need not repeat, He showed that the site which wastlMn in ~
templation was ·not worth having. Now we have seen for ourselves what 1t 
is. Nothing has yet been aone there and no mtmey has been' spent on the 
Elite. ,We c.an therefore very well throw out the demand and ask Government 
to reconsider the position and at least for once they should on this occ6sion 
clihow consideration to the feelings of Members of ~  House I submit, 
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[Maulri,JlahammadShafiDaudi.] 
Sir, . ~  those who are interested in pure agricultural qu&etions would., 
Dwl it al?solute1y ~  to transfer the Institute from Pusa to Delhi. 

~  who. ~  got the interests of the agriculturists Bt heart would find 
itquit.e ~  to leave it at Pusa so that the work of research may be 
done in aqu,iet place where no politics will mingle with it and where, if. 
any politica.l 'calamity happens ilJ Delp.i, the research work may go on un-
hal:npered. I want that research work should not be mixed up with 
politics. Agriculture is a thing which should be looked Rot from its own 
standpoint and not from any other consideration. I would therefore very 
earnestly a.ppeal to my . ~  friends here not to say t1.latthe question 
~  been once cO.llsidered; there was Iioconsideratiou gIven to this sub-

~  that moment. This is the time when we have an ample opportu-
nity and we have. Honourable Members here who ~ .  the difficul. 
ties of the agriculturists, and there:fore it is high time for Us to consider 
this question. We should throw out this demand and let Government re-
consider the position; we can adv!\nce a few lakhs to repair the houses 
at I'usa .and carryon research work there as they werE' doing, instead of 
~  the money of the taxpayers on a new project in this way. 

Now, Sir, there is one more point. that I want to UJ:"ge before this House. 
We h!\ve seen in what dire necessity the agriculturists are; depression has 
brought them to the verge of ruin. Do these agriculturists feeJ the trans-
fer of this Institute from Pusa to Delhi as being to their advantage? Has 
any representation been made by any Association dealing .in l1griculture to 
transfer the Institute from PU8&to Delhi? Has any public 
body ever passed any resolution that the transfer of the Insti-
tute from Puss to Delhi would be more advantageous to them? 
Nothing whatsoever. It is simply the offi.cia.l view that wants 
the transfer of the Institute to Delhi. I submit that institutions of this 
nature should lJot be transferred simply because officials moke a demand 
of that kind. If the people who are affeoted by It have tIDy grievance 

~  }>U81\ it should certainly be transferred by all means at once. 
But the people, the public, the organisa.tioWl and non-official bodies have-
never made this demand, And it bas also been pointed out by my Hon-
ourable friend, Pandit Govind Ballabh Pant, that aU the papers in the 
United Provinces, Bihar, Calcutta and Madras, had unanimously demand-
ed that it should be retained thore and a. few lakhs spent over it so that 
the research work may go on as smoothly as before. But still this huge 
expenditure of 36 lakhs And much more than 36 lakhs will have to be 
made if this scheme is ~ .. I would, therefore, ask the House to sup· 
port the motion of my friend, Pandit Govind Ballabh Pant. 

JIr. Ghanshlam Singh Gupta: Sir, I support the motion of my Hon-
ourable friend, Pandit Govind Ballabh Pant. Almost all that could be 
said hll,8 been said (\8 to. what Pusa stood for. 1 am just going to add 
one word and I am SQying what Pusa did not stand for a.nd has just com-
menced to stand for. Rice is theprincipaJ. food crop of India, and, after 
almost criminal neglect of rice by the Institute ~  Pus a., it has just com-
menced to experiment upon it. It is aD experiment on. the isolation of 
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:Faddy; and out of about 44,000 lbs. ~ lIeed distribu.tio,Q . ~ . - . 

menccd\o<ii,tribute 126 Ibs .. It has just commenced to t.ackle rice. 1 
uy, ufter almost a criminal neglect of rice whioh is t.ha _ ~ . crop 
-of India, when it has just commenced to tackle rice, it ill very cruel for 
.lIS. the rice cultivators, that the Institute should be sbiftp.d from PUSQ to 
Delhi. We have some chance that rice might have 80me attention st Puss 
because rice can be grown there. (Interruption.) I shall stop now, 88 
I received a Party Whip to do so. 

Dr. ZiauddlD Ahmad: Sir, I do not. remember any 3uLject which we 
have discussed more often, during the J.ast twelve months, th1UJ this ques-
tion of Pusa. It came four times before the Standing Finance Committee 
and we had to  examine a large number of witnesses. we sent f-or agricul-
tural experts, we sent for all kinds of experts and we hud interviews with 
them. A l&rge amount of literature and a number of memoranda were 
placed hefore Us and they were examined very closely by t,he members of 
the Stnnding Finance Committee; and, later on, we had !\ st'ries of ques-
tions in the Assembly followed by a  full dresll debate lAsting for two days. 
I have before me the debate on Pusa on the occasion when my friend, the 
Honourable Sir JameR Grigg, moved: 

"That a supplementary sum not exceed inS Re. 7 lakhs be granted to the Governor 
. General in Cpuncil to defray the charges which will come in course of payment during 
. the year ending the 3llt day of MarchI 19216, in reepect of 'Expenaee in ConneetiOll. 
with Capital Outlay on Schemes of Agricultural Improvement and Reaeareb'... . 

On that motion we discussed in detail the whole thing fr-om every point 
'of view. Fortunately or unfortunately, Pusa did not happen to 
· he in my constituency: it ~ not in the district of Gorl\khpur: 
'it is in the district of my Honourable friend. Maulvi Muhammad 
· Shafi DaudL Had Pusa been in Gorakbpur or Basti, then my 
position would have been very difficult-it would have been 8 

·case of my l.'Onstituency on ~ one side II.l\d my conscience on the other. 
I hctt.rd the speech of my distinguished friend, Pandit Govind Ballabh 
· Fant; and every point he brought fOJ,'w(4rd today was dis(lusspd and made 
· befoTp the Assembly during the debate on the 30th and BJ st August, 1984. 
But there is one point which is entirely new, that no one quoted from 
the Encyclopredia Britannica which my friend quoted from today. This 
· quotatiun from the Encyclopilldia Britannica reminded me of a Bt'lr.r whiCh 
happened at Cambridge: there was tt. very clistinguishnd Professor, Pr0-
fessor Myer, who happened to know everything possihle under the Bun. 
Whenever the ~  went to him they would talk on all topics and the 
Pl'Ofe£lliol' would be ready to explain everything to them. The ,;tunentll 
thol1.ght that 'they should introduce a topic which the Professor mny not 
know. They consulted the Enc:vclopEedia. They jumped on Ii. certain arti-
cle r.n Chinese song and they said on this particul&r flubject Professor Myer 
would not know anythinu;; and then a group of them approached the Pro. 
f{'ssor and asked him about the Chinese lIong· He immediately aaid: 
"M;V frien<l!;, YOII have perhaps seen an article in the Enoyclopredi,\Br.. 
tn.nnica: that article on Chinese song was written by me. UnfortUtllltely. 
thfl whole thing has now changed and I have now changed my mind, !lnd 
the new theory is such and such." 

paUdit Oovtnd Ballabh Pant: That is how Profepwrs behave. 
'(Laughter.) 

• 



-.,. ...... -0 .• ~ _tdt ·MId ~. ''fflriy • !Iotlottril.bte frieD\l 
.. outd examIBe 'the .~ 'thing more clOllely, he will 'tina that thelll'ticie-
_ht ~ have bean Written 'by sO'me·'tdembe\"fn· tbe 'Se'er1!tatiat ~. 
Comiag'toi:be ~  itlJelf,this is a topreonwhich I'mlVp. been ~  
DOt ~  not from the time ~  huppetted, but, lnneec 
}il'1,when I was 8. member of ' the Calcutta Universit) Commission. 1 
said in Augu'8t, 1934, my own views, atid lpointtd out ~ that ~ 
which I repeat today-tha.t Pus a was selected merely by acmdent: It WI\8 
not selected as a result of any agricultural or scientific inqUlr.y . Two cir-
cumstances happened and fOi'tunately or unfortunately they happened 
simultaneously. A certain gentleman, as was pointed ont also by my 
frmnd, Mr. Govind BRlIabh l)ant, gave 30 thousands sterling for research 
work; at the Bame time a military ground at PUSH ~  given up by the. 
military authorities and they did not know what to (b with this land; o,n4 
they llaid, • 'Here is this place [lnd here is this money for this purpose, Let 
U8 put tire two together", These are the facts. 

Jlaulvi Kubamm&d Sha.Jl Daudi: No, no. 

~ aauddtll Al1mad: 1 just mdt whether any inquiry wnsmade ~ 

th(; land in Pusa . 

Jla1ilvi lIuliammad Shaft Daudi: A Committee WIlS uppointedto select. 
the soil, and the Coulluittee selected the place : you will find it £rom the 

J ~~  reoord. 

Dr. Ziauddin Ahmad: This WUI:I pointed out on the ltoor .)f the House 
even by the Government Member at that time, and it WIIS not chal· 
longtld. 'fhis' Itmdwas selected because it WIlS ready Bnd available and 
because the tn\mey was there. Now, of course, onacc<;>unt of continuous 
~ . it· has been trons£onned: but by these lDeuns you mm transform 
fjfven·&wildemes8 or 11 forestirito a garden. 'fhere is ~  in th" 
gtollnd it.elf: -it was really on aooount of eoncentrated worlt that this 

~ hM ~  changed into what it is now. My point ;s-and I have 
emphflsSsed it before and emphasise it now-tha.t ~  work should be 
loe&tledat a tJlneewhich should be easily accessible to &mentific workers 
in other neldd investigation; '.Phis is really very impurtant. We hay\! 

~ .  ·fromth& time. of Dlogenes Who always wanted to the in a tub 
e.nd' to.nvoid . human life and· tnllture, The kind of relientch which can be 
periOl'med'ill 8 tub has now . passed Ilwe;y: 'We have now come to a stage 
WhOD people' would like to meet and exchange ideal!; allti thE'Y would like 
to' -stimulute 'eaeh othe'l" in :l!'f.II8earch work. (Interruption.) RestllTcb work 
DOwerutys -iii carried out ltitb mutual co-operation !lnd thut can only be 
&on.eif scientific 'peoPle 'can 'comein cont8ct with each other Pus a is in 
my Honourable fnend's cotlstituency; but I can tell him from my own 
~  that I tried for two yesrs to see the pluce, at. 3 time when I 
witS ~  at Government expense and getting an allowance of Rs. 80' 
pt:'r' dil:'ffl'; hut. in spite of that fact, I could not spare one wfJek which was 
~~ B .  iO visit this pafticular place, I 8m m'Jrel.Y giving my own 

~J ~ ·tliat this is a place which is exceedlngl,v difficult to approach. 
'rhi" iabot merely my own personal view. but I have come across a. 
number of scientists who would have VeTV much liked ~ viedt Pusa. and 
see witb their. OWll <'l.ves· the TCaults of· t4e experimental work CQrcied on 
there 80 thRt thpl'e mav ~ im interchange of opinion, but ,hey could not 
visit !'URR, as it is situated in an out 1)£ the way I'lflce, 



" ~ .. 
PandU GoviDd Ballabh Pant:' Is there any I!ai:lwa, ..taa;a 1\t ]JUSB? 

*. ZlraadID .Ib.ma4: I am speakins of the year 1917. At ~  ~ . 
a '9isit to Puss would have taken a week. ' 

llaulri MU&mma.d Bhafl Daud1: Railways haOle been there sinoe 
1880. 

Dr. ZiauddlD Abmad: Hailway communications ,to ~ place were very 
ba\i. ' 

P&!hItt GovtD4 BaUabh Pant: 11'hat is how my Honourable friend is 
generally misinformed. 

Dr. Ziauddin .AlI.m&4: I am speaking of my expel'ienee in 1917, and at 
that time 11usa was not easily IIc('essible from Calrllttu. Therefere, I 
think that the Hesearch Institute at Pusa ought to be located at 
a plflce like Delhi whi<\h iH easily accessible to scientists and 
to all classes of people. Here, in Delhi, there are numerous 
occllsions when University Professors meet together, Delhi is 0. 
place where agricultural research workers meet together, anu where 
we generally hold innumerable meetings and conferences of people 
from all parts of India, and, therefore, if this InstitlJte ill I )('uted in Delhi, 
it will be possible for reputed scientific workers Qnd others interested in 
research work to visit the place easily. Therefore, I "sy, if Honourable 
Meqlbers desire that our Hesearch Institute may be ~ -  if,its,work 
is to be properly advertised among the scientists, not e>nly d IndiQ, buil 
of the world, the Institute must be located near /I. centml place like Delhi. 
If ~  I{cpp it in un out of the way place like PUSR, ,it will not bl} .f&sily 
accessible to many scientists Rnd research workers. 

An lloDDura.,le Kember: Whrlt about Calcutta. 

Dr. Zlauddin Ahmad: My friend asks why not Caloutttl, if you, want to 
givp, up T)ul"a. Then, there will be a tug-of-war betweea all the province",. 
My friends born Bengal will want the Institnte to be located in Bengal, my 
friend from. }{nrachi will want it t.o be located in Sind. 

An Honourable lIember: Bombay? 

Dr.at&u4dJn Ahmad: Yes, my Bombay friends will want it in Bombay' 
and thus, there wiH be provinciAl jealousies ('reated. I think thatthi8: 
In'!ltitute 'should be 'located at a place where the Government of India iii 
locirtetl, because it is really the centre of the whole of India. The very fact 
that there nre demands made' by Honourable Members that ~ Insh· 
tute should be located in one's own province shows that they do not want it 
to be kept in Pusa, and so I 'think there cannot be any better place than 
Delhi where this Institute can be. suitably and conveniently £'stablished. 

Then, Sir, much has been said about the clhnatd and soil of the 
place. I would very much like, that the experiment should be tried not 
on ideal grounds, but on grounds which are very much ~ J  to those 
which wennd in different parts of India. If you (\;,OOSCl 0. ~  
good soil for ~ O.Q )'911r experiments, the resulti'l ~  b£ ,valuable, 
but they will not be of practical value to pll\ces where the conditions.of 

.2 



[Dr .. Ziauddin ~ . J . ; ~.  

soil ~  be' different. Therefore, I say, that we should .~ .. experi-
ments not· on very' ideal grounds. The climate ~  soil of Delhi are 
such as may be considered to be typicll.I so far as Upper India is con-
cerned 

An Honourable Membe!': We question that. 

Dr. Zl&uddln Ahmad: . and, therefore, I su.y t!let Delhi would 
be an ideal place for the location of this Institute. Of course, if there 
had been no earthquake, and if there had been no quostion of spending 
money, probably I would not have made the suggestion \'0 tra.nsfer this 
Institute 1rom Pusa to Delhi, but on account of dislocation (,f wu,k due to 
earthquake I thought that this was a most suitable time to consider the 
quesi<,>n of the transfer of this Institute 

An Honourable Kember: There are many other things which ~  
been damaged and which require attention, and w:xIIJ you care to trani-
fer them? 

(There were other interruptions at this stage.) 

Kr. President (The Honourable Sir Abdur Rahim): The lIonourable 
Member had better go on. He need not mind the interruptions. 

Dr. Zl&ud4b1.Ahmad: I love interruptions, because I can go on better, 
I don't mind the interruptions. 

Pandlt Govtnd Ballabh Pant: You have nothing better to love I You 
love interruptions . 

.An Honourable Ke.mber (From the European Group): But think of us. 

Dr. Zlauddln Ahm&ci: Sir, the point I should like to emphasise in the 
end is this. In all our debates, there should be some kind of finality. 
This is a matter which we have discussed very minutely in the Standing 
Finance Committee, this is a question which we debated for two days 
at the Simla Session, on a motion moved by the Fine.nce Member in con-
nection with the Supplementary Grant, and that was a new grant on 
which we had a two days' deba.te, and it was decided very definitely by 
the vote of the Assembly that this grant should be sanctioned. The present 
demand does not really relate to a question of policy. It really means 
that on account of the surplus, in the ~ of the current year, a Bum 
of 36 lakhs is to be set apart for this purpose. I think on account of the 
vote of the Assembly in the Simla Session we are committcci to the 
establishment of this Institute. 'rhe only point before us is whether, out 
of the saving in the current year, this sum of Rs. 36 lakhs should be set 
apa.rt for the establishment of this Institute or an equal amount provided in 
the budget for the year 1935-36. I thought it was n very simpJr. pro-
posit,ion. There is fI saving in the General Budget. that we sot apa.rt ... 

.An Honourable Member: On a point of information, Sir. Which does 
my friend consider would be preferable-the cost of ft'pairs O1··the Milt of 
transfer? 
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Dr. Zlau44tn Ahm&4: We have already settled t.his point. As I said 
Sir, we have already ~ the question in very g.reat detail, and this 
Assembly sanctioned in principle that. the Pusa Institute should be trnns-
ferred to Delhi. Therefore, the question before us is not really the transfer 
of Puss, but whether t·he savings of the present year ought to be devoted 
for the truusfer of the Institute. If we begin to discuss de novo. at each 
stage, on each demand, 'the princjples of every step taken by Government .. 
I am afraid there will no finality. With these words, Sir, I support the 
decision of the Assembly about the transfer of Pusa should be adhered to, 
as there ill no need or occasion for the revision of that decision, no new: 
points havjng been brought before the House. 

s... ~  •• ember.:. The question may now be put. 

Kr. Pre.ldent (The Honourable Sir Abdur Rahim): The Chair will 
accept the closure as soon as the Government Member ha" spoken. 

Kr. X. S. Aney: Sir, I have no sympathy for Delhi, nor have I any 
antipathy for Pusa. I only want some iriformation from the Honourable 
Member (,n one or two points. Before deciding on the question of transfer 
of the Institute from Pusa to Delhi, I should like to know whether the 

. (lovernment of India consulted the various departments of Agriculture in 
different provinces. I think their opinions must be of considerable im-
portance in this matter . . . . 

An Honourable Kember: The opinion of the public. 

Mr. M. S. Ane1: It is a research work, and, therefore, institutions, 
whether governmental or non-official, whieh are ~  on the research 
work in this direction, are entitled to be consulted and their opinions ougnt 
to be duly respected by us. 

An Honourable Kember: They have been conSUl_ted. 

Xr. K. S. Alley: They might have been consulted, but I want to know 
from the Honourable Member as to what· were the opinions given by them 
And the provincial depnrtments of Agriculture. On knowing that, I shim 
make up my mind as to how I shall vote. 

Kr. G. S. Bajpai: ! would like to remind those Honourable Members 
who were Members of the old House that last August, I dealt with this 
question (If the merits of the transfer at very great leugth; I dealt with 
thnt in (\ t;p<'8ch which extended over 35 minutes. Now, lit 4 o'obck today, 
I have to stop automatically, because the adjournment motion comes on, 
and, therefore, I am contending against time. Even so, I shall endeavour 
to give 8S much information 8S I can today, and if I do not finish today, 
T hope I sh"ll have an opportunity of Il'0ing on tomorrow. 

Kr. President (The Honourable Sir Abdur Rahim): Yes. 

Kr. G. B. Bajpa.l: Let ~ begin first bv dealing wit.h the speech of 
the Honourable the Deputy Leader of the· Opposition, Pandit Govind 
Ballabh Pant. He made, as is characteristic of him, 8 very powerful 
speech. He also, if I may say 80, made a skilful. elusive speeCh. He 
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_ turned the: .passions or tlte feelings of the Rouse, shun T say, not so much 
· OIl to the. merits. of the question as t() whether the Institute should be 
.. iJ:ansferrcd, ~  he said: Here is poor, desoillte, hardhlt Blhnr and Orissa: 
· it is ~  by earthquake and the Government· of India decide to 
· ,exploit the m,isery of hard hit Bihar in order to advantage Delhi. I think 
~  Honourable friend will admit that that is more s dialect,ie'a) point than 

· 8 ~ .  cif the truth, for the simple fact is that auybudy wbo leat1A 
· the speech of the Finanee Member last year und ~  speech of the Finance 
Member this year will appreciate and recognise that the one thing that the 
Government of India did promptly Rnd without a moment'll hesitation was 
to come to the help of the Government of. Bihar .and Orissaj:.o (,overcome 
a trouble whic'h everyone deeply deplores,' and the fact that this year wt' 
are considering the ~  of 1'87 croresfrym the surplus to. the assist· 

· anee of Bihar and Orissa should, in my opinion, completely nnd definitely 
repel the suggest.ion that what the Government of India have done is to 

,take an unfair advani·age of. the misfortunes of Bihar and Orissa. I, hope 
~  that will' disprove that there is any sinister idea behind the decision 

'toO transfer t.he Institute from Pus a to the neighbourhood of Delhi. The 
· Second point which I should like to deal with before I come on to the 
)nain argument is one which my Honourable friend made as regards desecra-
'tion; shall we say, of the memory of the late Mr. Phipps whose generoBlty 
brought about the foundation of this Institut·e at Pusa. Now, one thing 
which I should like the House to remember is that the late Mr. Phipps 
gave £30,000 for the establishment of an institute of agricultural research. 
As far as I know, he had never visited Pusa; he certainly had no parti-
cular fondness for Pusa in preference to any other P'1.aee in India, and I 
· ap1 not aware of any provision either in the terms of· the gift or of II. 

codicU to his will that he desired that the institute of agricultural research 
should be faised in Pusa and retained there. I submit that the question of 
desecration would arise if the Government of Indio. hRd decided to abolish 
tho Institute of Agricultural Research. They have do.oe nothing of the 
kind. 

1I.nl1li IInlae·aad. Ad DU1dl! You axe. exhuming w's soul from 
Posa:! 

lIIr. G. S. Balpal: If his soul ~ heing ~  in ~  way. T. hope 
thRt he, being, at any rate, possessed of. ratlOnal fa.cultJes, ~ tn the 
next. world, will be IlsRullged by the argumentA that T a.m a.dvancm.g now. 
T ~ .  The point r" was making W1lS t,hat what would ~ !In act of 

'IBcrilegn to the memory of this generous man would be the ~  of the 
J ~ J . Hut that is not what is contempla.ted. We <;lre ~  ~ thn 
Inl'lt.itute. AR 11 mfltter of fact. I contend that_we .ar.etrans.fer.rlDg It to 
A. pla(·e wht·re it. win fulfil the functi.ons .for ~J  It was ~  muah 
more satisfoe'torilvthBn it was. fulfilling them 10 the place It. was b.efope. 
~A  ]Jo711lumhle Member: "Quest.ion, If) The Honourable Member IS en-
titled to{) his opinion, . . . 

Now, there is another point. thBt 1 ~  to ~  My Hono,urablo 
friend, Pnnrlit Govind RRllflbhPnnt, very J ~ ~  'ttress upon 
. ~ value of scientif'w opini.on!n c1cterr.linin.g when: nn InRt.Jtut(l of R ~~ 

. wbould be located, by implication I mean, 11 ~ ~  becauRe .he S!lld '. 
Here are the scientist.s who have done extraordmanly good work In Puss, 



-why should not this Institute be allowed to continu.e: iu, ~  1 infer 
.from that that if scientists both. inside Bnd outside this country hold the 
view that it would be of greater advantage to agricultural rese8l't"h to locate 
~  institute. elsewhere than in Fuse., then my Honourahle friend will alter 
his opinion and agree with me. Now, I am not at the present moment 

. going to quote the opinion of a single agricultural expert in India, and 
1 tell you why. B ~J .  it will be said that these agricultuml experts !Lre 
In the pay of the Government of Indio. and tbey 'will simply repeat their 
~  voice; if the Government of India have decided that· the Institute 
shall .be not at Pusa but at Delhi, they will say, the Institute shall be 
at Delhi and not in Pusa. Let me express the opinion of an outsidel", 
.Dr. Koane, II n'lo,n of grent, distinction, n member of the finest agricultural 
instiLutc in the Empire, the Tnstituteitt Rothamsteud, He WIl8 for a time 

.at Pusa, and, therefore,knew both the advantages and the disadvantages 
of the place. This opinion WQS expreslied Q.y him spontaneously without 
any invitation from the Government of rndia at all, and it was expressea 
by him more than a year after he had left this countt-y in erd.er.'to ~  
to his !,ost at Hotha.mstead.. . 

Mr. A. X. PUIlu! av.q (Bakergunj cum Faridpur: Mullarnmadan 
Ruml) : But does l1e know the ftnancitl.l stll'ingency in tIll::! conr-t'ry? 

Mr. G. S. Bajpai.: My Honourabl'e fritffid' will, I hope, discriminate 
between two shades of an argument. I am not dealing with finance here 
~~. , 

Anllonourable Kembell: Hear, hear. 

Mr. G. S. Bajpal: I did not sav I will never deal with finance: I say, 
I am not dealing with finance at the present moment. T am dealing with 
the C)uf)'2tion of the merits a8 ~ where this Iastitute wO.Jld b'3st j;erve 
-ihe purpose iorwhich it has been founded. What did Dr. Keane Sl/.Y? 

Prof .... G. BaDp (Guntyr cum NeBore: Non-Muhammadar. Hural) , 
-When did he say? 

Mr. &.8. Ba)p&l: ~  year, in the month of June. Dr. Keane said, 
"We think the G.overnment are wise in deciding to bring this Institute 
mom PUSR to Delhi ",and, further, when the decision had been taken and 

. he learntthRtst61p.s were in progresp, for transferring the Inst.itute from 
~  tQ Delhi, he confirmed that expression of opinion. I think my Chief, 

the Honourable Sir Fazl-i-Ruso.in, had a communication on thM subject 
fnm him only the other day. ,Therefore, you have the exprcc:sion of 
an opinion by an eminent ~~  who is ,outside this (.ontroversy, JlO 
longet' assoeiated with qovern.mcllt, ~  as it were bot,h in his 
judgment Rnd in his outlook. and yet not incom;:>etent or uninformed, 
because he was (wtuul1y in India and served at this Institute. 

An lIoDoutable lIembp: Why was Pusa chosen before? 

lIIr. G.I. Bajpal·: My Honourable friend there nsks. why was Pusn 
,chosen b!lfore? I was comlDg to that, because ~  Honourable friend. Ml'. 
·8bafi Daudi, bad made a great point of that in the speech whi('h he marle. 
'The position is exactly 8S my Honoumblefriend. Dr. Ziaudllin. f\hmad, 



LBGI8LATtVB' A88BIQLY. [27m MABen ~ 

[Mr. G. S. Bajpai.] 
stated. Pusa was chol'len, because, at the time. there was an abandonedi' 
estate whioh had been previously used for the purpose of horse breeding. 
That abandoned estate was available. No expenditure on the acquisition or 
land would be required. an!! so they said; "Let us go and put this Insti· 
tute fit l\\sa". There is another point which Honourable ~ ought 
tot.&ke note of, namely, that at the time the provincial departments of 
Agl'iculture were either non-existent or extremely feeble. and there \\pre no-
l"efiecthms, cogitations and consultations, as was suggestud. There was the 
Inspector General of Agriculture who looked at the matter like this. He 
said. the Government of Indio. is IQC&ted at Calcutta; Pusa iR not very. 
for from Calcutta; we shall have the thing under our supervision, there i .. 
bmd readily available, let liS go and locate thE> Institute at that place 

(It being Four of the Clock.) 

'][1'. Pr8l1dent (The Honourable Sir Abdur Ra}um): The Honourable· 
Member cnn resume his speech tomorrow. 

MonON FOR ADJOURNMEN'l'. -

RESERVATION OF THE HIGHLANDS 01' KENYA FOR EUROPBAN8. 

Mr. S. Satyamurtt: Sir, it is a far cry from Pusa to Kenya, bui.-
whether we are at Pusa Or in Kenya, we meet Mr_ Bajp •. 

4 J',Jr. (Laughter.) Sir. I beg to move that the House do noW'. 
adjourn. 

Mr ••• S. hey (BElrsl" Representative): What for? 
lIr. S. Batyamurtl: The matter which I seek to bring to the Dotice 0'-

this House is the critical ,?osition of Indian settlers in Kenya in res peel 
of the proposed reservation of the highlands for the Europeans. This is no. 
a Pnrty iSHue, Mr. President. There are two issues in the ptJbli'c' life of 
this country, namely, tne Indianizat,ion of the army. and the position of: 
Indians overseas, in which all pa.rties, including the Liberals, the Moslem-
League and others,have always taken a pTacticall:v unanimous view, and, 
I hope, Sir, today we shall hav(' the support of the non-official Europeaa 
Group' in this House, because this is a matter which concerns t,he honoU!' 
and the self-respect of India as a whole. The position of the CongreB!. 
Sir, is that 80 far 88 Indians oversells are concerned, they cannot come by 
their own, until India is mistress of qer own destinies. ~. we· 
sholl do 0ur bef,t, with the co-operation of other PaTties, to see tl') it 
thAt their rights are vindicated. The history of this question is given more 
or le8s accurately in a memorandum published by Parliament in which it-
is stated: 

"The history of the ~  of Indillns in Kenya up to the end of tho late 
war may be 80mmarised hriefly. There have been Indian mercbant-s 6IItablu.hed r.long 
the E""t. African Coast for a long time and with t,he ~ up of Uganda and" 
Kenya, and particularly with the development of British ~  in thoee-
countries during the lut 38 yean, Indian traders have penetrated illtothe Interior . 
. Many Indian artisans and labourers employed pn the construction of the Ul(anda., 
Railway remained to engage in commeroe, and, at the beginning of thd present rentury, 
the number of Indiana in Kenya waa gr6l1tly increaled by the arrival of . ~ J  
clerka and small trader.. " 



My position is that, in the Ill,king of Modern Kenya, IndiaDB have 
played Q iorge and ~ part, .8,nd, therefore,deserve to be f.1·eatecl 
as honoured citizens of that country. Moreover, this question of the 
reservation of highlands is a very import$llt one, because thereabout. 
will be the centre of Government of the fuiure East Africa, Bnd it is not.. 
right that IndiaDB should be excluded from that area. This trouble began 
in 1908 when Lord ~ ~ Secretary of State for the Colonies, decided 
to reserve, for the purposes of administrative convenience, lands in the-
highlands to Europeans; but then the Indian community was ~ that. 
there would be no legislation plWIBed against them in the matter of land: 
~  Indians accepted that on the understanding that this order refer-
red only to the first transfer of Crown lands, and that second transfers e,nd'-
sales would be open to Indians. In] 915, an Act was passed by which the 
Governor-General WBS given the right of veto in all sales or transfers of-
land in t.he highlands, and, I must say, that at thnt time the Government 
of India protested nnd protested very strongly ,but 8S usual, that protes' 
was of no avail. 

Now, Sir, the position today is that, as far as original transfers of· 
Crown lands are concerned in the highlands, all the entire land belongs 
to the ~  hut what the Europeans wanted wad th&.t they sllould' 
prevent all further purchases by or transfers to Indians. The &eC-:nd fact is 
that the J ~ are not likely to take ~  ~  of ag1:icultural lauJ m, 
the highland portion, but the Indians cannot get la.nd even for any other' 
purposes there, In 1920, f,he Government of India addressed a long des-
patch to the British Government in which they say and say very -strongly: 

"We would point out that this (reservation) goes far beyond LOTd Elgin's dedaioB· 
and is incompatible with his own pronouncement that it is not consonant "'lith the 
views pf His Majesty's Government to impose no 1egal ~  on any particular· 
section of the community in regard to the acquisition of land." 

Then, Sir, they add: 

"We submit that. it is not easy to reconcile the land policy of the East Africaa· 
Government with Lord Milner's assurance '.hat it has been the avowed principle, Imd' 
it is the definite intention of the British authorities to mete out enn-handed jUltice-
bel.ween the different races inhabiting I,hose territoTies' _" 

Then, Sir, we come to the last paragraph in which they say: 

"The Government of India cannot and will not disclaim responsibility for the· 
welfare of the Indi&ll8 who are settled in East Africa." 

I bring tha.t to the notice of the House this afternoon. Then, we ~ 

the Parliamenta:r'y Paper, to which I have referred, in which Parliament; 
for the first time, laid down this. Tracing the history of this question,. 
they say: 

"His Majestv's Government have decided that the existing pract.ice must be maim· 
t&inedaa regards hoth initial grants and transfers." 

That was specifically stated, and they .added: 

"It has not been possible to meet the wishes of the Government of India whoN--
view. have received thlt fullest consider&tionfrom Hi. Majesty'. GOVerDlJltlllt At . ~ 
inatance of the Secretary of State for India." 
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::' ~ B J ~  .&fter the flubli.,ation of the W ~ .  
tMre was a'detilite in the Council ofStsbe, inwMch Si'l'B. N. Samla, thea 
Member in ch.argeof this portfolio, stated ceFtain f&eta:' He aBid that some 
· of the best lands is included in thia 11,859 squQl'e· miles and he added that 
tlbis ~  '\ft8only 8. temporary declNon and the Go,,"emmentl of India 
· hoped that it would not become 8. permanent decision, QIld be smd that 
be would tnke steps to see that it did not become a permaoentdecision. 
i\tter tha.t; a Commission called the Carter Commission '1188 appOinted with 
a specific term of reference in thelle WOTds. I am referriDg to the sixth 
term of reference. They were BSked to define the area generaUy known 
88 the highlands, within which persons of European descent ought to 
have a privileged position, 'in aCleordance with the White Paper of 1928, 
but they went beyond this term of ~ . .Attempts have been made 
in the HC7tIt!e of Commons to elicit how they were authorised to go beyOBd 
the terms of reference and the Secreta.r:v of· State admitted that he IIkted 
in answer to a question from the ChaIrman that, the phl'&Be ~T  
position' means securing the rigp.ts of Europeans in ~  to the two 
points, on which I seek the support of this House today,-first the extent 
ot this area which has been considerably added to from the 11,000 odd 
lqua.r.e miles, which -the Honourable Sir' 13. N. Sanna mentioned in his 
speech, to 16.000 odd sqllare milE'S, and, secondly, Bnd more im.?ortant 
· than this, tliat His ~ B Governinen.t should, and they have practical-
· ly made up their minds to, issue in the. form of an Order ill Council, 
almost more immutable than a. parliamentary statute, this reservation· of 
· the highlands fOr Europeans. The gravamen of the charge against the 
British Government is that they have agreed t<o reserve this land hy statute 
and they have also agreed to extend the Ilren of the land. The poSit,ion, as 
I see it, Mr. President. is this that who.t bas been J;Ilore or less aD 
,administrative arrangement, whie.h, although it baa gone on in spite of the 
Government of India, may yet be capable of adjustment when lndia 
becomes stronger and more and more powerful in intlemational councils, is 
now Bought to be made into an Order in Council, which rpaJl) precludes 
,.all possibility of future adjustment on terms of mutual advantage. 

Secondly, we believe that this idea of reserving a very large area of 
·s very desiratJle part of a colony, to the making of which Indian labourers 
and Indian merchants contributed a. lot, is unjust to the Indiuns. Sir, I 
am not bringing forward this motion directly as a censure on the G01/ern-
ment, for t,he simple reason,that. as far BS I have read the papers, the 
Government of India have consistently supported the claims of Indian 
settlers in Kenya (Hear, hear), but because timea.nd again they have been 
overruled-overruled in practically all matters concerning 'Indians ill' South 
Africa, Indians in East Africa and elsewhere, and' I b(lliev<,.Rir, thf\t. I am 
. right in asking the Government sincerely and honestl:v to vote w;th me on 
this motion. (Laughter.) That is the only way in which the Government 
-of India CM show· to the world how strong, howearncst. how sincere is 
the feeling of all Indin in this maUer. Sir. let uo recall how well Mr. 
Jinnah pilt it in t.hat picturesque language of hi.s when he R[tid:. "Wfl can-
not get hold of the Secretar:v of State: you are the only gentlemen whom 
we cnn,:(et hold of; we sha.ll really ta.lk t,o. the Secretary of. ~  through 
'You"; and we waDt .t.he Go\·p,mmel'lt. of India· to communioate to ills 
'Majesty's Government t.hnt this pet'pe'tutd s't'tempt on the part of the 
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European settlers in Konya and their friends in Loniioq to .reduce" Indians 
.in aU self-governing colonies and llisc in Crown colonies to the position 
·.of helots is One which 'we Indians cannot approve of. 

Sir, I want to address just one more argument and conclude. In the 
'-case of the E.elf-governing Dominions like South Africa, Canada and 
'Australia, the argument has ~  advanced by the British. Government: 
~  What can. we do? After all, they are self-governing Dominions. They 
. have u right to control their own emigration and immigration.' They can 
make their own taws, By.all means: make your own laws". 'rhose wale 
the conclusions arrived at at the Imperial Conference. Very well. I shall 
have no quarrel with them. We shall deal with them as equols now or 
hereafter. But, 80 far as the Crown .colonies are concerned, like Kenya, 
for the Government of' which His Majesty's Government is, in the ulti· 
mate reBort, fully. responsIble, I think no ~ argument' is available to 
His .J ~  's Government ~  the argument that, because India is 
weak, we will not tight . ~  will always allow the Colonial 
Offiee to have its awn way. It seems to me, Mr. President, that the 
justice of the caae is ohvious. No man can accept the p()sition that a 
'particular land of aboutsixttlen thousand s.quaremiles of very desirable 
l'esidential qualifications should he reserved for one community alone for 
all time, and that Indians should not have any part or lot in tha.t territory, 
,and we, therefore, want that the sense of this House. and of tbis country 
-as ~  in this House should be communicated to His Majesty's 
Oovemmerlt. that we do not want this reservation to be made by an ~  

in' Council, that we do not like the extension of the area, and that we 
~  freedom to ~  alia aSBert the equal and just rights of Indiana 
mKenya. With these words, Sir, I move that the House do now adjourn. 
I(App,llluse. ) 

:Kr. PreIi4Int (The Honoumble Sir Abdllr Rahim): Motion m(J\Fed: 

.• 'That the Assembly do now adjourn." 

Mr. G. 8. Bajpal (Secretary, ~  of E.ducation, Health and 
.Lands): Mr. President, I ventura to mtervene early m. the ~ .  ~  
I feel t.hat. in VIeW of the long history, and ~ ~  of ~ B 
Ilubject, HC'llourfible Members may like to be put III posa,'ssl"n, m. the brief 
time available 00 me, of the background. Sir, my Honoura.ble hlend, Mr. 
Sntvamurti,  ended upon n note which 1- am sure has thc sympo.thy 
amI thc reRpOllse of every section of ~  House (Hear,. hear): ~  that, 
in those territories for the :lrlministrHhon of whIch HI.S ~ J. . . S ~ 
ment themselves' aTe responsible, there shall ~  no dlscnm.lllnbon ag'lllnst 
Indians but theresball be ~ equAlity. If I may ~ . t.he ~  
Sir, t.his was t.he Inngtlll/.!<' which tht> Government of Indm used. In the 
Del'T)ntch whirh thev addressed t.o the Secretar,'" of Stat.e on thlS Tf'.ry 
~  Gl1e'ition in 1920. Thc;y said: "We are unable to. ugree thaI the 
Indian olaim ~  agrwultum.l lltnd .~  m. the ~  
is neither just nor reailOnahle. We ,do not. conSIder ~  thIS ~  -
·the proposal was lobe reservfl.tion by way of compensatIon of lond III low-
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~  areas of Kenya-"is compensation for the exclusion ,)i IndIans from. 

the uplands. We hold most strongly that there is no justification for the 
extension of Lord Elgin's decision so as to 'prohibit the transfer of land to 
Indians, which, in our ~  is incompa.tible with his own pronounce-
ment' '-the pronouncement of Lord Milner that, in territories administered 
by ilis Majesty's Government, it shall be the p'Olicy of His Majesty's Gov-
ernment to wield even-handed justice_ That was the language which he 
used. I would like further to remind the House that when the White 
Paper of 1923 was published and His Majesty's Government announced. 
their decision that both in regard to fresh alienation., and to transfers of 
land, the existing practice would be retained, the (tovernment of lndiu. 
made it abundantly clear that they reserved to themselves the right to. 
re-open this question whenever opportunity offered itself. When the 
Hilton-Young Commissiotl was out and sat in East Afrioa in 1927, these: 
desiderata were repeated. It will therefore be clea.r to the House thut, 
in so far as the position of the Government of India is concerned, 
throughout these years of controversy it has in no way altered. It remains. 
what it was in 1920, namely. that there shall be no racial discrimination 
against Indians in East Africa; and, to the extent that His Majesty's Gov-
ElrDTlJ13nt had decided in 1923 to overrule that contentilJn ('.f ..~  til" 
decision was accepted only under protest. Now, Sir, I would like to 
come to the change-and I think this is really what the House will be 
most interested in-in the position that would arise if the recommendations 
of the Carter Commission were actually incorpora.ted in an Order in 
Council by His MaJesty's Government. My Honourable friend, Mr. 
Satyamurti, referred to one }>'Oint, namely, the extension of the area where 
this restrictive policy prevails at the present moment. Undoubtedly, 
thnt is object.ionable. but there are two further points .. ,·hic!J I think ~ 
to be clearly explained to the House. The other day, Sir, answering a 
short notice question in the House, I read out the reply of the Secretnr.v 
of State for the Colonies to a question asked in the House of Commons on 
the 14th February. The question was M to what exactly were the impli-
cations of the words .. privileged position" as regards these highlands. 
'fhe rC'?ly of the Secretary of State for the Colonies was that the words 

~  position" implied. inter alia, that none but a Europt"lll shBll 
acquire or occupy land in the highlllJlds. Now, Sir, our view is that that 
definition, if it be incorporated in the terms of an Order in Council, will 
go beyond the existing position. In other words, not only would it pre-

~ the position that we have all along taken, namely, t,hat at a suit-· 
able opportunity we would like the existing position to bn relAxer!. but 
it would make the existing ,position even worse. And I would like, Rir, 
in supp'Ort of this, to quote the interpretation which His Majesty'Fl Govern-
ment themselves ga.ve in the Whit,e Paper of 1923. They said: 

"We claim that the existing restriotions meant no legal ~  against: 
Indians fpr it would be pOl8ible for the. Executive Government to grant land in the· 
Highlallds to a.n Asiatic or to approve of the transfer of land f1'llln a European to, 
an Asiatic without any alteration in tho existing law." 

Tbe position, if the restrictions which .the Secretary. of State for the 
Colonies outlined t.he other day were incorporated in an. Order in Couno-i\, 
would be that what is now a restriction imposed by administrative practice' 
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would become 8. statutory restriction. That, Sir, in our opinion, is much 
the most vital objection or point of ~  that we ba.ye got to t/loke with 
Ris Majesty 's Goverriment. There is a third point which perhaps by reason, 
as I said, of the complexity of the question and the voluminous nature of 
ihis document escaped the piercing eye of my Honourable friend, MI', !1atya· 
murti. That point is that in a certain area in the Highlands, where these 
rest.rictions prevail, prior to 1906 land was alienated to Indians without any 
Testrictive condition or covenants. The recommendation which the CIITter 
'Commission make is that if hereafter this land be transferred by an Indian 
to a European, then the restrictive covenant will apply and the European 
will not be at liberty to !rlienate it to an Indian. There you have the three 
'Objections which we have to the implications of what the report says and 
what, the Secretary of State for the Colonies says. :First, the extension 
()f the area, second, the conversion of what is an administrative restriction 
into R statutory restriction and, third, the removal of an existing privilege 
and t,he substitution for it of (1 racial discrimination. Those are the three 
'Points which are under our attention. We had examined the report, and 
because we felt that these difficulties had to be faced, we asked His Mlrjesty's 
-Government not to make an Order in Council until this question had been 
fully represented by us. As I announced to Honourable Members the other 
day, His Majesty's Government have agreed that such repr6senlilltbDs be 
m8'de and that no Order in Council shall be issued until those representationB 
have been made. I have within the time at my disposal sought to indicate 
the points upon which representations will be made. I have also informed 
the House that the Secretary of State for the Colonies and His Majesty's 
Government have given us R pledge that they will make no change in the 
~  position until those representations have been made. Now, Sir, I do 
not really know that in this particular matter there is any difference between 
the Honourable Members opposite and ourselves. If I may say BO, I had 
• slight grievance B"gainst my Honourable friend's otherwiBe admirable 
.tatement of the position. He prefaced his remarks by saying that on thi. 
matter all Parties-the Liberals, the Nationalists and the rest-are agreed. 
I wish he had aleo added that not only all Parties, but the Government of 
India are also agreed. (Hear, hear.) Because, if there are any matters on 
which there has been complete unanimity, this is one of those matters . 

.An Honourable Kember: What about fiscRI autonomy? 

JIr. G. S. Bajpa1: I am not talking about fiscal autonomy at the present 
moment, It has its own place important though it may be. The pOBition, 
~  is that there is identity of outlook; there is unanimity of objective and 
there is determination on all sides that we should forward and put this caBe 
before His Majesty's Government. My Honourable friends may ask: What 
will be the result? None can predict the result. But, Sir, this House 
'Considers the work of its own executive, the attitude of its own executive 
and the line that thlrt executive takes in response to public opinion. I 
1Iubmit that by the account that I have given of what we have done and 
what we propose to do, I have established to the satisfaction of every fair-
minded man that in this matter the executive, that is to Bay, the Govern-
:plent of India, deserve not the censure of the House, but their whole-
hearted support and approval. (Applause.) 

JIr. II. A. Jtnna.h (Bombay City: Muhammadan Urban): Sir, I had very 
little dreamt when I WBS speaking here yesterday on a similar motion tha, 
my wordB will have that magic effect upon the Government of India. Sir, 
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I congratul&:tethe nonourable MeXnber who spoke on behalf .of, the . ~ 
roent of Indla. '11le question is not whether the Government of India can 
succeastUlJ..y!g!lt our battle. It is also not the question whether we can 
succe8sfuUy 'fight our battle. The constitutional position in this House ja, 
this that when we want to raise a question o!. definite, ~  character 
and o! great public importance, it is initiated definitely not in the inimical 
sense towards the Government but for the purpose 01 finding out the real 
position .and the real situation and the attitude of the Government or the 
actions of the Government. If the House is satisfied that our Government 
has done what is right or that they have done their level best, surely it 
will be l)ositively unreasonable that the House should proceed further and 
pass the vote of censure on the Government. Now, Sir, on this question-
and it iii, of course, Il very rare question and I do not want the Government 
to rUn away from this faet--\\'e are able to speak, as we did, whole-heartedly 
and not censure the Government. Therefore, speaking for myself, in view 
of what the Government have done and in view of the position which they 
have taken up from the very stal't awl stoutly maintained that position. 
Although the Honourable MemLer speaking on behalf of the Government 
did not say so, I will even give the credit to the Government of India that. 
they have held the haud of the Secretary ol State for the Colonies in ~ 
passing the Order in Council till their representation reaches him which 
would have, of course, hy now become S' statute and law of Kenya. There-
fore, speaking for myself, as I said yesterday, I am !l.lwaYI loth to unneces-
sarily pass votes of censure on the Government and on this occasion certain-
ly I shaH not be justified. But before! sit down, ma.y I point out .to, tha 
G-overnment that when thcreply wall given-perhaps the ~ 
Member is already aware of it, but I would like pis attention to be drawn 
to it-the Secretary of Stute for the Colonies was heckled by the Members 
in Parliament on this very question. I have got a report from a newspaper, 
which is called the W cc1cly Edition, Qnd its correspondent seuds ~ report. 
Which is dated London, the 15th Feblfuary . Major MUller asked the Seore." 
taryof Btntefor the Colonies: 

"Has the Colonial Secretary uked or does he intend to ask fm' ~ 
comments of the G'overrunent of India on the text of the prop08ed Order in Council 
defining native reswves il). EJlropean Highland4 .. in KIJIlYII! ~.~  ':\'; . 

Sir Philip Cunliffe-Lister replied: 

. "I shU of course be prepared to consider· any replI!IIIIntathns which may bi-
received from the Government of India., but (I want the GOd1nme.nt oj 11Idia to mmW 
tAM 'b'!lt') I think it win to point out that the effect of the proposed Order in CPllncil 
110 far as the White Highlands are concerned· will be merely to confirm what bRs been 
an atbniniat.rative prac;tice fpt tbepait quarter of Ii century. This practice _. 
formerly re-confirmed by His Majesty'. Government in the White I'apllr in 192a and 
hiia not been challenged by any successive ~ .  . . . . . 

Of course, there he was referring to the, British Gbviernment not our 
Government. I we.nt the Honourable Member therefore to bear in mind 
that it isncit only for the successive Governments ~ Grea.t Britain ,iDly to 
chaUengebut I think ours is Q greater right to chlfllenge and we have. 
chullengf:tl it from the very inception. Thel'esult of this law-':'iftbe O:rder 
in Council if< passed-would. be this. 

First. what was originally. supported, or rather maintained W~  .on the-
ground of administrative convenience, from that ~  have 'now come to. ~ 
8,tage when not only an sres which was kept on the plea of administrative 
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convenience, that area is enlarged to a very great' ~ aifd ~  lit is ' 
Bot bn .the grouad ·of ·administra.tive QOll.venience b¢ on ~  sround that i, 
is going ,to be the white island. that is, a speoia.l r.eserve for whtte ~ . 
That is one. If that law is passed theu it follows that the re8trictionwhic$ , 
did Bot n,nd a place in the way of a.ny Indian acquiring before th4' law 
comes into operation, that is to say any ~  could have acquired any. 
property in that highland, but the moment this ~  comes into operati,on' 
DO Indian could acquire any land within that area-that is a restriction 
which does not exist at the present moment. Not only that, but tho8e 
IndiaD8 who happen to possess lands within this enlarged area, if those 
lauds aTe sold once to a European, then that European cannot alienate or' 
transfer those lunds to an Indian any more. So far really it seems that the, 
words of that great man, Mr. Bonar Law, are thrown to the winds, namely, 
even htmded justice. Sir, it is far from being even handed justice, it lS 
downright injustice (Hear, hear), and I am glad that on this occasion r.t 
sny rate the Government of Indin have risen to the occasion and I wish 
them god-speed in their fight, and I hope they will win. (Applause,) 

.r. P. 'E. James ~  European): Sir, it is indeed a happy eir-, 
Cum stance that finds all sections of the House of one mind on this subject. 
(Hear, hear.) I should like to make it perfectly clear from the outset that' 
we, in this small and somewhat insignificant Group in this part of ~  
House, join ,whole-heo.rtedly in the remarks 1l1Ade by my Honour!rble friend,,' 
Mr. Satyamurti, and also in congratulating the Honourable Mr. Blijpaion. 
his exposition of the actual steps taken by the Government of Iridia. vre' 
have on previous occasions-I claim from the days when my Honourable 
friend, Sir Darcy ~ -  was the Leader of tftill" ~  our-
selves wholc-heartedly with those in this country who have been working 
for the establishment of justice forlhe Indian communitiOIt, QverHas. 
Whether men and women of our own race ure concerned or not, we shall 
cpntinue, in so far as it, lies in our power, to join our Indian brethren 

~ T  hear) in, this campaign for the establishment of justice. 'Having 
said that, I would like to say straightaway that 1 ~  this niotiop' 
will not be pressed to a division. I understand the desire of my HonoUr- ~ 
able friends is to have some vote which will place on record their position. 
But I 'would ask them, whether, in faot, the establishment 'of any v'ote 
in thiEl House on this issue is going toslteT the cil'outnstanue8 at -911. . The' 
person vve 'are reaH, amcious to get at is the SeC?etary of State for the' 
Colonies find through him the British Govermnent. We co.ziDo(;, in fairnea& 
censure the Govarnment of 'India. Those of U8 who are on the St8ndiag' 

~ on Emigration, at our last niooting, had the pleasure of placing 
~  "'N1I!ttn appreciation of tbe 'magnificent fight which the Honour-

able Member in 'CIlarge of'1;hat, ~  Sir :Fasl-i-Uusain., haaput' 
up' (Applause), d-Iltlng :the tilnll of his offioe, for the Muse of Indians over-
seas, and it 'WC!uta be att10stunhappy ;thmg if on this, his first appeara-nce 
in this House during thiS' Session, this HOUle were to raeord 8' vote which 
would ordinarily be recognieed as a 'eeb.snre vote upon the Government of 
India. Therefore, I trust that my Honourable friend, the Mover of this 
motion, will not persist -in that 'policy. Sir, we feel in regard 
to. this matter 'that the' 'proposal -to turn, what is somewhat 
euphoniously called "an action of adm.Ulistr&tive convenience". 
into It discrimInation embodied in statute ~ ; notenly detrimental 
t.othe interests of India, but it is injurious to lrulian inbabit£lllM, 
overseas not only in Kenya but elsewhere. If my Noiceaould go froIIL 
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'be1El in l\'Ilyway with any power or any authority or any persuasion to those 
m' authority iIi the United Kingdom, I would ask them to pause before 
they do anything which will establish a position by Order in Council, that 
is to say, by a prerogative of His Majesty the King in this his .Jubilee year, 
.a position which will undoubtedly be resented, not only by Indians in Kenya 
but by Indians throughout the length and breadth of this land. (Hear, 
bear.) I trust, Sir, that the Government of India, in the great effort which 
they are making, will be supported by every section of this House and every 
,eommunity in this country and that they will be successful in achieving 
what we all desire and, in preventing, what I believe will be not only an 
act of injustice but an act of great "un-statesmanship" on the part of His 
Majesty's Government. (Hear, hear.) (Applause,) 

Mr. B. Das (Orissa Divjsion: Non-Muhammadan): Sir, this is one of 
those rare occasions when we find,-if I qm oorrect, this is the fourth 

,-ocCBsion-when we find that the Government of India and the Opposition 
are agreed on the subject matter that is under discussion and it is J'f\ther 
eurprising that on all these four occasions, it happens to be a subject 
that is handled by the Department of Education, Health and Lands and 
that Department finds itself in complete agreement with the people of 
India in their unanimous demand over the overseas question. Sir, J am 
glad that my Honourable friend, Mr . .James, gave us his partial support, 
,though not his full support, I do not feel he gave his whole-hearted support, 
:but he gave his partial support ' 

An BoDourable Kember: Nu, he gave his fuij support. 

JIr. B. Du: No, in my interpretation it is not full support. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) vacted 
,the Chair which was then occupied by Mr. Deputy President (Mr. Akhil 
Chandra Dutta).] 

I aJl1 g1&d that I have at least got the sympathy of my Honourable 
'friend, Mr. James. We had it on another occasion when we discussed on 
'the floor of the House the evidence of the Secretary of 
. St&te for India given before the Joint Parliamentary Committee 
where the people of the. Colonies ~  the Dominions were ~  further 
amount of !!tatus in India over whICh we condemned the altItude of the 
<:;ccretarv of State and my Honourable friend, Sir Fazl-i-Husain, joined h:s 
full stre;"gth with us to ~  that ~ ~ of ~  of the British 
-Government. But, Sir, what 18 the genesl8 of thIS question? What I ~  
in this matter is that however united we may ste.nd on the floor of this 
House the Government of India are impotent, a13 Sir Cowasji Jehangir put 
it yesterday. The Government of India, however, united they may be 
in 'their pr'otest with the Indian people, cannot impress the Secretary. of 
St,ate Bno the Secretary of St,ate who ~  to. ~  the ~  
interests in the British Cabinet in no wav cames weIght WIth the ~  
Secretary. So the ~ policy of the British people goes on ~  
and the 'Indians who go to the colonies. ~  i.t is S'outh. Africfl, or 'EaAto 
Africa or Kenya. 01' Ta.nganyika, &nd contribute to ItS eeonomlC oevelopment 
are slowly pushed ou •. 



MOTION FOR ADJOURNMEN'l'. 

My Honourable friend, Mr. Bajp&i, grew eloquent over this quesbon; 
I admire his eloquence and also his sincerity, but I think his voice did not 
eontain the note of sadneltB which I eX'pected there, because he mU'It tvl 
burning with the sense of injured feeling over the kiek that the Govern-
ment of India received over the Zanzibar question. If the Colonia! 
Secretnry can kiok the Government of India in curtailing the rights of 
Indians in Zanzibar, how cun we expect, by expl'essing plcushopes on 
the floor of this House, that the united voice of the Government of India 
and the people of India will carry any weight with the Colonial Secretar.y 
over this Kenya Higblllnd quest.ion? Sir, the whole trouble I lorat,p in 
another direction. In this new Constitution that is rontained in the Whit'.: 
Papet and the Joint Parliamentary Committee Report, Indians are not 
given freedom over their overs8asproblems or over their foreign policy. 
The Secretarv of State still remains the master and he is to negotiate on 
behalf of the . Government of IndiE.' and on behalf of even so able an udvocte 
a.s Hlv Honourable friend, Sir Fazl-i-Husssin, with the Colonial Secretary 
And 'however much my. Honourable friend, Sir FazI-i-Hussam, 
may agree with us he cannot make the Secretary of &tate 
move in the matter. The Secretarv of State in this matter 
tacit]v agrees to what the Colonial Secretary says. Sir, my Honourabl€l 
friend, Mr. James, wished that in the King's Silver Jubilee year Indians 
all over the Empire would be ha.ppy or some Buch thing he said. Sir, I do 
not expect any such  thmg. In India weare not hc.ppy. Indians in South 
Africa are not happy; Indians in Zanr.ibar are today condemned to live 
kom hand to mouth and their trade isde8troyed by'those Ordinances thlit, 
were rec-ently passed lind over which the protests of the Government of 
India have gone fruitless. So I think, in a month or two, the Secretary 
for t,he Colonies will further tighten the control over ,the rights of Indians 
in Kenya and Tanganyika and their freedom will be further restricted. So 
what I urge on the Government of Indja is to test how long Indians will 
be pariahs in these oolonies of the Empire. Sir, people talk of our rights 
and status, people talk of India's position in the I .. eague of Nations. What 
is the uSe of our claiming ~ B ~ in the League of Nations when, through. 
out the Dominions BIld Colonies,' we are treated as pariahs? The Govern-
ment of India may be sympathetic, but they are as helpless as we are in this 
matter to advance the stbtus and the rigbts of Indians in these ColonieR I 

t)o when my Honourable friend, Sir Fazl·i-Hutlsain rises to speak, I  M 
hope he will tell us what he himself feels in the matter, whether he seM 
any light ahead .or whether the Indians in Kenya and Tanganyika will 
have the same fate as' the .Zanzibar ;Indians. With these few l'emarb. 
1 support the motion.' ' 

Sir Lancelot Graham: Sir, the question may now be put. 

Mr. Jlubammad AtIb8r All. (Lueknow and Fyzabad Divisi6ns : Mttham-
mE.dan Rural): Sir, it is fe'ally a matter ofver:v great satisfaction to 911 
Members of this 'House that at least once, though it may not be in t,ho 
beginning of the Session, ·the Government of India have seen their wa'V to 
compromise and go hand in hand with the Indisn public.. It is not onl.v n 
matter of felicitation to ~  but it augurs well. not for the Government 
of India alone, but also for the country. Sir, ·weh&ve known it always 
that united we· et&n.d IIond, dmdedwe 'fall; 8lId 'todav 'tae .. ~  

IhdiaCl8n' ~ well 1m(l ·tlfBt . J ~  ~ ~  extend their 
hand of unity to the 'Opposition, the 'Oppositlonwill ndt fail to extend itK. 

po 
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0w:n hand. ?ur object in moving this motion todll!Y, as Mr. Satyamurfii· 
pOInted out, 1S not to censure the Government of India. but to strengthen 
~ ~  hands in P'Iltting our case before the Government at home, althoulPl 
It 1S already a very strong case. In every paper like the White Paper and 
the Joint Parliament.ary Committee Htlport, we find that there is always 
mentioned the question of partnership with Indians. Every Englishman 

~ and ull the papers in England also say that they want partnership with 
IndIa. But there can be no partnership with lndi&' unless und until the 
rights of Indians overseas, the rights of Indians in this country. the ri&hioa 
of Indians everywhere in the world, are recognised by the British Govern-
men: and the Government nt, Home, Rnd they also take care that our 
rights are prote("ted everywhere wherever we r..re in the world. 
Sir, ~  my Honourable friend, Mr. Jinnah, said that we fineI 

that this Government is not Our Government, I am glad to see that bday 
we find this Government to be our Government, (Some friends say that it 
may be that tomorrow the Government of bHlia will change. Sir, if the-
Government of India will change, we also will change, and if one Party can 
break the peace of this House the other Porty will !Llso be prepRred to do i ... 
The rights of Indians in Kenya have been the subjeC't of dis('ussion for B 
long time not only in this House but outside it, 1 remember reading in 
the papers once that ahout three lakhs of pounds were invested by these 
Indians in the hospitals of Kenya but still Indian 16dies are not admitted 
into those hospitals. Whereas every kind of arrangement is mRde for 
European women in these hospitals, it is not flO for Indian ladies. It i. 
things like this that Indians resent, that protection rmd assistance ill given 
to Eurol'eans only whereas the money is invested by Indians as well. I 
do not think it is necessary for me to say more, but again to thank the 
Government at least or extending the hand of friendship even for once to 
this side. I support the motion. 

Seth GOv1Dd Das (Central Provinces Hindi Divisions: Non·Muham-
madan): Sir, I rise to support the motion moved by my Honourable friend. 
Mr, SRtvamUl'ti, There is no doubt in the fart that racial discrimination 
is heing' mnde in this respect, There are both highlands and lowlands 
in Kenva and Indians are being kept away from the highlands. In the 
beginniil.g it was an administrative question. but now in spite of our pro-
longed wish, in spite of our unanimous opinion in this country, including 
that of the Government, fin Order  in Council is being proclaimed, by which 
Indinns would be kept away from the highlands permanently, and ~.  
will not he allowed to buy those lands from others as second-hand or even 
third-hand 'property. Now, I shall read in this connection what o.n eminept. 
English paper has said. I mean ~ Manch6st.er Guardian. In its issue 
of the 11th February, Hl35. it said: 

"When the long and comprehensive report of .the Morri:' Carter ~  o.n 
Land in Kenva .Wl.ll ~  last May It wall rIghtly prMsed for the eVldencp ~ 
lI'avc of the care with which the claimR of the various. tribes ~  been, consirilllcd., 
But nne feature of the report cllused dismay to many acquaInted WIth Kenya B problems, 
The ~  Wf're reqnested in their pUbliBhed terms of reforenel' to 'di!fine .thp., 
area generally known as the Highlands wit.hin which persons of European ~ . 
are to have a privileged position.' Tbey did 10, Their report contains II map of t,he 
recommended area which includes. an addition of 6,355 square. miles to the 10,345 
alrl\adv in thlll po!I8e8sion of Europeans. Moreover, paragraph 11179 of their report 
~  th'&t 'the honnderie& of the European Highlands sbontd be 8afeguarded 
by OrdE!l' in Council 80 that the EUropeall communitYQ)a.,. have Lhe flam. meaillre of' 
IleclIrity in ~  te land as we ha.ve recommended fur the ,.natives' ... 



MOTION FOR ADJOURNMENT. 

[At, this "tage, Mr. Presioent (['he Honourable Sir Abdur Rahim) 
resumed the Chair.] 

"It seems ~ a harmless prcpo8Q1. In fact, it iq a highly unwise clepkl·ture . 
.At present la,nd in the Highlands can be transferred to others than Europeans, though 
only with the consent of the Governpr. In future, it the Order in Council is passed, 
the greatly extended Highland area will be Ii close European preserve. The Commi ... 
lion would seem here to have exceeded its terms of referenC6. It WILS Ilskod to 
define the Highlands, not to hand them Dver to Europeans for all time. But, 118 i.a 
pointed out by a correspondent whose letter we print toda:r, it proceeded upon the 
advice, unknown to Parliament at the time, of the ColDmal Secretary. Sir Philip 
Cunliffe· Lister hal admitt,ed that, in reply to lUI. inquiry from Sir Morris Carter for • 
definition of the 'privileged position' of Europeans in the Highlands alluded to in 
the Commission's t.erms of reference, he declaloed that: 

'no person "thar than a European shall be entited to acquire by srant or 
transfer agricultural land in such area or to occupy land therein.' 
Kenya contains a non·native population of some 39,000 Indians, ]6,000 European., 
and 12,000 Arabs. The proposal without Parliamentary discussioll permanently to 
exclude the Indian population from acquiring land in the Highlands is not likely 
to pass unnoticed in Delhi." 

Sir, this is what the Manchester. Guardian 1ms said. We are not 
{lensuring Government by moving this adjournment motion, but, in fact, 
we want to strengthen their hands, to advocate our cause to the Secretary 
-of State. The Government of India always act as subordinates to the 
Secretary of State. They never even press our views before him, but 
this is one point in whic4 they have been pressing and advocating our 
views. By passing this adjournment motion, we shall be strengthening 
their hands, and in that way we are not, in fact, censuring the Govern-
ment of India. We, in this country, are not independentr-we are con· 
sidered as slaves in this country of ours; and we occuPy the same 
position overseas, and no respect is being given to an Indian outside the 
country also. Under these circumstances. I hope that the House will 
(larry this adjournment motion. In fact, Government Members also ougPt 
to vote for this motion. because we are making it rlear that we are Dot 
censuring them and that we are only trying to strengthen their handa. 
With these very few remarks, I support the adjullrJlmen't motion moved 
by my Honourable friend. Mr. Satye.murti. 

Kr. Sami Vencatachelam Ohatty (Madras: Indian Commerce): Sir, 
while I do not wish to underestimate the value of co·operation and support 
which the Government on such rare occasions is affording to the point 
of view that is well canvassed by Indian public opinion, I am afraid I 
cannot resist the feeling that after all these are all merely empty words 
and thev do not. bring in any desirable result. The struggle of the Indiana 
overseas is a long one and has been as protracted as the struggle for 
Swal'aj by the Indians in their own country. I was not surprised at the 
support of my Honourable friend. Mr .• hmes, not only on his own behalf 
but also on behalf of the Europeans sitting with him. because I say that 
they saw that the Government was of that view. But the whole queatiOl'l 
ie. are we to end these representa.tions by merely verbal protests or have 
we got any p(')Wer either to persaBde the Secretary of State for India. 
or the Secretary for the Colonies to enable the Indians overReBB to enjoy 
-equRl priVileges and opportunitiea with the other nationals of that country? 
As regards that. I am afraid there has been no answer in the very able 
~  sympathetiC'. exposition of the eaae af' the Government fn this matter. 

11'2 
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Unless one feels certain that we can, notwithstanding the verbsl protest. 
by other means, by means of retaliation or by means of any-
thing else, afford· the same kind of treatment to their people 
in our country, unless we are able to persuade the Colonial 
Government likt, that, there does not seem to be 8nJI hope 
of getting most of the great ~.  and, disabilities, whioJl 
the ~  redressed. I would,rllther like the Government to tell 
\\$ whether we have the power or not. We shall be prepared to go to 
any length witL the Government of India in tho matter of persuading 
the Sec.t·etary of State to take a. very strong Ilttitude in this matter fllld 
see whethor the Secl'eto.ry of State for the Colonies can ask the Colonial 
Government .to agree to the legitimate. reuaonahle and just demand of 
Indians oversells. In thisatt&Dpt I, shQuldexpect the European Members 
to give U'l their whole· hearted and unstinted support. Much lies in th" 
a.ttitude t.hey adopt. n.ot only in this ~ . but also either in, ~ 

oorrespondence. or in representatiQnl. to the authom.t.ies a.t ~ . The· 
value of the words of the Europeans here will certainly have fa.r greater 
effect than even the Government of India. in this matter. Because they 
lhnst be generouB enough tn feel that thougH tHey are in· such a small 
minority here, yet they fire able to enjoy such privileges and such respoD-
sibilitiE"S in this country that, they Ishould be grieved that their brethren 
in' other parts of the Empire should deny the privileges which they them" 
selves enjoy at the hands of the people of this country. Well, Bir, if. 
when a change of Constitution takeR place, the rights and privilege!! of 
Europeans and· other Englishmen could be safeguarded in this country 
by means of conventions, by statutory rules and other things, would it 
be unreasonable for us to expect that the same kind of thing should be 
don.e by Englil'\hmen in the Colonies so far a.!! our people in t,he Colonies 
.are concerned? Therefore, unless the Government of India give us an 
assurance that they will do all in their power, not only by means of 
strongly worded protests but· also by every means which they have in 
their power, we CAn get no satisfaction in this matter: nor do we think 
that the ColoniRls will be So unres!';onahle as tc tum down our representa-
tions. I join in the statement made by several Members of this House 
that this adj'Ournment motion does not menn a censure on the GoveJ'Po' 
ment. but it is intended to strengthen the hands of the Government. 
aml I hope thnt Government. will take this in the same Hpirit in which 
it is offered, and will do all that lies in their power to support the 
claims of Indians in Kenya. 

JIf. D. It. Lahlri O1laudhurt. B ~  L9d.1<lholders): Sir. I ~  

it [\ went pliivilege to .. get tbis;oppovtunity to e%preSIl, m;,;' views. 
lip. JI. on this imp,ortFmt question; I am ~  that m,\' friend, Mr. 

Satyamurti, tabled, ~. adjournmeat, motion. because it is really a ma,tter· 
which is,of. the vital importance IItftecting the self-respect. of our . ~ 

~  abroAd. Sir,. I belong to a. ,party whWh is, sUPPQSoo' to be the.. 
Independent· Party, and my view should be, really independent in, ~ 
~ ~  ~  as, m.Y Leader:· righ,tly e.xpreseen; this, il then only queatioOo! 
OJit. which thee haa been OQRlplete lmanimity. of opisiOB in. this House. 
I .. J~ ~ .  my, friend, tbe Mov8r1 on the able and eJoquent. 

W ~  in. which he pu., fllll'WN<i. . . ~  wlMeb has, enaWed him" 
te.' ~  t,lwi s.port·of, ~  _&:.of ~ L 8hl • ~  tha.t\ 
~  ("..ov-en'.llelflBt hAW<' gi.Yeh "til'lmdtria'km. te ~  ~  thAt·the:vw'll. 
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go HS far flS they possibly CtlD and do all that lies.in I their, ~.  .A.~ tb.e 
same time, I must I:!.lso express satisfaction a.t the speech by my ulend, 
Mr. Jame!'l, who spoke not only for himself, but for his Party also, and that 
shows that they wholoheart,edly support our case. I, therefore, suggest, 
Sir, that the unanimous decis:ion of this House should be forwarded to 
the Secretary of State for the Colonies requesting him to consider this 
matter very seriously. Sir, there is lL certain section in this House which 
believes that all recommendations we make here arc merely of an advisory 
character Rnd are not binding, but this recommendation shouJd be regarded 
with the greatest Reriousness it deserves, because, unless and until Indian 
interests overseas nre sufficiently safeguarded, we in this country can never 
remain satisfied. Sir, this is a solemn occasion, because all ou.r friends 
outRide the House will be watching with keen interest the result of our 
debate, and it will give universal satisfaction if it is known outside that 
tbere iii complete unanimity on this i . ~  ~ . affecting the 
interests of our countrymen abroad. Sir, in my career-,in the Legislature 
this i!5 th\:l D,rst O.cc8rsion on which I find complete agreement between. the 
Government and Honourable Members of this House belongillg to aJ.l 
sections. I heartily congratulate the Honourable Sir Fazl-i-Hussain, on 
the bold stand he hus taken in this ma,tter. Sir, I wholehea.rtedly support, 
this ,motion. 

lIalliaDat SIlMlkat AU ~  of the United' Provinces: Muhammadan 
Urban): Sir, this Session is· now about to close 'in a few daw, and I was 
feeling despondent tb&t the peace maker was getting nothing but kicks 
from this sIde . and that. side. (Laughter.) Today, when an hour ago, 
speaker ufter speAker was spen1ciug- about Pusa, I was wonderin,; whether 
we were going to have another new quarrel. Hindu-Muslim quarrels were 
there, there were provincial 'jealousies present and to this was added anotblot-
quarrel between wheat and rice. So I WIlS getting very despondent. 
hut when this adjournment motion came, I heard the speeches with very 
great pleasure. My friend, Mr. Satyamurti, spoke with great restraint. 
There WQ!; not very strong . language anywhere in his speec.h. I also heard 
my friend, Mr. Bajpai. N)l}ing like a loving dove reciprocating all the 
~  advanceR made by Mr. Satyrunurti. Sir, there is an old saying in. 

PersiRn: 

"&.cJWa chun,. Peer . . ~ kund dallaU." 

"When t.he bad woman becomes old, she accepts the pl'ofession c,f procuress .. 

That is why I am a peace maker. This is; the spirit in which I lib· 
that all our affairs, should be settled in India. There is no lack of tal.; 
there is no lack of public speaking, ~  is no laek of J ~ 
temper,-t.here are many people in this House who, like me and the 
Finance Member, have short temper (I_aug-bter), and if we sllspeak with 
a glass of cold water in front of us, the atmosphere will be much nicer. 

An Honourable Member: Not with Il. glass of water, but with" glass 
of ShaTbat. 

X.ulaDa Slaaullat AU: I ha;ve no objeetiOA to· 81W.rba.t. I rather . like 
it. I, ~ .  ,good.deal inK:enya ana, T~  ~.  
EMt Afriiellol and. , I, :didover s' ool1ple .of thou. and m_ b:v. motor. I 
saw ~  anll. theusandi! of miles· of· be6utiful couutry both. in. the 
Ri"hland.. nnel in the I.owlands lying, faU()w, ADd. . ~  lor human 
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energy, human intelligence und human enterprise to develop. In nil that 
tract in that beautiful land, I also saw that the population W&.II very 
scarce, and, as the people were primitive and backwurd, nll the peoples, 
whether in Europe or Asia or elsewbere, white, brown, blue or of any othel' 
complexion combined together and made a serious effort to develop tb!l 
land and kept it as H trust fa}' ~  people over there, there ought to be 
no dearth of land for at least a hundred years or so. But if human 
selfishness goes to such an extent that we s'hould want every' bit of land 

to ourselves, then you can eat my food, you con eat all your neighbour 'I; 
lunch and dinner, but there is bound to be some dnv cholers find you will 

have to throw out all including your own reserve food strength. Though 
we may go on grabbing other people '8 land, the time will come one 
day when we may be obliged to give fill bnck. I had been a rebel, and 
th,e Hindustan Times always says that, whenever Maulana Shaukat Ali 
gets up, be always hrings in the fact that he has been rebel and an 

. outlaw. I want to remind the Hindustan Times and everybody in this 
House that so long ss there is life, and peace efforts give no results, 
there is a likelihood of my being a rebel and an out.law against all. 
Today I am flattering everybody for peace and I am going on bended 
knees for peace, but, some day, there is a chance of my being an outlaw 
again. When an outlaw ma.kes up his mind to fight, then everybody likes 
to go and make friends with him. I do believe, the time has come when 
we ought to make friends with each other, and 1 am glad that the House 
has made a beginning today and I hope that it will continue it for another 
week or ten days and that this good spirit will last. If so, it will make 
me very very ha.ppy. I will go back to my constituency Ilnd the count,ry and 
tell them that though I did not su(\{!eed in the beginning. but later all 
realised that peace Wfl.S better thAn war and t,here was It ~ atmosphere. 
There is no part of t,be world whieh I have !'leen which is better populat,ed 
and hetter cultiva.ted than Zanzihar. In Zanzibar, you will not fin'd an 
inch of lnnd which is uncult.ivated, but as for. Kenya and Tanganyika., 
thousands and thousands of miles nre lying fallow. One night, when I was 
going in my motor car from Tabaru to Wa.wl1nza it got stuck up in mud 
owing to rain and I had to wait the whole night and half a da.y, that is about 
liB hourR, heforf' I could get the help of Il.nybody or get nn axe t.o cut 
down a tree to get some wood. Humanity should not bo selfish, we should 
meet. 9S brothers and divide the good things of life among all of us, and 
then our lives would be better, our families would be happier, and deaths 
from heart failures and other diseMes would be few and far hetween. 
The House has made a good beginning in the matter of peace, and I hope 
that it will last. There is an Urdu couplet in which the lover says: 

"Gale liptay hain woh bjilt Ice dar sai 
EloM yek !1hota do din to b01801/." 

"My sweatheart has embraced me t,hrongh {Nr of ~  thunder. 
May God this cloud·burn may last two nays." 

. I' hope this peace will last for at least twodayl'l. I pray that peace 
rna" 'come int') , India a.nd make our lives happier, that we may become 
vqli'nger again Imd 'enjoy life better,and let us not go into divisions, but 
let us congrat\llate oUleeh'e!l on ~ we hRVE' mAde, and let us go hnck'and hnve a bappy time .. 
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'l'he Honourable Khan Bahadur Mian Sir l'azl-i-HUJalD (Member for 
Education, Health and Lands) : Sir, I am most grateful to Mr .. Satyamurti 
for his adjournment motion. It; has uffordedme an opportuwty to coIJ;te 
to this House, in the first place, to congratulate the new House, and lD 
the second place, to make It few ~  011 the floor of ~ House 
before I leave my present appointment lU the Government of Indla. So, 
my present Bpeedl is one of welcome to the new "Members of the House. 

Kr. K. S. Aney: And a farewell. 

fte Honourable Dan Bahadur Kian Sir l'all-l-H11I&iD: 
farewell speech so far as I am myself concerned . 

.and a 

. Five years ago, when I took up this appointment, I had set an ideal 
to myself. I said to myself that the question of Indians overseas is an 
extraordinarily difficult one no doubt, but at the same time, a most interest-
ing one,and !t shall be my business to act in a manner which would be 
in accord with the Indian opinion,and at all evehts, Indian opinion 8S 
expressed in the Central Legislature. I knew that there was possibly some 
difficulty, .as there were occasions when the view that was taken by a 
Government Member was misunderstood by public leaders, and there 
were times when the views taken by publio leaders were not fully appreciat-
ed by the Member in charge. I made it mv R~ to 8pe that I was 
in coiItact with all the Indian leaders who took keen interest in the matter 
of Indians overseas: I was. I am in a position to say, most fortlinate 
in that respect. as I had the p!'ivilege of being instructed as well as sup-
ported by the Leader of the Congress who is probably the best informed' 
Indiull on all questions concerning Indians in South Africa. I had his 
guidfUICe as well o.s his support in the matter of the Indian delegation 
which I bad the 'privilege of taking to South Africa in 1931. An (1;r-Presi-
dent of the Congress, I had the privilege of having us one of the lIlemhptfl 
of the delegation. I had also the privilege of having direct tJOuch with 
experts in the matter of Indians overseas like the Right Honourable Brini-
vasa Snstri. I had the privilege of being in direct touch with t·he great 
Indian Peoples' Association in Bombay which has done a great deal of good 
work in this matter. I was equally fortunate with the Indian press. ThP 
Indian nationalist p'1'ess haa invanably taken a strong line in this connec-
tion and given us their full support. Foremost among those papers ill the 
Hindu from Madra.s, whose well-informed criticism and very well-conceived 
leaderaon many questions have been of great help to us. I was in thfl 
fortunat.e ,position of feeling that what I was doing, had the Indian support 
behind it. nnd furt,her that T WAS not, in any ~ .  departing from th€' 
Indian views on the various subjects that CRme up from time to time for 
decision Rnd with whi('h I haa to deal. Thus, T ~  able in H few cnses 
to achieve very minor sllccesses. These Sl1c('esses really Rre vpry minor 
and ~ int.o insignificnnce when one thinks of the numerous' failures 
t.hat onE' hn>: come ngRinst. 'T'hE're iEl nothing' to be proud of in t,he line ~ 

achievement. The utmost. one could say is that I have not'lost verv much 
ground. It wOllld he wrong on my part to suy that during mv ~  any 
great nnvance hAS llef'n made. hecause none hRa been made. it would be 
eq.un.lIv "TO,:g. if I were to Sll': thAt I hooat)v difficulty in doing my best. 
\\'lth t,hf' BrltIsh ~ T  In the matt,er of ~  C'ol1eagUt's or the Viee-
rov .. :rhE'V hRve .mvnrmbl:v sUfl'Ported ev€'ry effort, made to improve ~  
('onrllf,lOns of Tmhnns oversells. We hnve,acted tilte 'one team and the 
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Viceroy ha,s been the strongest of us in these matters. (Applause.)J 
have, ~  to pay my tribute of gratitude to aU the Indian leader&, includ· 
ing the leaders of the Congress for the support they have given. But iol' 
their ~  I do not think 1 would ha.ve had much heart even .to put up 
such a hopeless struggle. We must remember that the struggle 1S more (;II: 
less a hopeless one. We must not run away with the idea that we are 
united und there iH no dinicultv ill t.he WltV of our I:\chieving our desire" 
Nothing of the kind. 'rhere is ;1 ('ontliet of 'iukrcsL We must not ~ .. t 
that [nrlin is a part of A.ia. Wemllstnot fotget that Asia is not EuroI>-e. 
Again we must not forget that evt\n Asiatics, who Ilre not in our positiOn 
do not have a look in, in places which are worth going to. So lndiunll" 
must remeInber their two-fold disability, firstly they lire Asiatics. Second· 
ly, they are situated as they are. Remembering these two disabilitieS. 
thet'e is not,hing that nn IudianMember of Government or for t.he matter 
of that an European Member' of Government woula not be prepared to dl"' 
that .anv one of you would like to do. Therefore, Sir. it is n matter of 
gratificat.:on to· me to see, on the eve of my retirement, that on this point. 
not only there is a tacit understandin,g that the policy of the Government 
of India is the Indian policy, but there has been, through the good offices 
of Mr. Satyamurti, an opportunity for a. public declaration, on the floor of 
this House, to that effect. I trust that this signifknnt fnrt will have 
some value. It ma.y odd a little mOl'e strength to the representation which 
will issne from the Government of India. Let us' hope it will, but if it 
does not by any chance, the struggle cannot be given up. It has to be-
fought. It has to be continued. (Applause.) It will never do to lose 
beart. Nobody,. who believes in the future, can afford to lose heart. We 
believe that there is It future. If we· begin to believe thnt there is ~ 
future, there would be no fun in my st8ol1dinghere or your sitting there .. 
I truRt that in a matter which is so dear to our hearts we should realise 
that unless we are in course of time able to crea.te a. certain amount" of 
sympathy in the minds of Britishers in Britain and possibly a few in the 
Dominions and in the Colonies, the difficult ta.sk of pereuadingpeople in 
authority to take even a fairly just view of Indian olaims is very remot.e 
indeed. When I mention the matter of the support that the Viceroy gives 
to our representation, I ought also to have mentioned that much as we 
may disagree with the Secretary of State in msttvmo.ttere, in matters 
relating toO Indians overseas, he has invariably assured us that he has done 
his very best with his colleague, the Colonial Seoretary, inp'l'essing our 
representations on him. However, we must· be 'just -to others. if we want 
others to be just to us. The Seoretary of State for the Colonies is not 
so milch responsible to us as he is to his own constituents, the British 
P:\rlinment. If there were responsible government here, the Member of 
the Government sitting here would think more of you sitting there than 
of people elsewhere. 

1Ir. ,K . .I..IJ'IIuIah: ThIltis what we want. 

TIle 'JloDDUl'ible nIDBab.adur KiaD ·Sir .:.azl.l .. BuaaJn: Even wher. 
~  do get it, the question of Indianso-verseas is not settled; 

- . 
. 1b..S. ~  ·WemUlrt)!loto war on 'that. 
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The HOnourable Dan Bahadur )[ian Str I'ul-i-Huaain: You will re-
quire many Hitlers and many Mussolinis before you could even talk of 
wa.r like that. Bo, that is rather remote, I am afra.id. 

All Honourable Kember: We have not got one yet. 

The Honourable Xb&D Bahadur II1&n Sir l'ul-l-11U8&1n: You had 
better try to develop some by and by.. That ~  to be your ~  ~. 
To come back to my point, I was saymg what IS really wanted IS a certam 
amount of honourable propaganda enlisting the sympathies of people j.n 
.Britain .and elsewhere to take Up' the India.n case for a ~  ~. 
Hr. Batyamurti IIhakes his head. 

J4r. S. Satyamurtt: Nothing doing. 

The Honourable lD1an Babadur Klan Sir J'asl-l-Husa1n: I am ~ 
pared to join issue with him. Britain is a. very funny ~  . 

.An Honourable Kember: Very, 

The Honourable Khan Bahadur J ~  Sir - -~  There may 
be people who a.re dead against you, but you will always find some 'people 
who are ~ you. 

Mr. S. Satyamurti: Cranks. 

The Honourable Xhan Bahadur )[ian Sir I'ul-i-Hull&in: I assure you 
that [1 crank is not a man to be despised. Many great things can be 
achieved through cranks. I have never despised cranks, and I have always 
solicited the co-operation even of cranks. From small beginnings, you 
can achieve a successful organisation but that has got to be done. Anyhow 
tha.t is my humble view and I would be the last person to pTofess to 
dictate the soundness of that view to people who have much more experi-
ence, sitting opposite than myself. However, that is a view which I hav"! 
always entertained Bnd I have thought it a great misfortune that one little 
Congress organisation, that existed in London for certain reasons, had to 
be c\:>sed down. It may be found necessary to revive it. Those who are 
in authori'ty will decide that 'Point. In conclusion, I wish to thank every 
part of the House for the appreciation they have expressed of the Gov-
ernment policy, and inasmuch as my name has been associated with it, 
I very sincerely tender my gratitude to everybody. (Applause.) 

Jlr. S. Satyamurti: Mr. President, the 'Presence of the Honourable 
Member for Educntion, Health nnd Lands in this House, for the first, time 
after we entered it, has been significant, not onl,y because of the physical 
nddit,ion to the Treasury Rench, but also because of a new atmosppere 
which he seems to have brought with him. We have been Bitt,ing here 
for the last nine weeks, and, during the whole of that time, we have had 
nothing but jibes, sneers, and any amount of contempt thrown on our 
devoted heads, for all our labours on behalf of our countrymen. It ~  
therefore, some solace to our lacerated souls that. there is at least one 
Member of the Treasury Bench who can .appreciate our point of view and, 
whether he agrees with us or not, can recognise that we are patriotic 
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and are anxious to serve our country according to our humble lights, aDd 
it is a matter for regret to me that the first speech of his should also be 
the last speech in this House, but I hope, Sir, his 8Xlmlple will ~ not be 
lost on his colleagues and they will profit by II. lesson which he has taught 
1:l8 that a soft word turneth away wrath. 

Coming to the subject, I agree with ~ Member in 4is 
diagnosis.of the, situation. It w.as . ~  cynical but profoundly true. 
:tIe ,has' not won anY new ground, but he claims that he has not lost any, 
and he believes that, simply becQust3 ""El are united, we are not going ,t4 
gain our objectjve immediately. So far, he and I are at one, but he added 
11 statement that, by enlisting the sJlllpathy of Britishers,EihaU I say 
British cranks and others, we will get this matter settled right. Sir, we 
have no such illusions. We believe that the right of ):udians in Kenya, 
in South Africa, Qnd in other countries will be settled satisfactorily, only 
when we are free, and only when those European settlers know that, if 
they treat our fellow countrymen unjustly, we will go to war with ~ . 

(Hear, hear.) Sir, that is the way in which . other  nations have won 
their freedom ~ . (Hear, hear.) 

I want to know, if only haH a dozen Britishers had been ill-treated, al 
so many of our own countrymen are today ill-treated, whether this very 
country-Great Britain-would not have gone to war, and India would not 
have been compelled to take part in that war also? Therefore, that it:! 
the, position in which other countries place themselves, when their own 
natIOnals are ill-treated. Sir, as my Houourable friend, the Panditji, 
reminds me, practically all the British wars have been waged ever since 
"Jenkins's ears", war down to the pl;esent day in order to vindicate 
stray British missionaries and traders: and, if Inclia wore free as Britain 
today is, India would be able to· tell those Colonies that they dare, not 
ll.'eat our Indian follow-countrymen as they ure treating them now. My 
H'onourable friend paid a tribute to his colleagues, to the Viceroy and to 
~ Secretary of State, I am not in the confiduuce of tho Government of 
India, and I have no desire to question the truth of his statement; but 
it sooms to me somewhat peculiar that, with this combination of His 
Majesty's Secretary of State for India. His Excellency the Viceroy and the 
Govcl'nment of India, nothing has been achieved I (Hear, hear.) Sir, 
~  is this co-operation wortn? Are we children? Are we to be told 
that ':"we are all united; ,the result is nothing; therefore, please be 

~  It seems to me, Sir, that if this Government means business, 
if the Secretary of State means business, they ought to have been able to 
achieve some result. 

Thml the Honourahle Member went' on and told us the pOSition of the 
SeeretfLrv of State for Colonies, who is r,:sponsible to the. British Parliament. 
Well, that is exactly why we want thIS country t:o ~  free .and ~ - 
erning I That is why we do not want the ConstItutIOn which IS now 
mbodied in the Government of India Bill, tHear, hear,) Coming, Sir, 

~  mv Honourable friena, Mr, Dajpai. between ~ .and myself my 
H6nollrable friend, the ~ .  81\W signs of loye-makmg, I merely want 
to thank him for the addItIon he made to the pomt-s I mnde, rmmely, that 
with regard to a small portion of this territory, lands are in the possession 
of Indians today, but, when .they ~  to . ~ . they ean never pass 
back to Indians. I thank hun for It. The posltlOn IS really very bad. 
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'Now, Sir, so far e.s this House is ~  it is a. ,ourious position. 1£ 
"toda.y we can all get rid of the idea in our minds th.8t this adjoUI'Illllent 
. \Ii & censure on the Governnlent of. India, I expect every Honourable 
. Member, including the Honourable Member in charge· of. the portfolio, t.rJ 
vote for this motion, but, by some reasoning, it is understood to be a vote 
of censure .. I se,id, in m.y very firstcspeech, tpa1i I .do not intend this to 
be a vote of cen$ure, but somehow there is a tradition that, if this motion 
is carried, it will amount to a vote of censure. Therefore, I am in this 

.position that, while everybody wants to vote for this motion, everybody 
: supports this motion with his arguments, and everybody, except the Party 
to which I ~  honour t<) belong, does not want the motion to be 
pressed to a division lest h(, be compelled to vote against his own judg-

.Iuent . 

Kr .•• A. Jbmab: May I point out, Sir, that we are not supporting 
the motion, but we are supporting the subject-matter of the motion. 

:Mr. S. SatyamurU: I know, but there is no other way of bringing up 
.the subject-matter. 

1Ir. _. A. JiDD.ah.: We have got it. We have brought it up. It has 
been discussed. ' 

Kr. S. Satyamurtl: The subject-matter ~  one which commands every-
body's support, but beca.use of a formal defect, unfortunately in this being 
a motion for adjournment, some Honourable Members feel, they cannot 
vote for it. Personally, being a fighter, I should like to vote for this 
motion. It Reem8 t.o me a good enough way t.o "impress" the Secretary 
of Stute and the British Government with the strength of feeling in this 
count,ry and in this House, but I hope, Sir, and I beg of my Honourable 
friends, the Honourable Member in charge and the Secretary of the Depart-

, ment concerned, to convey to the Secretary of State not "impressions", not 
mere •• conclusions", not mere soft phrases, but that the subject-matter of 
this motion commands the unanimous approval of the House. (Loud Imd 
Prolonged Cheers.) From there not being a vote recorded, it must not 
be misunderstood as if there is any lack of strong feeling in this matter on 
the part of a single individual in this House. (Hear, hear.) 

One last word, Sir, and I have done. I am also grateful to the other 
Parties in this House who have expressed their profound agreement with 
the desire of Indians to assert the rights of their fellow-countrymen in 
Kenya; and, Sir, in oroer to make sure that this motion is not ullowed to 
be voted on, thereby creating 8 difficult or delicate situation for our friends 
in this House and elsewhere, I would beg leave of you and of this Honour-
able House to withdraw this motion for the present. Let me, however, 
tell the Government that we, on this side of the House and in fact on 
every side of the House, feel very strongly. I wish god-speed to the 
Government in this matter. I have, of course, no hope of success aDY 
more than has my Honourable friend, Sil' Fazl-i-HusRin. But, if Just a 
ray of light penetrates the dark chambers of Downing Street, and they do 
the right thing, we shall be grateful; but, if not, let me assure the Gov-
ernment here and in England, that we shall later on, take every opportunity 
of bringing up the subject again and again, !lnd make it an issue in the 
forefront of our poljtical life, until we see that our fellow-Indians' rights 
are safeguarded, and respected and protected in all the Colonies and 
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(Mr. S. Satyamurti.] 
Dominions. Our Indian fellow-countrymen abroadmlw rest assured of 
our deep sympathy and concern in this "matter, and I hope the Government 
will represent our views correctly and sincerely. I would now ask your 
leave, Sir, to withdraw this motion. (Loud and Prolonged Applause.) 

Iftr. Prerddent (The Honourable Sir Abdur Rahim): Has the Honour-
able Member the leave of the House to withdraw his motion '! 

(Voioe.: "Yes, yes. ") 

The ~  was, by leave of the Assembly. withdra.wn. 

The Assembly then adjourned till Eleven of the Clock on Thursdav. 
the 28th March, 1935. 
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